
LOK SABRA 

BULLETIN-PART li 

[Brief Record of Proceedings] 

Monday, July 27, 1970lSravana 5, 1892 (Saka) 

No. 413 
1. Oath or AftIrmation 

The following Members made and subscribed the oath and took their 
·aeats in the House:-

JI (1) Shri Avedh Nath (in Hindi) 
(2) Shri Nirel Enem Horo (in English) 
(3) Sbri Chandoolal Chandrakar (in Hindi) 

2. Obituary Beferenc:ee 
The Speaker; Shrimati Indira Gandhi; Dr. Ram Subhag Singh. 

Sarvashri N. G. Ranga, Atal Bihari Vajpayee, Krishnan Manobaran, 
H. N. Mukerjee, P. Ramamurti, Madhu Limaye, Nath Pai, N. C. Cbatterjee, 
Prakash Vir Shastri and M. Muhammad Ismail made references to the 
opassing away of Shri P. Govinda Menon and Shri D. Ering, sitting Mem-
berS' of Lok Sabba; Shri N. B. Maiti, who was a_Member of the Second 
Lok Sabba; Shri Mehr Chand Khanna, who was a Member of Third Lok 
Sabha; Shrimati Leela Ray, who was a Member of the Constituent 
Assembly; and Shri K. V. Ranga Reddy, who was a Member of the Pre-
visional Parliament. 

, Thereafter, Members stood in silence for a short while and as a mark 
of respect the House was adjourned for the day. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 28th July, 1970). 
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LOK SABIIA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Tuesday, July 28, 1970lSravana 6, 1892 (Saka) 

NO. 414 
1. Starred QuestiOllS 

Starred Questions Nos. 31-34 were oraJly answered. Replies to re-
maining questions were laid on the Table. 

Replies to Starred Questions Nos. 1-30 for the 27th July, 1970 were 
also laid on the Table today, the Lok Sabha having adjourned without 
~king up questiQns on the 27th July, ] 970. 

z. UIl8tarred Qu.e&tiODS 
Replies to Unstarred Questions Nos. 201-281, 283-335, 337-

~6t, 363-381 and 383-400 were laid on the Table. 
Replies to Unstarred Ouestions Nos. 1-7, 9-55, 57-80, 82-86. 

88-127, 129-145, 147-153 and 156-200 for the 27th July. 1970 
were al&o laid on the Table. 

3. Calling Attention 
Shri Surendra Kumar Tapuriah caned the attention of the Minister of 

Jrrigation and Power to the devastating floods in Alaknanda washing away 
"hout 200 persons and several buses. taxis and Army trucks. 

The Minister of Irrigation and Power made a statement in regard 
thereto. 

4. Papers' Laid on die Table 
The following papers were laid on the Table:-

(1) A copy of the Delhi University (Amendment) Ordinance, 1970 
(No.4 of 1970) (Hindi and English versions) promulgated by 
the President on the 20th June, 1970, under provisions of 
article 123(2)(a) of the Constitution. 

(2) A statement (Hindi and English versions) explaining the cir-
, cumstances which necessitated promulgation of the Delhi 

University «Amendment) Ordinance, 1970. 
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(3) A copy of Notification No. S.O. 19~8 (Hindi and English 
versions) published in Gazette of India dated the 3~t~. M~y. 
1970, under section (2) of scotion 17 of the Requlsltlomng 
and Acquisition of Immovable Property Act, 1952. 

(4) A copy each of the f~llowing papers .(Hindi and English ver-
sions) under su~tion (1) of section 619A of the Com- ~ 
panies Act, 1956:-

(i) Review by the Government on the working of the Hindustan 
Housing Factory Limited, New Delhi, for the year 1968-69. 

(ii) Annual Report of the Hindustan Housing Factory Limited, 
New Delhi, for the year 1968-69 along with the Audited 
Accounts and the comments of the Comptroller and Auditor 
General thereon. 

(5) A copy of the Annual Accounts of the All India Institute of 
Medical Sciences, New Delhi, for the year 1968·69, ,together 
with the Audit Report thereon, under sub-section (4) of secD 
tion 18 of the All India Institute of Medical Sciences Act. 
1956. 

(6) A copy of the Delimitation of Council Constituencies (UttaAt 
Pradesh) Amendment Order 1970 (Hindi and English ver-
sions) published in Notification No. O.S.R. 968 in Gazeu 
of India dated the 25th June, 1970, under sub-section (3) .f 
section 13 of the Representation of the People Act, 19S0. 

(7) A copy of Notification No. S.O. 1365 '(Hindi and En,llish 
versions) published in Gazette of India dated the 10th April, 
1970 making ¢ertain ameDdments in 'iebedule VII ,to the 
Delimitation of Parliamentary and Assembly COJ16tiWoncies 
Order, 1966 in respect of Kera,\a, under lub-!sccu.on (.2) of 
section 9 of the Representation of the People Act, 1950. 

(8) A copy each of the following papers under sub-section (2) of 
section 16 ·of the Tariff Commission Act, 195·1 :-

(a) (i) Report (1969) of the Tariff Commission on the Fair 
Selling Price of Antimony. ' 

(ii) Government Resolution No. 3(6) 169-Met. I dated the 12th 4 
June, 1970 notifying Government's decisions on the above 
Report. 

(b) A statement showing reasons why the documents mentione4..,. 
at (1) above could not be Jaid on the Table within the perioW 
prescribed in sub-section (2) of section 16 of the said Act. 

(9) A copy of the Report of Commission.of Inquiry into conspi-
racy to murder Mahatma Gandhi-(Kapur Commission 
Report) Parts I & II. 

~ 1 0) A. statement. explaiDing the reasons as, to why the Hindi ver-
sion of the report could not be laid on the Table simulta- ~ 
neously. 
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(11) A statement on the Secretary-level talks between India and 
Pakistan held at New Delhi from 16th to 21st July, 1970 on 
Farakka Barrage Project and other matters relating to Eas-
tern Rivers~ 

(12) A copy each of the following Notifications (Hindi and Eng-
lish versions) under sub-section ( 4) of section 26 of the 
Bengal Finance (Sales tax) Act, 1951 as in force in the 
Union territory of Delhi:-

(i) The Delhi Sales Tax (1st Amendment) Rules, 1970, pub-
lished in Notification No. F.4(55)169~Fin. (G) in Delhi 
Gazette dated the 30th April, 1970. 

(ii) The Delhi Sales Tax (2nd Amendment) Rules, 1970, pub-
lished in Notification No. F.4(98)166~Fin. (G) in Delhi 
Gazette dated the 23rd April, 1970. 

\iii) The Delhi Sales Tax (Third Amendment) Rules, 1970, 
published in Notification No. F.4(29) 169-Fin. (G) in 
Delhi Gazette ·dated the 30th April, 1970. 

(13) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 793 published in Gazette of India dated the 16th 
May, 1970. 

(ii) G.S.R. 794 published in Gazette of India dated the 16th 
May, 1970 together with an explanatory memorandum. 

(iii) G.S.R. 800 published in Gazette of India dated the 14th 
May, 1970 together with an explanatory memorandum.. 

(iv) G.S.R. 845 published in Gazette of India dated the 30th 
May. 1970. 

(v) G.S.R. 860 published in Gazette of India dated the 27th 
May, 1970 together with an explanatory memorandum. 

(vi) The Baggage Rules, 1970, published in Notification No. 
G.S.R. 861 in Gazette of India dated the 27th May, 1970 
together with an explanatory memorandum. 

(vii) G.S.R. 893 published in Gazette of India dated the 6th' 
June, 1970 together with an explanatory memorandum. 

(viii) G.S.R. 928 published in Gazette of India dated the 13th 
June, 1'970. 

(ix) G.S.R. 964 published in Gazette of India dated the 27th 
. June, 1970. 

(x) The Project Imports (Registration of Contract) Amendment 
Regulations, 1970, published in Notification No. G.S.R. 
965 in Gazette of India dated the 27th June, 1970 together 
with an explanatory memorandum. 
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(Xl.' S.O. 2160 published in Gazette of India dated the 20th 
June, 1970 together with an explanatory memorandum. 

(14) A copy each of the following Notifications (Hindi and Eng-
lish versions) under section 38 of the Central Excises and 
Salt Act, 1944:-

(i) The Central Excise (Ninth Amendment) Rules, 1970, pub-
lished in Notification No. G.S.R. 828 in Gazette of India 
dated the 23rd May, 1970. 

(li) The Central Excise (Tenth Amendment) Rules, 1970, pub-
lished in Notification No. G.S.R. 930 in Gazette of India 
dated the 13th June, 1970. 

(15) A copy each of the following Notifications (Hindi and Eng-
lish versions) issued under the Central Excise Rules, 1944:-

(i) G.S.R. 765 published in Gazette of India dated the 9th 
May. 1970 together with an explanatory memorandum. 

(ii) G.S.R. 766 published in Gazette of India dated the 9th May, 
1970 together with an explanatory memorandum. 

(iii) G.S.R. 859 published in Gazette of India dated the 25th 
May, 1970 1.J?ether with an explanatory memorandum. 

(iv) G.S.R. 866 and 867 published in Gazette of India dated the 
lst June, 1970 together with an explanatory memorandum. 

(v) G.S.R. 888 published in Gazette of India dated the 6th 
June, 1970 together with an explanatory memorandum. 

(vi) G.S.R. 889 and 890 published in Gazette of India dated the 
6th June, 1970 together with an explanatory memorandum. 

(vii) G.S.R. 892 published in Gazette of India dated the 6th 
June, 1970 together with an explanatory memorandum. 

(viii) G.S.R. 1030 published in Gazette of India dated -the 11th 
July, 1970 together with an explanatory memorandum. 

(16) A copy each of the following Notifications (Hindi and English ver-
sions) under section 159 of the Customs Act, 1962 and section 38 of the 
central Excises and Salt Act. 1944:-

(i) The CL!stoms and Central Excise Duties Export Dr3·..vback 
(General) Twenty-third Amendment Rules, 1970, published in 
Nnl.ificalion No. G.S.R. 795 in Gazette of India dated the 16th 
May, 1970. 

(ii) The Customs and Central Excise Duties Export O. aw'>ack 
(General) Twenty-second Amendment Rules, 1970. published 
in Notification No. G.S.R. 796 in Gazette of India dated the 
16th May, 1970. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Twenty-fourth Amendment Rules, 1970, published 
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in Notification No. G.S.R. 826 in Gazette of India dated the 
2Jrd May, 1970. 

(iv) 1 he Customs and Central Excise Duties Export Drawback 
(General) Twenty-fifth Amendment Rules, 1970, published in 
Notification No. G.S.R. 827 in Gazette of India dated the 
23rd May, 1970. 

(v) The Customs and Central Excise Duties Export Drawback 
(General) Twenty-sixth Amendment Rules, 1970. Jlublished 10 
Notification No. U.S.R. 846 in Gazette of India dated the 
30th May, 1970. 

(vi) The Customs and Central Excise Duties Export Drawback 
(Genenl) Twenty-~e'Venth Amendment Rules, 1970, published 
in Notification No. G.S.R. 887 in Gazette of India dated 
the 6th June, 1970, together with an explanatory memorandum. 

(vii) The Customs and Central Excise Duties Expon Drawback 
(General) Twenty-cighth Amendment Rules, 1970, published 
in Notification No. G.S.R. 925 in Gazette of India dated the 
13th June, 1970. 

(viii) The Customs and Central Excise Duties Export Drawback 
(General) Twenty-ninth Amendment Rules, 1970. published in 
Notification No. G.S.R. 926 in Gazette of India dated the 13th 
June, 1970. 

(ix) The Customs and Central Excise Duties Export Drawback 
(General) Thirtieth Amendment Rules, 1970, pubJiMled in 
N'otit1cation No. G.S.R. 927 in Gazette of India dated the 13th 
June, 1970. 

(x) The Customs and Central Excise Duties Export Drawback 
(General) Thirty-first Amendment Rules, 1970, published in 
Notification No. G .S.R. 953 in Gazette of India dated the 
20th June, 1970. 

(xi) Tile Customs and Central Excise Duties Export Drawback 
(General) Thirty-second Amendment Rules. 1970, published in 
""fotification No. G.S.R. 961 in Gazette of India dated the 27th 
June, 1970. 

(xii) 'ne Customs and Centra) Excise Duties Export Drawback 
(Genl!ra1) Thirty-third Amendment Rules. 1970. publi!ihed in 
l\otirlcation No. G.S.R. 962 in Gazette of India dated the 27th 
June, 1970. 

(xiii) The Cu!=tom!'l and Central Excise Duties Exporr Drawback 
(General) Thirty-fourth Amendment Rules. 1970. published in 
Notification No. G.S.R. 963 in Gazette of India dated th:~ 27th 
June, 1970. 

(xiv) nle Customs and Central Excise Duties Export Drawback 
(General) Thirty-fifth Amendment Rules. 1970. Dublished in 
Notification No. G.S.R. 990 in Gazette of India dated the 4th 
July. 1970. 

(xv) The Customs and Central ~xcise Duties Export Drawback 
(General) Thirtv-sixth Amendment Rules, 1970, published 
in Notification No. G.S.R. 991 in Gazette of India dated the 
4th luly, 1970. 
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(xvi) The Customs and CentJ al Excise Duties Export Drawback 
(G~nelal) Thirty-seventh Amendment Rules, 1970, published in 
Notification No. G.S.R. 992 in Gazette of India dated the 4th 
Ju]y, 1970. 

(xvii) TIle Customs and Cc."ntra] Excise Duties EXpm'1 Drawback 
(Genel·a]) Thirty-eighth Amendment Rules, 1970. published 
in Notification No. G.S.R. 993 in Gazette of India dated the 
4th July, 1970. 

(xviii) The Custollls and Central Excise Duties Export Drawback 
(General) Thirty-ninth Amendment Rules, 1970, published In 
Notification No. G.S.R. 994 in Gazette of India dated th~ 4th 
July. 1970. 

(xix) Tht" Customs and Central Excise Duties Export Drawback 
(Gent-ral) Fortieth Amendment Rules, 1970, published in 
Notification No. G.S.R. 995 in Gazette of India dated the 4th 
July. 1970. 

(17) A copy of Notification No. S.O. 2248 (Hindi and English ver-
sions) published in Gazette of} ndia dated the 29th June, 1970, making cer-
tain amendment to Notification No. 5.0. 1206 in Gazette of India dated 
the 24th May, 1961, under sub-section (6) of section lOlA of the Insur-
ance Ac., 1938. 

(18) A copy of Government Resolution No. WB-7(3)170 dated the 7th 
July, 1970 on the report of the Second Central Wages Board for Sugar 
Industry. 

(19) A copy of Government Resolution No. WB-15117169 dated the 
13th July, 1970 on the report of the Central Wage Board for Electricity 
Undertakings. 

(20) A copy each of the following Notifications (Hindi and English ver-
Kioos) under sub-section (2) of section 2 of the Essential Services Main-
tenance Act, 1968:-

(i) s.o. 1878 published in Gazette of India dated the 21st May, 
1970 declaring the !'crvices connected with the supply of e1e~­
trical energy to the public in the State of Tamil Nadu or with 
the generation. storage or transmission of electrical ell~rgy for 
the purpose of ~;uch supply, to be an essential service for the 
purposes of the faid Act. 

(11) S.O. 2069 published in Gazette of India dated the 5th June, 
1970 declaring the service connected with the ,supply of electri-
cal energy to the public irr the State of Bihar or with the gene-
ration. stora~e or transm,ission of electrical energy for the pur-
pose of such supply, to be an.·essential service for the purposes 
of the said Act. 

(iii) S;O. 2196 published in Gazette of India dated the 18th June, 
1970 declaring thc~ervice connected with'the supply nf elec-
trical energy to the public in the State cSf Assam or','with the 
generation. storage or transmission of electrical energy for the 
pUrpOse of such supply. to be an essential service for the pot-
poses of the said Act. 

(21) A copy of Notification No. G.S.R. 89R (Hindi and English ver-
sions) published in Gazette of India dated the 4th June, 1970 declaring 
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the service in, or in connection with the working of, Calcutta Port or 
dock, to be an essential service for the purposes of Essential Services 
Maintenance Act, 1968, under sub-section (2) of section 2 of the said Act. 
S. Message from Rajya Sabha 

Secretary reported a message from Rajya Sabha that at its sitting held 
on the 27th July, 1970, Rajya Sabha adopted a motion further extending 
the time for presentation of the Report of the Committee of the 
Houses on the Medical Termination of Pregnancy Bill, 1969, up to the 
first day of the Seventy-fourth Session of Rajya Sabha. 
6. Assent to Bills 

(i) Secretary laid on the Table the following three BilJs passed by 
the Houses of Parliament during the I;] <.;t Session and assented to:-

(1) The Contingency Fund of India (Amendment) Bill. 1970. 
(2) The Central Silk Board (Amendment) Bill, 1970. 
(3) The Tea (Amendment) Bill, 1970. 

<ii) Secretary also laid on the Table copies, duly authenticated by the 
Secretary of Rajya Sabha, of the following eight Bills pasied by the Houses 
of Parliament during the last Session and assented to :-

(1) The Requisitioning and Acquisition of Immovable Property 
(Amendment) Bill, 1970. 

(2) The Banking Companies (Acquisition and Transfer of Under-
takings) Bill, 1970. 

(3) The Haryana and Punjab Agricultural Universities Bill, 1970. 
(4) The Indian Soldiers (Litigation) Amendment Bill, 1970. 
(5) The Petroleum (Amendment)Bill, 1970. 
(6) The Merchant Shipping (Amendment) Bill, 1970. 
(7) The North-Eastern Council Bill, 1970. 
(8) The University Grants Commission (Amendment) Bill, ] 970. 

7 •. Motion for Election to Committee 
Shri Atal Bihari Vajpayee moved the following motion :-

"That the members of this House do proceed to elect in the man-
ner required by sub-rule (3) of Rule 254 read with sub-rule 
(1) of Rule 309 of the Rules of Procedure and Conduct of 
Business in Lok Sabha one member from among themselves 
to serve as a member of the Committee on Public Accounts 
for the unexpired portion of its term ending on the 30th April, 
1971, vice Shri Nitiraj Singh Chaudhary ceased to be a mem-
ber of the Committee on his appointment as a Minister of 
State." 

The motion was adopted. 
8. Motions regarding Reports of Joint Committees 

(i) Shri D. K. Kunte moved the following motion :-
"That this House do extend the time appointed for the presenta-

tion of the Report of the Joint Committee on tbeBiIl to 
amend the Commissions of Inquiry Act. 1952, upto the first 
day of the next session." 

The motion was adopted. 
(ii) Shri S. S. Kothari moved the following motion :-

"That this House do further extend the time appointed for the 
presentation of the Report of the Joint Committee on the 
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Bill to determine the conditions of service of the Comptroller 
and Auditor-General of lndia and to prescribe his duties and 
powers and for matters connected therewith or incidental there-
to upto the firsl day of the second week of the next session." 

The motion was adopted. 
9. MotiODS reprdiDg Reports of Select Committees 

(i) Shri F. H. Mohsin moved the following motion :-
"That this House do further extend the time for the presentation 

of the Report of the Select Committee on the Bill to consoli-
date and amend the law relating to Central duties of excise 
upto the ticst day of the second week of the Budget Session 
(1971 )." 

The motion was adopted. 
(ii) Shri D. K. Kunte moved the following motion :-

"That this House do extend the time appointed for the presenta-
tion of the Report of the Select Committee on the Bill fur-
ther to amend the Constitution of India upto the last day of 
the next session." 

The motion was adopted. 
18. MotiOD of No-«:onfidence in the Council of Ministen 

The Speaker asked those Members who were in favour of leave being 
granted to Shri Madhu Limaye to make a motion of No-confidence 
in the Council of Ministers to rise in their places. As not less than fifty 
Members rose, the Speaker declared that leave was granted and the motion 
would be taken up at 2 P.M. 

(Lok Sabha adjourned at 1 P.M. and re-Qssembled at 2 P.M.) 
Shri Madhu Limaye moved the following motion :-

"That this House expresses its want of confidence in the Council 
of Ministers." 

The following members took part in the debale :-
(1) Dr. Ram Subhag Singh 
(2) Shri M. R. Masani 
(3) Shri Chandrajeet Yadava 

(4) Shri Bal Raj Madhok 
(5) Shri R. D. Bhandare 
(6) Shri J. B. Kripalani 
(7) Shri Sitaram Kesri 
(8) Shri D. K. Kunte 
(9) Shri S. N. Misra 

(10) Shri Bakar Ali Mirza 
(11) Shri Bedabrata Barua 
(12) Shri M. Muhammad Ismail (Speech Ilnfinished). 

The discussion was not concluded. 
11. Report of 8usiDess Advisory Commi.tee 

Shri K. Raghuramaiah pre.~ented the Fifty-first Report of the Business 
Advisory Committee. 
(Lok Sabha adjourned till 11 A.M. on Wednesday. the 29th July, 1970). 
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LOKSABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, Juiy 29, 1970lSravana 7, 1892 (Saka) 

No. 415 
1. Obituary Reference 

I The Speaker; Shrimati Indira Gandhi: Dr. Ram Subhag Singh; 
Sarvashri 1. M. Lobo Prabbu, Bal Raj Madhok, Era Sezhiyan, R. Umanath. 
Madhu Lim aye, P. Viswambharan, N. Sreekantan Nair. P. K. Vasudevan 
Nair, Arangil Sreedharan, M. Muhammad Ismail and Raghuvir Singh 
Shastri .made references to the passing' away of . Sbri Pattom A. Thanu 
Pillai, who was a Member of the Constituent Assembly. 

Thereafter, Members stood in silence for a short whi1~ ,as a mark of 
respect. 

Z. Starred Questlou 
Starred Question No. 61 was orally answered. Replies to remaining 

questions were laid on the Table. 

3. UIIIIarred Q ....... 
Replies to Unstarred Questions Nos. 401-405, 407-408, 410-411, 

413-460, 462-496, 4990-520, 522-531 and 533-600 were laid on 
) . the Table. 

Statement by the Deputy Minister of Foreign Trade correcting the 
reply given on the 6th May, 1970 to Unstarred Ouestion No. 8777 regard-
ing Board of Directors of I.M.P.E.C. was laid on the Table . 

. ') 4. SIaart Notice Quadoa 
Short Notice Question No. 1 addressed to the Minister of Irrigation and 

Power regarding water level at Bhakra Reservoir was orally answered and 
8Upplementaries were also answered thereon. 

5. CaUl. ~u.tioa 
Shri S. Supakar called the attention of the Minister of External Affairs 

to the reported strong anti-Indian demonstration including the attack on 
the Indian Consulate in Saigon and the action taken thereori by the Govern-
ment of India. 
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The Minister of External Affairs made II statement in regard thereto. 
The Minister also laid on the Table a copy of the protest Note handed over 
on the 27th July, 1970, by the Consul General of India, Saigon, to the 
Director of Cabinet in the Ministry of Foreign Affairs of South Vietnam. 
6. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report of the Indian Statistical Institute, 

Calcutta for the year 1968-69. 
(2) A copy each of the following Notifications (Hindi and English 

versions) under section 185 of the Navy Act, 1957:-
(i) The Naval Ceremonial, Conditions of Service and Miscellaneous 

(Second Amendment) Regulations, 1970, published in Notifi-
cation No. S.RO. 199 itt Gazette of India dated the 2D(~. 
May, 1970. ,f , 

(ii) The Naval Ceremonial, Conditions of Service and MisceJIa-
ncous (Amendment) Regulations, 1970, published in Notiti- .. 
cation No. S.RO. 201 in Gazette of India dated the 2nd l\fay, 
1970. 

(iii) The Naval Ceremonial, Conditions of Service and Milc:clll-
neous (Fifth Amendment) Regulations, f970, published in 
Notification No. S.RO 209 in Gazette of IDdia dated the 9th 
May, 1970. 

(iv) The Naval Ceremonial, Conditions of Service and MiiOella-
neous (Fourth Amendment) Regulations, 1970, published in 
Notification No. S.R.O. 229 in Gazette of Indiadatecl the 
16th May, 1970. 

(v) The Navy Leave Regulations, 1970, pYiWi&8ed in Notiication 
No. S.RO. 285 in Gazette of India dated the 27th June, 1970. 

(vi) The Naval Ceretnooial, Colldttio.o of Service and' ~)18-
neous (Sixth Amendment) Regulations, 1970, pubHlbed in, 
Notification No. S.R.O. 329 in Gazette of India dated the 
18th July, 1970. 

(vii) The Naval Ceremonial, CondifJ()l\sof Se1'vice and Mifltelta-

=i~c!~~e~. AS~~~t.";~~ i~e~~:=s J91~i[~V~cd J~ , 
25th July, 1970. 

*(3) A copy each of the following Notifications (Hindi and English 
versions) under section 185 oft'he Navy Act, 1957:-

0) The Naval Ceremonial, Conditions of Serv~;_ld~aneolls 
(Second Amendment) Regulations. 1969, published in Noti-
fication No. S.R.O. 309 in Guttte of Jnt4ta dated the 1st .. J 
November. 1969. _____ .0_- _______________ .. ____ .. , ____ ... " ___ ._. _____ .. __ ,. _____ .. 

·The notifications were previously laid on the Table on fIhe' 29th A",n. 
1970 and were re-Iaid under Rule 234(2) of the Rules of Procedure. 
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(i) The Naval Ceremonial, Conditions of Service and Miscella-
neous (Third Amendment) Regulations, 1970, published in 
Notification No. S.R.O. IE in Gazette of India dated the 21st 
February, 1970. 

(iii) The Navy (Discipline and Miscellaneous Provisions) Hut 
Amendment Regulations, 1970, published in Notification No. 
S.R.O. 126 in Gazette of India dated the 28th February, 1"970. 

(4) A copy of the Annual Report of the Permanent Indus Commission 
for the year ended the 31st March, 1970. 

(5) A copy of the Annual Report (Hindi and English versions) of tile 
Oharat Earth Movers Limited, Bangalore, for the year 1968-69 along with 
the Audited Accounts and the comments of the Comptroller and Auditor 

~ General thereon, under sub-section (1) of section 619A of the Companies 
Act, 1956. 

(6) A copy of the Audit Report, Railways, 1970, (Hindi version) under 
article 151 (1) of the Constitution read with sub-section 3 (ii) of Section 3 
of the Official Languages Act, 1963. 

(7) A copy of Appropriation Accounts, Railways, for 1968-69, Part 
I-Review (Hindi version). 

(8) A copy of Appropriation Accounts, Railways, for 1968 .. 69, Part 
II-Detailed Appropriation Accounts (Hindi version). 

(9) A copy of Block Accounts (including Capital Statements compris-
ing the Loan Accounts), Balance Sheets and Profit and Loss Accounts, 
Railways, for 1968-69. (Hindi version). 

(10) A statement showing reasons for delay in laying the Audit Report 
on the Accounts of the Rubber Board for the year 1967-68. 

(11) A copy of the Export of Fried Fish (Inspection) Rules, 1970 
(Hindi and English versions) pUbliihed in Notification No. S.O. 2138 in 
Gazette of India dated the 5th June, 1970, under sub-section (3') of section 
17 of the Export (Quality Control and Inspection) Act, 1963. 

(12) A coPy of the Audited Accounts (Hindi and English versions) ot 
the Textiles Committee for the year 1967-68, under sub-section (4) of sec-
tion 13 of the Textiles Committee Act 1963. 

(13) (i) A copy of the Annual Accounts of the West Bengal State 
Electricity Board for the year 1968-69 together with the Audit Report 
thereon, under sub-,r;ection (5) of section 69 of the Electricity (Supply) Act, 
1948 read with clause (c) (iii) of the Proclamation dated the 19th March, 
'1970 issued bytbe Presideftt in relation to the State of West Bengal. 
,,(U) A statement showing reasons for delay in laying the above doc~ent. 

7. ...... huedf by tbe Speaker under the Rules of p..N".e>lur,\o~-!Atid' 
.. the Table 
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Secretary laid on the Table a copy of Direction lISe issued by the 
Speaker under the Rules of Procedure and Conduct of Business in Lok 
Sabha. 
8. Report of Committee on Private Members' Bills and Resolutions 

Shri G. G. Swell presented the Sixty-fourth Report of the Committee on 
Private Members' Bills and Resolutions. 
,. Statemeat by MInister 

The Minister of Railways laid on the Table a statement regarding the 
strike of certain staff on the South Eastern and North-East Frontier Rail-
way. 
10. Motion Re. Fifty-First Report of Business Advisory Committee 

Shri K. Raghuramaiah moved the following motion:-
"That this House do agree with the Fifty-first Report of the Business 

Advisory Committee presented to the House {)n the 28th July. 
1970." 

The motion was adopted. 
ILok Sabha adjourned at 1-05 P.M. and re-assembled at 2-05 P.M,). 

11. Motion of No-Conftdence in the CouDcil of MiDisten 
Discussion on the following motion moved by Shri Madhu Limaye on 

the 28th July, 1970, continued :-
"That this House expresses its want of confidence in the Council 

of Ministers." 
The following members took part in the debate :-

(1) Shri M. Muhammad Ismail 
(2) Dr. Govind Das 
(3) Shri Era Sezhiyan 
(4) Shri S. A. Dange 
(5) Shri M. V. Krishnappa 
(6) Shri A. K. Gopalan 
(7) Shri K. Hanumanthaiya 
(8) Shri Surendranath Dwivedy 
(9) Dr. Karni Singh 

(10) Pandit D. N. Tiwary 
(11) Shri Asoka Mehta 
(12) Shri Piloo Mody 
(13) Chaudhuri Randhir Singh 
(14) Shri M. L. Sondhi 
(15) Shri P. Ramamurti 
(16) Shri P. K. Vasudevan Nair 
(17) Shrimati Indira Gandhi 
(18) Sbri Madhu Limaye (by way of reply) 

On the motion the House divided, Ayes 134; Noes 241. The 
motion was accordingly negatived. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 30th July, 1970.) 
S. L. SHAKDHER, 

Secretary. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings} 

Thursday, July 30, 1970lSravana 8, 1892 (Saka) 

No. 416 
1. Starred QuestlODs 

Starred Questions Nos. 91-96' were orally answered. Replies to re-
maining questions were laid on the Table. 
1. Uastarr.ed Que&doRI 

Replies to U nstarred Questions Nos. 601-6·1 7, 619-666, 668-669. 
671-785 and 787-800 were Jaid on the' Table. 
3. CaUlDg AttentiOD 

Shri S. M. Joshi called the attention of the Minister of Home Affairs to 
tile reported killirtg of four Harijans in Tamdi village in "SambalpUt' District 
of Orissa. 

The Minister of State for Home Affairs made a statement in regard 
thereto. 
4. Papen Laid on the Taltle 

The foHowing papers were laid on the TabJe:-
(1) A copy of the Code for broadcasts on' All India Radib by 

individuals. 
(2) A copy of the Report of the Enquiry Committee on Film 

Censorship (Hindi version). 
(3) A copy of Notification No. S.O. 2061 (Hindi-and English ver· 

sions) published iBGazette of Indio dated tile 6th June, 
1970, adding Pyrites Mining industry to the First Schedule 
to the Industrial Disputes Act, 1947, under· sub«ction (3) 
of section 40 of the 'said Act. 

(4) A copy of the Metalliferous Minos (Socond Amendment') Ra-
gulations, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 949 in Gazette of India dated the 
20th June, 1970, under sub-section (7) of section 59 of the 
Mines Act, ] 952. 

(5) A copy of 'Export Policy Resolution 1970'; (Hiridi';and English 
versjons). 

[p.'r.O. 
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(6) A copy of the Rice-Milling Industry (Regulation and Licens-
ing) Amendment Rules. 1970 (Hindi version) published in 
Notification No. G.S.R. 553 in Gazette of India dated the 
20th June. 1970 under sub-section (4) of section 22 of the 
Rice-Milling Industry (Regulation) Act. 1958. 

(7) A copy of Notification No. G.S.R. 554 (Hindi version) pub-
lished in Gazette of India dated the 27th June, 1970 issued 
under sub-section (2) of section 1 of the Rice-Milling Indus-
try (Regulation) Amendment Act, 1968. 

(8) A copy of the Annual Report of the Bihar Agro-Indus-
tries Development Corporation Limited, Patna for the year 
ended the 31 st March. 1969 along with the Audited Ac-
counts and the comments of the Comptroller and Auditor,' . 
General thereon. under sub-section (1) of section 619A Oli 
the Companies Act, 1956. 

(9) A copy each of the following Notifications (Hindi and English I 
versions) under sub-section (5) of section 7 of the Indian Tele-
graph Act, 1885:-

(1) The Indian Telegraph (Seventh Amendment) Rules, 1970, pub. 
lished in Notification No. G.S.R. 774 in Gazette of India 
dated the 8th May, 1970. 

(ii) The Indian Telegraph (Sixth Amendment) Rules, 1970, pub· 
lished in Notification No. G.S.R. 775 in Gazette of India 
dated the 11 th May, 1970. 

(iii) The Indian Telegraph (Fifth Amendment) Rules, 1970, pub· 
lished in Notification No. G.S.R. 903 in Gazette of India 
dated the 13th June, 1970. 

S. M1a1ltes of Estimates COlDlDittee-Laid on the Table 
Minutes of the sittings of the Estimates Committee relating to the fol· 

lowing Reports were laid on the Table:-

(i) Hundred and twenty-third Report on the Ministry of Labour, 
Employment and Rehabilitation (Department of Labour and 
Employment)--Employees' State Insurance Corporation. 

(ii) Hundred and twenty-eighth Report on the Ministry of Home 4 
Affairs-Union Territory of Andaman ami Nicobar Islands. 

6. Parliamentary ComlDittees-Su1D1IIBI')' of Work-Laid on the Table 
Secretary laid on the Table a copy of the 'Parliamentary Committees--

Summary of Work' pertaining to the period 1st June, 1969 to 31st May, 
1970. 

7. Stafemeat by Minister 
The Minister of Steel and Heavy Engineering laid on the Table a state· 

rnent relating to the location of second Steel Plant in Orissa. 
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8. MotioD for Electioll to Committee 

Shri Annasahib P. Shinde moved the following motion:-
"Th~t in pursuance of the Ministry of Food, Agriculture, Commu-

nity Development and Cooperation Resolution No. F. 10-1165-
FAIT, dated the 9th September, 1966, as subsequently amend-
ed, the members of this House do proceed to elect, in such 
manner as the Speaker may direct, four members from among 
themselves to serve as members of the National Food and 
Agriculture Organisation Liaison Committee for the next term 
commencing from the date of election, subject to the other 
provisions of the said resolution." 

The motion was adopted. 

9. Government BlIl--Passeti 
The Indian Post OUice (Amendment) Bill, 1968 

The motion for consideration of the Bill was moved by Prof. Sher Singh. 

The folJowing members took part in the debate:-
(l) Shri S. Supakar 
(2) Shri Bhola Nuth Master 
(3) Shri Suraj Bhan 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
(4) Shri J. M. Lobo Prabhu 
(5) Shri Dhireswar Kalita 
(6) Chaudhuri Randhir Singh 
(7) Shri K. Anirudhan 
(8) Shri Chintamani Panigrahi 
(9) Shri Shiva Chandra Jha 

(10) Shri A. S. Saigal 
(11) Shri Samarendra Kundu 
(12) Pandit D. N. Tiwary 
(13) Shri B. P. Mandai 
(14) Shri Yamuna Prasad MandaI 
(15) Shri Nathu Ram Ahirwar 

Prof. Sher Singh replied to the debate. 

The motio" for consideration wac, adopted and clause-by-clause con-
sideration of the Bill was taken up. 

On amendment No. 4 to Clause 2 moved by Shri Shri Chand Goyal, 
the House divided, Ayes 60: Noes 94. The amenoment was accordingly 
negatived. 
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1818 



On amendment No.6 to Clause 2 moved by Shri Bhola Nath Master, 
the House divided, Ayes 114; Noes 43. The amendment was accordingly 
adopted. 

Clause 2 was adopted, as amended. 
Qause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill. as amended, be passed was· moved by Prof 

Sher Singh. 
The motion was adopted and the Bill, as amended, was passed. 

10. DiscussioD UDder Rule 193 
Shri Kanwar Lal Gupta raised a discussion on the 1i!~8e scale migration • 

of Hindu minorities from East Pakistan and the steps taken by the Govern- ~ 
ment to check it. 

The following members-took part inthedebate:"-;-
(1) Shrimati Suchcta Kripalani 
(2) Chaudhuri Randhir Singh 
(3) Shri N. K. Somani 
(4) Shri S. Kandapp .. m 
( 5) Shrimati Jla Pal Chaudhuri 
(6) Shri H. N. Mukherjee 
(7) SlJri JyotirmOy' Bosl1 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 31st July, 1970). 
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LOK SABRA 

" BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 31, 1970lSravana 9, 1892 (Sakal 

No. 417 
1. S .... red. Queltions 

Starred Questions Nos. 121, 122 and 124 were orally answered. 
Replies to remaining questions were laid on the Table. 
2. Unstarrecl Questions 

Replies to Unstarred Questions Nos. 802, 803, 805-809, 811-818, 
820-844 and 846-1000 were laid on the Table. 

3. Calling Attention 
Shri Bal Raj Madhok called the attention of the Minister of Defence to 

the reported intrusion of a Pakistani aeroplane into Indian territory over 
Jaisalmer for taking photographs of the newly constructed aerodrome 
there. 

The Minister of State fur Defenc~ made a statement in regard thereto. 

4. Papl'fS LaId on the Table 
The f0110wing papen: were laid on the Table:-

(1) (a) A copy each of the following Notifications (Hindi and Eng-
.lish versions) under section 185 of the Navy Act, 1957:-

(i) S.R.O. 40 nublished in Gazette of India dated the 21st 
January. 1967 containing corrigendum to Notification No. 
S.RO. 74 dated the 7th March, 1964. 

(ii) The Navy (Pension) (Third Amendment) Regulation. 
1967. published in NotificRtion No. S.R.O. 22 in Gazette of 
India dat~d the 27th .Ttmuary, 1968. 

(iii) The Nnvy (Pension) (Seventh Amendment) Regulations, 
, 1968, T'ublished in Notification No. S.R.O. 217 in Gazette 

of Tndia dated the 13th July, 1968. 
(iv) The Navy (Pension) (Second Amendment) Regulations, 

1969, published in Notification No. S.R.O. 159 in Gazette 
of India dated the 31st May, 1969. 

[p.T.O 
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(v) The Navy (Pension) (Third Amendment) Regulations, 
1969, published in Notification No. S.R.O. 161 in Gazette 
of India dated the 7th June, 1969. 

(b) Five statements (Hindi and English versions) showing rea-
sons for delay in laying the above Notifications. 

(2) The following statements showing the action taken by Govern-
ment on various assurances, promises and undertakings given 
by the Ministers during the various sessions of Fourth Lok 
Sabha:-

(i) Supplementary Statement Nos. 
II, III and IV. 

(ii) Supplementary Statement Nos. 
V &VI 

(iii) Supplementary Statement No 
VIn 

(iv) Supplementary Statement No. 
XVIII 

(v) Supplementary Statement No. 
XIII 

(vi) Supplementary Statement No. 
XX 

(vii) Supplementary Statement No. 
XXVI 

(viii) Supplementary Statement No. 
XX 

(ir) Supplementary Statement No. 
XXVIII 

Tenth Session, 1970. 

Ninth Session, 1969. 

Eighth Session, 1969. 

Seventh Session, 1969. 

Sixth Session, 1968. 

Fifth Session. 1968. 

Fourth Session, 1988. 

Third Session, 1987. 

Second Sr.ssion, 1967. 

(3) A copy of the Jadavpur University (Amendment) Act, 1970 
(Hindi and English versions) (President's Act No. 14 of 
1970) published in Galette of India dated the 30th June, 
1970, under sub-section (3) of section 3 of the West Bengal 
State Legislature (!Delegation of Powers) Act, 1970. 

(4) A copy of the Certified Accounts of the Indian Institute of 
Technology, Kanpur for the year 1968-69 along with the 
Audit Report thereon, under sub-section (4) of section 23 
of the Institutes of Technol0I!Y Act, 1961. 

(5) (n A copy of the Annual Report of the Indian Institute of 
Technology. Delhi for the year 1968-69. 

(ij) A statement s~~wing reasons for delay in hying the above 
Report. 

*(6) A copy of the Union Public Service Commission (Exemption 
from Consultation) Amendment Regulations, 1970, published 
in Notification No. G.S.R. 633 in Gazette of India dated the 

*The, notification was previously laid on the Table on the 15th May, 
1970 and was re-Iaid under Rule 234(2) of the Rules of Procedure. 
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i Mil API ii, I;' 6, MIMI daMS (3) Bf hliSte 326 8I the tonsil-
tution, together with an explanatory note and a note showing 
reasons for re-Iaying the notification. 

(7) (i) A copy of the Eleventh Report (Hindi and English 
versions) of the Commissioner for Linguistic Minorities for 
the period 1st July, 1968 to 30th June, 1969, under 
clause (2) of article 350B of the Constitution. 

(ii) A statement (Hindi and English versions) showing the 
reasons for delay in laying the above Report. 

(8) A copy each of the fullowing Notifications under sub-sec-
tion (2) of section 3 of the All India Services Act, 1951:-

(i) The Indian Administrative Service (Fixation of Cadre 
Strength) Second Amendment Regulations, 1969 (Hindi 
and English versions) published in Notification No. G.S.R. 
674 in Gazette of India dated the 2nd May, 1970. 

Oi) The Indian Pulice Service (Fixalion of Cadre Strenlgh) 
First Amendment Regulations, 1 ')69, (Hindi and Enghsh 
versions) published in Notification No. G.S.R. 675 in 
Gazette of India dated the 2nd May, 1970. 

(iii) The Indian Administrative Service (Fixation of Cadre 
Strength) Third Amendment Regulations, 1969 (Hindi and 
English versions) published in Notification No. G.S.R. 676 
in Gazette of India dated the 2nd May, 1970. 

(iv) The Indian Administrative Service (Fixation of Cadre 
Strength) Fourth Amendment Regulations, 1969 (Hindi 
and English versions) published in Notification No. G.S.R. 
677 in Gazette of India dated the 2nd May, 1970. 

(v) The Indian Police Service (Fixation of Cadre Strength) 
Third Amendment Regulations, 1969 (Hindi and English 
versions) published in Notification No. G.S.R. 678 in 
Gazette of India dated the 2nd May, 1970. 

(vi) The Indian Police Service (Fixation of Cadre Strength) 
Fourth Amendment Regulations, 1969 (Hindi and English 
versions) published in Notification No. G.S.R. 679 in 
Gazette of India dated the 2nd May, ] 970. 

(vii) The Indian Police Service (Fixation of Cadre Strength) 
Sixth Amendment Regulations, 1969 (Hindi and English 
versions) published in Notification No. G.S.R. 680 in 
Gazette of India dated the 2nd May, 1970. 

(viii) The I ndian Police Service (Fixation of Cadre Strength) 
Fifth Amendment Regulations, 1969 (Hindi and English 
versions) published in Notification No. G.S.R. 681 in 
Gazette of I ndia dated the 2nd May, 1970. 

(ix) The Indian Administrative Service (Fixation of Cadre 
Strength) Sixth Amendment Regulations, 1969 (Hindi and 
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in Gazet-te of India dated the 2nd May, 1970. 
(x) The Indian Administrative Service (Fixation of Cadre 

Strength) Fifth Amendment Regulations, 1969 (Hindi and 
English versions) published in Notification No. G.S.R. 6&3 
in Gazette of India dated the 2nd May. J 970. 

(xi) The Indian Administrative Service (Fixation of 
Strength) Seventh Amendment Regulations, 1969 
and English versions) published in Notification No. 
684 in Gazette' of India dated the 2nd May, 1970. 

Cadre 
(Hindi 
G.S.R. 

(xii) The Indian Forest Service (Probation) Amendment Rules, 
1970, published in Notification No. G.S.R. 689 in Gazette 
of India dated the 2nd May, 1970. 

(xiii) The Indian Forest Service (Pay) Second Amendment ,. 
Rules, 1970, published in Notification No. G.S.R. 758 in f. 
Gazette of India dated the 9th May, 1970. 

(xiv) The Indian Police Service (Fixation of Cadre Strength) 
First Amendment Regulations, 1969 (Hindi and English 
versions) published in Notification No. G.S.R. 813 in 
Gazette of India dated the 23rd May, 1970. 

(xv) The Sixth Amendment of 1970 to the Indian Police Service 
(Pay) Rules, 1954 (Hindi and English versions) published 
in Notification No. G.S.R. 814 in Gazette of India dated 
the 23rd May, 1970. 

(xvi) The All India Services (Leave) Fint Amendment Ruks, 
1970 (Hindi and English versions) publisheu in Notifica-
tion No. G.S.R. 815 in Gazette of India dated the 23rd 
May, 1970. 

(xvii) G.S.R. 816 (Hindi and English versions) published in 
Gazette of India dated the 23rd May, 1970 containing ( 
corrigendum to Notification No. G.S.R. 2120 dated the 6th '. 
September, 1969. 

(xviii) The All India Services (Conduct) First Amendment 
Rules, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 876 in Gazette of India dated the 
6th June, 1970. 

(xix) The Indian Administrative Service (Appointment by Pro-
motion) Second Amendment Regulations. 1970 (Hindi and 
English versions) published in Notification No. G.S.R. 877 
in Gazette of India dated the 6th June, 1970. 

(xx) The Indian Police Service (Appointment by Promotion) 
Second Amendment Regulations. 1970 (Hindi and Eng-
lish versions) published in Notification No. n.S.R. 878 m 
Gazette of India dated the 6th June, 1970 
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to me IJ1(llan I'OJ Ice 
Servjce (1'.,),) Rule.;, 195·~ (Hindi and English versIOn!» 
pUbJi.;;bcJ ill Notification No. G.S.R. 912 in Gazelle of 
1ndia dated the 13th June, 1970. 

(xxii) The Indian Administrative Scrvic~ (Regulation of 
Seniority) Amendment Rules, 1970 (Hindi and English 
versions) published in Notification No. G.S.R. 913 in 
Gazette of India dated the 13th June, 1970. 

(xxiii) The Indian Police Service (Regulation of S~lIiori:y) 
Amendment Rules, 1970 (H mdi and English vel siolJs) 
published in Notification No. G.S.R. 914 in Gazette of 
India dated the 13th June, 1970. 

(x).iv) The Indian Administrative Service (Fixation oi Cadre 
Strength) Second Amendment Regulations, 1970 (Hindi 
and English versions) published in Notification No. G.S.R. 
916 in Gazette of India dated the 13th June, 1970 

(xxv) The Fourth Amendment of 1970 to the Indian Adminis-
trative Service (Pay) Rules, 1954 (Hindi· and Engiish 
versions) published in Notification No. G.S.R. 917 in 
Gazette of India dated the 13th June, 1970. 

{xxvi) The Indian Administrative Service (Regu!atioll of 
Seniority) Second Amendment Rul~s. 1970 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 918 in 
Gazette of India dated the 13th June, 1970. 

(xxvii) The Indian Police Service (Regulation of Seniority) 
Second Amendment Rules, 1970 (Hindi and English ver-
sions) published in Notification No. G.S.R. 939 in Gazette 
of India dated the 20th June, 1970. 

(xxviii) The Amendment of 1970 to the Indian AdministratlVe 
Service (Pay) Rules, 1954 (Hindi and English versions) 
published in Notification No. G.S.R. 940 in GaLeUe of 
India dated the 20th June, 1970. 

(xxix) The Fifth Amendment of 1970 to the Indian Administra-
tive Service (Pay) Rules, 1954 (Hindi and Englim ver· 
sions) published in Notification No. G.S.R. 941 in Gazette 
of India dated the 20th June, 1970. 

(xxx) The Indian Police Service (Pay) Eighth Amendment 
Rules, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 942 in Gazette of India dated the 
20th June, 1970. 

(xxxi) The All India Services (Death-cum-Retirement Benefits) 
Amendment Rules, 1970 (Hindi and English versions) 
published in Notification No. G.S.R. 974 in Gazette of 
India dated the 4th July, 1970. 
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(xxxii) The Indian Forest Service (Pay) Third Amend.nent 
Rules, 1970 (Hindi and English versions) published hl 
Notification No. G.S.R. 976 in Gazette of India dated tbe 
4th July, 1970. 

(xxxiii) The Indian Administrative Service (Recruitment) 
First Amendment Rules, 1970 (lijodi and English ver· 
sions) published in Notification No. G.S.R. lOll in Gazette 
of India dated the 11 th July, 1970. 

(xxxiv) The Indian Police Service (Recruitment) First Amend· 
ment Rules, 1970 (Hindi and English venions) published 
in Notification No. G.S.R. 1012 in Gazette of India dated 
the 11 th July, 1970. 

(xxxv) G.S.R. 1014 (Hindi and English versions) published in 
Gazette of India dated the 11th July, 1970 containingt, 
corrigendum to Notification No. G.S.R. 678 dated the 2nd ,. 
May, 1970. 

(xxxvi) The Indian Forest Service (Probationer's Final Exami-
nation) Regulations, 1968 (Hindi version) published in 
Notification No. G.S.R. 2211 in Gazette of India dated the 
9th May, 1970. 

5. Message From Rajya Sabba 
Secretary reported a message from Rajya Sabha that at its sitting held 

on the 29th July, 1970, Rajya Sabha agreed ,to the amendments made by 
Lok Sabha on the 20th May, 1970, in the Special Marriage (Amendment) 
Bill, 1968. 
6. Report of Estimates Committee 

Shri M. Thirumala Rao presented the Hundred and twenty-ninth Re-
port of the Estimates Committee on the Department of Atomic Energy- ,. 
Atomic Power. ' 

7. Presentation of Petition 
Shri Madhu Limaye presented a petition signed by Sarvashri Ram-

govind Sharma and KrishDanand Thakur regarding the Railway Work-
shop, Jama]pur (Bihar). 

8. Statement by Minister 
The Minister of Foreign Trade laid on the Table a statement on the 

establishment of Cotton Corporation of India. 

9. Statement Re: Government Busiaess 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing the 3Td August, 1970. 
(Lok Sabha adjourned at 1-20 P.M. and re-assembled at 2-30 P.M.) 
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10. . ,Meelo ...... Eleetioal to ,Committees 

(i) Dr. V. K. R. V. Rao moved the following motion:-

"That in pursuance of sub-section (1) (xii) of Section 19 of the 
Visva·Bharati Act, 1951 read with clause (5) of Statute to 
of the First Statutes of the University, the members of this 
Hou~e do proceed to elect in such manner as the Speaker may 
direct, two members from among themselves to serve as 
members of the Samsad (Court) of the Visva·Bharati for the 
next term commencing from the date of election." 

The motion was adopted. 

(ii) Dr. V. K. R. V. Rao moved the foHowing motion:-
,-, "That in pursuance of S~ction!' ~ 1(2) (k) and 32(1) and (4) of the 

Institutes of Technology Act, 1961, the members of this House 
do proceed to elect in such maDner as tne S'peaker may direct, 
to members from among themselves to serve as merilbers of the 
Council, established under Section 31 (1, of the said Act, for 
the next term commencing from the date of election." 

The motion was adopted. 

11. Motioa ReganIing Select .cemmiUee 
Shri D. K. Kunte moved the foHowing motion:-

"That this House do appoint Shri K. Hanumanthaiya to the Select 
Commimmittee on the Bill further to amend the Con9titution 
of India in the vacancy caused by the death of Shri P. 
Govinda Menon." 

The motion was adopted. 

U. Govemment BiU--under Con_eration 
I 

. The Contract Labour (R('guicltion and AboJiliorr) Bill. 1967, as reported 
by Joint Committee 

The motion f.or consideration of the Rill, .is reported by the Joint Com-
mittee, was moved by Slui D. Sanjivayya. 

An amendment for circulation of the B!1I for the purpose of eliciting 
~ -opinion thereon was moved by Shri Abdul Ghani Dar. 

An amendment for recommitting the Bill to a Joint Committee was 
movecl by Shri Abdul Ghani Dar. 

The following members took part in the dcbate:-

(1) Shri S. M. Solanki 
(2) Shri Chintamani Panigrahi (Speech unfmishad) 

The discussion was not concluded. 
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13. Motion re: Sixty-fourth Report of Committee on Pri"ate MelDbers' 
BUIs and Resolutions 

Shri S. S. Syed moved the following motion:-
"That this House do agree with the Sixty-fourth Report of the Cow-

mittee on Private Members' Bills and Resolutions presented to 
the House on the 29th July, 1970." 

The motion was adopted. 
14. Private MelDbers' BiUs-Iatrodnced 

(1) The Civil Proceedings Legal Assistance Bill, 1970 by Shri Madhu 
Limaye. 

(2) The Representation of the People (Amendment) Bill. J 970 (Substi-
tution of section 11) by Shri Madhu Limaye. 

(3) The Constitution (Amendment) Bill, 1970 (Insertion of new aTtlclt 
137A) by Shri Om Prakash Tyagi. 

(4) The Bihar Legislative Council (Abolition) Bill, 1970 by Shrl .~ 
Bhogendra Jha. 

(5) The Code of Civil Procedure (Amendment) Bill, 1970 (Amend-
ment of First Schedule) by Shri Om Prakash Tyagi. 

(6) The Salaries and Allowanc~ of Members of Parliament (Amend-
ment) lim, 1970 (Insertion of new section 8A) by Shri Panna Lal Barupa1. 

1bc Ulotion for leave to introduce the Bill moved by Sbri Panna La] 
Barupal walt opposed. On the motion. the House divided, Ayes 76; Noes 
37. The motion was accordingly adopted and the Bill was intorduced. 

(7) The Judges (lnCluiry) Am~ndJllent Bilt. 1970 (Amendment nf 
sections 3, 4, and 6) by Shri Tenneti Viswanatham. 

(8) The Constitution (Amendment) Rill. 1970 (Om;ssion 01 article 
314) by Sbri Madhu Limaye. • 

(9) The Uttar Pradesh Legislative Council (Abolitil'IJ1) Bill, ] 970 by~ 
Shri George Fernandes. 

The motion for leave to introduce the Bill moved by Shri Georgo 
Fernandes was opposed. The motion was adopted and the Bill was intro-
duced. 

(to) The Payment of Bonus (Amendment) Bill. 1970 (Amendment' 
of sections 10, 12 etc.) by Shri George Fernandes. 

( ] 1) The Constitution (Amendment) ··Bill. 1970 (Insertion nl new 
article 24A) by Shri Kanwar Lal Gupta. 

(12) The Constitution (Amendment) Bill, 1970 (A m~ndment of First 
Schedule) by Shri Kanwar Lal Gupta. 

( 13) The Post-Graduate Institute of Medical Education and R.esearch, 
Chandigarh (Amendment) Bill. 1970 (A mendment of sections 3. 5, etc.) 
bf 5hri Shri Chand Goyal. 
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(14) The Constitution (Amendment) Bill, 1970 (Amendment 0/ 
articl, 16) by Shri Shri Cband Ooyal. 

( 1') The Ceiling on Profits Bill, 1970 by Shri Kanwar La! Gupta. 
(16) The Constitution (Amendment) Bill. 1970 (Amendme.nt of 

arllol, 366) by Shri Mrityunjay Prasad. 
(17) The Constitution (Amendment) Bill, 1970 (Amelldment 0/ 

Seventh Schedule) by Shri Mrityunjay Prasad. 

15. Private Member's Bill--lntroduced • 
. ' .r.... ' .. " 

The Com/illllion (A mendment) Bill. ] 967 (A ml'l1dment of 'a~ticle 
. 1964) h,· 'Shri P. K. Den 

". .: 
~ Discussion on the motion for consideration of the Bill and the amend· 
. menU thereto moved on the 24th April, 1970, CODdnued. 

Tbo following members took part in the ... :-
( 1) Shri Shin Chandra 1ha 
(2) Shri E. K. Nayanar 
(3) Shri K. Hanumanthaiya 
(4) Shri K. P. Smgh'Deo' 

Shri P. K. De<> replied to the debate. 

.~ . 

. .. ~e 8IIlendmen~. forci~cula~ion, of. the . Bill;: for . ~e :~~I'ffl : ~1'oJici~ 
bpmum thereon, moved by Shn I.M: Imam was negativ~ .. "",: " 

On amendment for reference of the Bill to a Select Committee moved 
by Shri K. P. Singh Deo, the House divided, Ayes 4'5; Noes '4. The 
amendment was accordingly nel~tived. 

On the motion for consideration of the Bill, the House devided, Ayes 
41; Noes 69. 

The motion was declared as not carried in accordance with Rule 1" 
of the Rules of Procedure and in accordance with the Constitution. 

16. AlbelUhneats lD8de by Rajya Sabha in Private Member's Bill-
AllleDdments Agreed to 

The Supreme Court (Enlarpement 01 Criminal Appellau Juri.fdiclion} 
Bill. J 969 hv Slid A ",md Nurain 1~/uihl 

The motion that the following amendments made by Rajya SabIaa in 
the Bill be taken into consideration, was moved by Shri Anand Narain 
Mullu:-

Enacting Formula 
" 1. That at page 1, line 1. lor the word "Twentieth" the word "Twenty· 

first" be substituted. 

P.T.O . 
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Clause 1 
~. fiat at' page 1, line' 4, /0;' tbe '.fi8~ : ~c ~~9'" .• ~ ,"re c' 19.10~,· _ 

,ubstituted. 
;.. n e motion for' cOnsideration was adopted. 

Tb~ amendments were adopte4~~ .. ,,:: ~;;t': .~I! dl ::/ I ,\ ):'~'.\'':''''i\i. 
.... be motion that the amendments made by Rajya Sabba intbeBiIl be 

agreed to was moved by Shri .~~~ N~~ .lrJu~· '.,)"" ,~,.\; ,;. 
The motion was adopted. 

l~,. Pmate Member's Bla-uader CoDSideratioa 
Tit? Constitution (AmendlMnt) BiH,1970 (Amendment 01 articles 330 

0/'4: 3~2>' by Shri SUTfi ~fflI~" . : ~ (; 
The motion (Oc: .... r .... qf;t ... BIIl· .... ~IMM.,.SbDrSumt ..... 1 

The following m , .... )t_ "lfiq daa .. d ...... ~l ·:,i.:uHf); :;;11' 

( 1) Sbri Era Sezhiyan 
(2) Cbaudburi Randhir Singh 
(3)Sbri Sbeo Narain " '.''', ,./; 
(4) Sbri Molabu Prasad (Speech ~)"'I 

, '. 
I· . 

The discussion was not conchldecl.c . \ .'! 

it.·M ... _.·· ... ~~:.~~. ~ ~ .• '~ ','~I ,: .• QIaeIdOB ' .. " ..... ~ 

'. ' :~ti ·~~rJ;.allp6lifa ,ai~ .~ ~lf-~T~O~ a~_s~::enpO:i.s ~~ilJ8 
out of the a~wer given on tbe 23rcl f,pr,"afY"l~1Q~ U~tarr~. Q~~:, 
tion No. 78 regarding construction o¥ fetfitizer PlantS ni lndla. .. . , 

Sbri"D.lt. CWa~Jn repl~~ tri'the disciisstdn.' , " . "1'" , t, 

(~o~ S~~ !ldj.o~~~ed.W~ p A.:M.on ~onday, ~~.3rd A~~~~~~ 1~?P)' 

~,,t.. ~w;R,,)j 
: . ,&taJetary. 

\ \ 

I:i uld:.1 Ii (l::.{\ . j ~I.,::ri1 ;;;:.;f!1i., :.,: ~.:f!i :., .~l'>i ~Il Lill 1:1,;!(If!( ~llr 
\.:..;;;;/ ~ .. II;'U" •. ::.~ ,(! :),./. 'Il ,',;' ·:··.l·.·.,l:. ·ii:.') (ljj1i 1I~;!f.J 'jd 1IlH ~!~h 
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t. LOK SABHA 

BULLETIN-PART I 
(Brief Record of PDOeeedings), 

Monday, August 3, 1970lSravana 12, 1892· (Saka) 

No. 418 
1. Starred Questiea& 

, Starred Questions Nos. 151. 153, 154 and, 155 were orally. answered. t Replies' to remaining questions were laid on. the Table. 
2. V.starred QaeItioDs 

t 

Replies to Unstarred Questions Nos. 1001-1053: 1055-1061, 1063-
1083, 1086-1126, and 1128-1200 were laid. on the Table; 

3. Calling Attention 
Shri H. N. Mukerjee called the attention of the Minister of' External 

Affairs to British Government's decision to resume arms sale to South 
Africa. 

The Minister of External Affairs made a' statement in regard thereto. 
4. Papen Laid _ th.s Table 

The following papers were laid on the Table:-
(1) A copy of the Audit Report (Commercial), 197O-Parts I and 

II, under article 151 (1) of the Constitution. 

,~ 
~, 

(2) A copy of Notification No. S.O. 1810 published in Gazette of 
India dated the 23rd May, 1970, exempting raw coal des-
patched to washeries in India, for the purpose of benefication, 
from the levy of .the duty of excise, under sub-section (3) of 
section 8 of the Coal Mines (Conservation and Safety) Act, 
1952. 

(3) A copy of the CUstoms and Cel'l'tral Excifle Dutiw :Expelrt 
Drawback (General) Forty-first Amendment Rules, 1970 
(Hindi and English versions) published in Notifleatlon No. 
G.S.R. 1032 in Gazette of India dated the 11th July. 1970, under 
section 159 of the Customs Act. 1962 and section 38 of the 
Central Excises and Salt Act, 1944. 

(4) A copy of the Notification No. 2170 (Hindi and IDIllsb 
versions) publisbed in Gazette of India dated the 23rd May, 
1970 containing amendments to the Industrial Finance Cor-
poration of India Employees' Provident Fund Regulations, 

P.T.O. 
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under sub-section (3) of section 43 of the Industrial Finance 
Corporation Act, 1948. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:- I 

(i) G.S.R. 972 published in Gazette of India dated the 27th 
June, 1970 together with an explanatory memorandum. 

(ii) G.S.R. 999 published in Gazette of India dated the lst July, 
1970 together with an explanatory memorandum. 

(iii) 'rh.e Baggage (Amendment) Rules, 1970 published in 
Notification No. G.S.R. 1001 in Gazette of India dated the 
2nd July, 1970 together with an explanatory memorandum._ 

(6) A copy each of the followinJ! Notifications (Hindi and English 
versions) issued under the Central Excise Rules, 1944:-

( . 
(1) G.S.R. 802 to 809 published in Gazette of India dated the.' 

14th May, 19'1'0 together with an explanatory memorandum. ,-J 
(ii) G.S.R. 869 publisheq in Gazette of India dated the 2nd June, .-

1970 -together with an explanatory memorandum. 
(iii) a.S.R. 891 published in Gazette of India dated the 6ih 

June, 1970 together with an explanatory memorandum. 

(iv) G.S.R. 899 and 900 P.ublished in Gazette of India dated the 
8th June, 1970 together with an explanatory memorandum. 

(v) G.S.R. 936 to 938 published in Gazette of India dated the 
13th June, 1970 toge.t)J.er with an explanatory memorandum. 

(vi) G.S.R. 957 published in Gazette of It1dia dated the 19tb 
June, 1970 together with an explanatory memorandum. 

(vn) G.S.R. • pu,blisbed in Gazette of India dated the. 25th 
June, 1970 toge~her with an explanatory memorandum. 

(viii) G.S.R. 1031 published in Gazette of India dated the 11th " 
,July, 1970 tQgether with an explanatory memorandum. (~, 

''L. " 

(ix) G.S.R. 1000 published 1n Gazette of India dated the 17th 
July, 1970. 

5 .......... JI. re: ArreSt and Release on Bail of Member 
The. Spe$er infOrmed the House of a telegram, dated the 1st August, 

1970., from the ~pector of Police, Prohibition Control, Bombay, intimat-
i~ that ~ri N.l{., Somani. Member, Lok Sabha, was arrested for 
breach of Clause 4 of the Mab!1rashtra Food Grains Order, 1966, puni-
shable under Section 7 of the Essential Commodities Act, 1955, on the 
1.t~ugust, 1970, a1..13:50 hoUl's at Bruce Street, Bombay and that he was 
released on personal bond at 15.30 hours on the 1st August, 1910, pending 
kial. .~ 

I 
6. Be"" of Seled Committee 

,SW'ri Chintamani Panigrahi presented the Report of the Select Com-
mi~ on the Taxation Laws (Amendment) Bill, 1969. 
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7. EvIdence Befon Seled CfJlDmittee-LaW 011 the Table 
Shri Chintamani Pani~rahi laid on the Table a copy of the Evidence 

J!iven before the Select Committee. on the Taxation· Lawtl (Alaendaent) 
Bill. 1969. 

8. P .... eDta~_ of P.etition 
~i Surendranath Dwivedy presented a petition signed by Shri 

Baidhar Sethi and about two lakh others for setting up a new steel plant 
in Orissa. 

9. Statement by Minister 
The Minister of External Affairs made a statement on Indo-GDR 

relations. 

110. Motion Rerardill' Report of Select Committee 
Shri R. D. Bhandare moved the following motion:-

"That this House do further extend the time appointed for the pre-
sentation of the Report of the Select Committee on the Bill 
further to amend the Advocates Act, 1961, upto the first day 
of the second week of the next session." 

The motion was adopted. 
(Lok SabluJ. ad.journed at 1 P.M. and re-ll8sembled at 2.05 P.M.) 

11. Government Bill-Under Consideration 
The Contract Labour (Regulation and Aholition) Bill, 1967, 118 reported 

by Joint Committ.ee 
Discussion on the motion for consideration of the Bill, as reported by 

the Joint Committee and the amendments thereto moved on the 3lat 
July, 1970, continued. 

The following members took part in the debate:-
(1) Shri Chintamani Panigrahi 
(2) Shri R. K. Amin 
(3) Shri Tulshidas Jadhav 
(4) Shri Hukam Chand Kachwai 
(5) Shri S. Kandappan 
(6) Shri Biswanarayan ShastrI 
(7) Shri S. M. Banerjee 
(8) Shri S. D. PatH 
(9) Shri K. Ananda Nambiar 

(10) Shri Deven Sen 
(11) Shri Hem Raj 
(12) Shri Samarendra Kundu 
(13) Shri Janardan Jagannath. Shinkre 
(14) Shri Abdul Ghani Dar 

1832 
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Shri D. Sanjivayya commeaeed llis· speech in· Rply to· the debate,. 
His speech was not concluded. 

The discussion was not concluded. 
(Lok Sabha ad;ourned till 11 A.M. on Tuesday, the 4th August', 1970) 

CORRIGENDUM 

In Bulletin-Part I, dated July 31, 1970-

S. L. Sgi\lajm£R; 
secretary. 

Page 1828, paragraph 15, in heading, {OT "IN1'~nUCEt>" read 
"NEGATIVED". 
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LOK SABRA 

BULLETIN-PART J 
(Brief Record of Proceedings) 

Tuesday, August 4, 1970!Sravana 13. ] 892 (Saka) 

No. 4:1. 

" 

1. 8tarred Qae&tiou 
starred Questions Nos. 181-183 were orally answered. Repliei to 

remaining questions were laid on the Table, 

~. !. tJ...tarred QueltiODII 

.. RepUes to Unltarred Questions Nos. 1201-1205. 1207-1223, 1223-
1229, 1231-1247, 1249-1255 and 1257-1400 were laid on the Table. 

S. CalUnr AU .... 
8hri S. M. Banerjee called the attention of the Minister .of Food and 

Agriculture to the reported clearance Jriven by the Government of India 
to the Government of U.P. to nationalise sugar mlll&' in the State. 

The Minister of Food and Agriculture made a statement in regard 
thereto . 
•. • apen LaW _ the TIl ... 

. :. ·"l'he·.llowin~ papers-were l~id on the Tabk,::-
(1) A copy of the Thirty-eight Report of the Law~CoinmiasklD-1m 

the Indi~!J. P~,~.Pmce .• ~,tt l8~.. :... .... , ....... " ... . 
(2) A copy of Notification N~. s.D. 1526 <"Hindi~8nd~Englisli ver-

sions) published in Gazette of India dated the 25th April, 1970, 
issued under section 6 of the forw,ard. Gontracts Regulation) Aet, 1952. . .... . ... .. ; 

(3) A copy of the Conduct of Elections (Second Amendment) Rules, 
1t?'O (Hindi and English versions) published in Notification 
No. S.O. 2362 in Gazette of India dated the 3rd July, 1970, under 
sub-section (3) of section 169 of the Representation of the 
People Act, 1951. 

*(4) (1) A copy of the Proclamation dated the 4th August, 1970 
iaaued by the President under article 356 ot the Constitution in 
-relation to the State ot Kerala published in Notification 
No. G.S.B. 1124 in Gazette of India dated the 4th A4gust. 1970, 
under article 356(3) of the Constitution. 

-Laid at 6-15 P.M. 
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*(ii) A copy of the Order dated the 4th August, 1970, made by the 
President in pursuance of sub-clause (i) <Cd clause (c) of the 
above Proclamation, published in Notification No. G.S.R. 1125 
in Gazette of India dated the 4th August, 1970. 

* (5) A copy of the Report of tfa Governor of Kerala dated the Ilt"-
August, 1970 to the President. 

S. Govemmeat Bill-Under CoDSlderatiea 
The Contract Labour (Regulation and Abolition) Bill, 1967, CIS ,.eportecl 

by J Oin.t Committee 
Shri D. Sanjivayya concluded his speech in rej)ly to the debate on the 

motion for consideration of the mn~ as reported by the Joint Committee 
and the amendments thereto mO+ed'O'Il the 31st July, 1970. 

The amendments for circulation of the Bill for the 'Ptii1HIA'ateUelting 
oplmoft thereon and for reeommitting' the-- Bill to the, JoiDt Commit, 
moved by Shri Abdul Ghani Dar'were neptived. 

The motion for consideration of the Bill, as reported., by the Joint-Com- ') 
mlttee, was adopted. 

(Lok S4bha aci;oumeda 1 P.M. cmd re-uae.mhledc. 2 PM.) ,f 
Clause-by-clause consideration of the Bill was t .... up.. 
Clause 2 'W8Iadopted, as ameaded. 
Clawe ~ wa~ adopted. 
Clause 4 was adopted, as amended. 
The discussion on the Bill was not concluded. 

6. Discussion under' Bule It3 

Sbri P. K. Deo raised a di.euasiOft 011 tke'''2 s1 "'.'..- lillel 
PlaabCrJiM , 

The foUowinl, Members took put 18 tb aeRt.:-
(1) Shri SUrendranath Dwivedy 
(2) Shri Chintamani PaniJl'ahi 
(3) Shri S., Supakar 
(4) Shri S. R. Damant 
(5~ Sllri H •. N. MukeI'jee 
(6) Shri C. M. Poonacha 
('7) Shri Xommareddt Saryanarayana 
('~ Shri Brij BbushaLli 
(9) Pandit D. N. Tiw.ary 

(10) Shri S. Kandappan 

*Laid at 6-15 p.M. 
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(11) Shri P. Ramamurti 
(12) Shri Babi Ray 
(13) Dr. Kami Singh 
(14) Shri Janardan Jagannath Shinkre 
(15) Shri S. N. Misra 
(18) Shri Tennetl Viswanatham 
(17) Shr1 Debananda Amat 

Shri Bali Ram Bhagat replied to the discUlSion. 
(Lok Sabha adjourned till 11 A.M. on Wednesday. the 5th August, 1970). 

(I I I ,." 

01 
... ~ .. , 
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LOK'SOHA 

BULLETIN-PART I 
(Brief Record 6f Proceedings) 

Wednesday, August 5, It'70lSravana 14-, .1892"'(Sllka) 

No. GO 
':t, Starred QaestioDl 

Starred Questions Nos. 212-215 were orally answered. Replies to 
remaining questions were laid on the Table. 

~ UJllWloe4 Qaeatiou 
r~ 

Replies to UDltarred. ,Questions N~ 1401 ...... 1 .. 15, 141.,......1422-, ,1424-
1427, 1429--1433, 1435--1470, 1472, 1473, 147~1~6, 1~~1516; "1518--
'1'528,1530, 1531;' 15~1561, -:1:589-1597; 1699 ,and; Jl600;': were', laid: on 
'tlie' Table. 

3. Short Notice Qu.eatlon 
Short Notice Question No.2 addressed to the MiDister of Information 

and Broadcasting and Communications'l'eldlrdlrlg Documentary' oirUnd 
, Grab ',Movement', was, O1'811y answeredi ,ana, aupplementaries. ,were _ also 
answered thereon. 

'4'. CaUiq 'Atcelltlon 
Shri Atal Bihari Vajpayee called the attention of the MinIster,' of 

Finance to the recent rise in the prices of various essential commodities 
such as soap, vanaspati, drugs, steel etc. 
" 'The Minister of Finance made' a statemeM In regard- thelleto. 

s.Papers Laid OD the Table 
The following papers were laid on the Table:-

(1) A copy each of the following ,Notift .. tion.' (,Hindt and, English 
versions) under section 185 of the Navy Act, 1957:-

, (t)' The NavY (pension) Amendment: RegulatioDa,' il870; ,publish-
ed in Notification No. S.R.O.'2N-A in £laRUe of India rdated 
the 4th July, 1970. 

,(ii) ,The ,Naval Ceremonial, Conditions of Service and Miscella-
neous (Eighth Amendment) ',Regulations, 'lInO;"putilishe'd in 
Notificaticin Nb. S'.R.O: 21-E In' GaZette df India 'da'ted -the 
23rd July, 1970. 

(2) A copy of Notification No. S.O;''2377'"{Hfncii' . and'"" English 
versions) published in: Gazette of lndia.datecL.the ,14th. July, 

,:'-".T.O. 
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1970 regarding mana~ement of the Model Mills Nagpur 
Limited, Nagpur, 1Jll~~~ s.ub:section (2) of section 18A of the 
Industries (Developth'@M"a:n8i·!.l!gulation) Act, 1951. 

I. MeIBa,e from Raj)". Sabia." 
Secretary reported a ~es~.a@! fro~ RaJNa Sabha that at its sitting 

held on the 3rd Augu'St;· '1~, 'Rajya"'Sabtia agreed without any amend. 
ment to the Army, Air Force Iftd---NaTal Law (Amendment) Bill, 1970, 
passed by!' IJbk'fStdtlwt an ~1"2otll" IMlay, ,19;0. .:;". 
7. Report of COlllmittee on Pri •• te- Members' Bills and ResolutioDS 

Shri G. G. Swell presented ~h~ -S(xty-fifth Report of the Committr 

~
n 'vate Members' Bills and Resolutions. .. '. ' .. ' .. I. ,,:( I.,' , 

'J, .', ipOh of 'JGI1ll"Cdbll'~e . 
Shri Shri Chand Goyal laid on the Table a copy ~fthe Report c1f the 

Joint Committee on the Code of Civil Procedure f~fInIIIWeDt}"Ulll~ •.. -,: ....... ""fie ..h ... t .. ~t .. Jt .. ~; 
~ ." . . ., ... -.. 

Slhrl Sl'1Jfi,~h_dt~ .. oDt~e TaW.e .,c.P)tof,the·.vi~ liv-en 
before the Joint Committee on the Code ot Civil 'Procedure .r~~ 
ment) Bill, 1968. 

(Lok Sabha ad;ourned a.t 1-35 P.M. and Te-~~~ 1tt!2tSO'''P.iI.r: 
;*""riq1Ve~.f'~~~'; ./1,) ')'J!/ 

. 'I' :\ ' 'I 

)f.JIe -&llWrtftl~.I:.ft~ of;:Pat'~ '~""'*'''"'''') 
Bill, 1970 

The motion for leave to introduce the Bill move4- H~~.i ~I~a,.­
ramaiah was oppqsed.The motion was adopted and' tlie :sm 'Was fntra-
8u~." , I. " ., .;-.. !. '. '.' i. . ,.'" 

lL ?,vernmcmt lBili~p~ssed ,'. ." . , 
T",e C02d~~_" ~.'~"~·a.K,l4bol~oa) ·MiU, U67.,... I'~Tfed J by Joint Committee' 

Clause-by-clause consideration of the BiH':!a}' ~elr"b!r ~tltt!j·Yotht 
Committee, continued. .. 

i·OIiut.ea 5; .. ,..·, wentot~. 

On ameI1a-~enfllto.~2i'fot;in.t1on 'Of ne'W~ifitse·tA;'inO"'ed by Shri,. 
8iitVPCliIi1r4r ... ilfa;-frtDe::.fBtllllthdividltdi.-Ayes.,Z; IIi ... 89; ; 'lhe amend· . 

iBdllit "".!~ Ile~;' ," .. 

Clauses 10 to 14 were adopted . 
.bra;: ~da~r·~o.':·l,~'.tO'iClIth~.d 1.5 movetf --by, :81U1''SJtt1J.Ctiahd Go aI, 

.,~I'~oiUe $'V)~. a1~$':tf;·'N~W.~':~e"axae~J1t._ accordi~IY 
"negativM.'· '., . ., . ,. ': .• ' .·f' 
~c."'" 15 tP~f'f_8,~pt,e~ ; ;.! ., ! :~ 

":tl"...I1:,.:....,.. .. ~ Ii .. --'M.,:!.'" 
{ I -~s 32 to 35 were adopted. 

itf!8 



Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

D. Sanjlvayya. 
The motion was adopted and the Bill, as amended, was passed. 

12. Govemment Bill-Under Consideration 
'{'he Delhi Shops and Establishments (Amendment) Bill, 1969, as passed 

by Ra;ya ScbOO 
The motion for consideration of the Bill, as passed by Rajya Sabha, 

was moved by Shri Bhagwat Jha Azad. 
An amendment for reference of the Bill to a Select Committee was 

moved by Shri B. P. MandaI. 
The following members took part in the debate:-

(1) Shri J. M. Imam 
(2) Sohri Shashi Bhushan 
(3) Shri Om Prakash Tyagi 
(4) Shri Sarjoo Pandey 
(5) Shri Mohammed Ismail (SPeech unfi'niBhed). 

The discussion was not concluded. 

13. Half-an-hour Discussion on matters ariain, out of Answer to Question 
Shri S. R. Damani raised a half-an-hour discussion on points arising 

out of the answer given on the 17th April, 1970 to Short Notice Question 
No. 20 regarding contract with Japan for ore export. 

Shri Lalit Narayan Mishra replied to the. discussion. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 6th August, 1970). 
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LOK SABKA 

BULLETIN-PART I 
f}3rief Record of Proc~dings 1 

1hUl'lday, August 6, 1970jSravana 15, 1892 (saka)· 

No. 421 

'1. Starred QuestiollS 
Starred Questions Nos. 243-245 were orally atuwered. Replies to re-

maining questions were laid on the Table. 
2. 'U.Btal'l'ed Quettio •• 

Replies to Ull8tarred Questions Nos. 1861-1637, 1888-1896, 1698-1759 
and 1761-1800 were laid on the Table. 
3. ·Calliug Attention 

Shri Ganesh Ghosh called the attention of the Minister CifHome Affairs 
to the situation arising out of the reported refusal of the Central Govern-
ment to grant Statehood to Manipur. 

The Minister of State ior ·Hbme Affairs math!" a stalement in regard 
Utereto. 
4. Papers Laid on the Table 

The folloWing papers were laid on the Table:-
(1) A copy of the Code for broadcasts on All India Radio by indi-

viduals (Hindi version). 
(2) A statement (Hindi and English versiotls) of action taken on 

the recommendations contained in Part II of the !teport of the 
Committee on Broadcasting and Information Media on 'Co-
ordination of Media of Mass Communication.' 

(3) A copy of the Payment of Wages (Procedure) Amendment 
Rules, 1970 (Hindi and Bnglish. venions)publi8hed in Notifi-
cation No. S.O. 2410 in Gaze.tte of India dated the 18th July, 
1970, under sub-section (6) of section 26 of the Payment of 
Wages Act, IIJ36. 

(4) A statement on the flood situation in the country . 
. (5) A e'opy each of the following Notiflcationsunder sub-section 

(6) of section 3 of the Essential Commodities Act, 1955:-
(1) The. Sugar (Price Determination) Fourth Amendment Order, 

1910 (Hindi and English versions) published in Notification 
No. G.S.R. 934 in Gazette of India dated the 9th June, 1970. 

. .-!', . 1IIfO 
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(ii) The Sugar (Price Determination) Fifth Amendment Order, 
1970 (Hindi and English versions) published in Notification 
No. G.S.R. 956 in Gazette of India dated the 18th June, 1970. 

(iii) The Sugar (Price Determination) Sixth Amendment Order, 
1970 (Hindi and English versions) published in Notification 
No. G.S.R. 967 in Gazette of India dated the 25th June, 1970. 

(iv) The Gur (Regulation of Use.) (Second Amendment) Order, 
1970, (H;ndi and English versions) published in Notification 
No. G.S.R. 970 in Gazette of India dated the 26th June, 1970. 

(v) The Roller Mills Wheat Products (Ex-Mill) Price Control 
(Amendment) Order, 1970 (Hindi and English versions) 
published in Notification No. G.S.R. 1000 in Gazette of India 
dated the 1st July, 1970. 

(vi) The Sugar (Price Determination) Seventh Amendmel}7 
Order, 1970 (Hindi and English versions) pUblished in Not.' 
fication No. G,S.R 1002 in Gazette of India dated the 4th 
July, 1970. 

(vii) The Sugar (Price Determination) Eight Amendment y. 
Order, 1970 (Hindi and English versions) published in the . 
Nottfteation No. G.S.R 1059 in the Gazette of India dated 
the 14th July, 1970. 

(viii) The Roller Mills Wheat Products (Ex-Mill) Price Control 
(Third Amendment) Order, 1969, (Hindi version) published 
in Notification No. G.S.R. 2553 in Gazette of India dated the 
20th June, 1970. 

(6) A copy of Notification No. G.S.R. 987 (Hindi and English 
versions) published in Gazette of India dated the 4th July, 
1970 making certain amendment to Notification No. G.S.R. 
1842 dated the 24th December, 1964. under sub-section (1) of 
section 12A of the Essential Commodities Act, 1955. 

(7) A copy of Notification No. G.S.R. 852 published in Gazettee 
of India dated the SOth May, 1970 c.:;ntaining corrigendum to 
Notification No. G.S.R. 553 dated the 4th April, 1970, unde-:. 
sub-section (4) of section 22 of the Rice-Milling Industl.:i ,I ~ 
(Regulation) Act, 1958. • ' 

(8) (1) A copy of the. Annual Report (Hindi and English versions) 
of the Indian Council of Agricultural Research, New Delhi for 
the year 1966-67. 

(11) A statement (Hindi and English versions) showing reasons 
for delay in laying tne above Report. ()' 

(9) A copy of the Indian Telegraphs (Eighth Amendment) Rules, 
1970 (Hindi and English versions) published in Notification 
No. G.S.R. 799 in Gazette of India dated the 14th May, 1970, 
under sub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(10) A copy of the Annual Report (Hindi and English versions) of 
the Hindustan Teleprinters LimIted, Madras, for the year 1968- .. 
69 alongwith the Audited Accounts and the comments of the ' 
Comptroller and Auditor General thereon, under sub-section 
(1) of section 619A of the Companies Act, 1956. 
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5. Report of Committee on the Welfare of Seheduled Castes and Sehe-
duled Trihes -, 

Shri D. Basumatari presented the Sixth Report (Hindi and English 
versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes regarding action taken -by Government on the recom-
mendations contained in their First Report on the Department of Social 
Welfare-Reorganisation of the offices of the Commissioner for Scheduled 
Cutes and Scheduled Tribes and Director General, Backward Classes 
Welfare. 

6. Government Bill-Introdueed 
The Agricultural Produce Cess (Amendment) Bill, 1970. 

7. Government Bill-Passed 
. The Delhi Shops and EstabLishments (Amendment) Bill, 1969, as passed 

by Rajya Sabha 
Shri Bhagwat Jha Azad replied to the debate on the motion far consi-

deration of the Bill, as passed by Rajya Babha and the amendment 
thereto moved on the 5th August, 1970. 

The amendment for reference of the Bill to a Select Committee moved 
by Shri B. P. MandaI, was negatived. 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was adopted. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 
Clause-by-clause consideration of the Bill was taken up. 
Clauses 2 to 6 were adopted. 

- On amendment No. 21 to Clause 7 moved by Shri Shiva Chandra Jha, 
the House divided, Ayes 22; Noes 79. The amendment was accordingly 
negatived. 

Clause 7 was adopted. 
Clause 8 was adopted, as amended. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was adopted. 
The motion that the Bill, as amended, be passed was moved by 

Shri Bhagwat Jha Azad. 
The following members took part in the debate:-

(1) Shri Shiva Chandra Jha 
IIr _ (2) Shri Bal Raj Madhok 

(3) Shri Ramavatar Shastri 
(4) Shri B. P. MandaI 
(5) Shri Samarendra Kundu 
(6) Chaudhuri Randhir Singh 
(7) Shri Mohammed Ismail 

1842. 
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t8') Bhri Bhqwat ~a Mad 
The motion was adopted and the Bill, as amended, was passed. 

-8.- GovennDent .1Iill-UlIder CeD8ideation 
The Dock W01'ke-rs (Regulation of Employment) Amend'rnent Bill, 1967, 

as passed by Ra;Y4 8abJ\tt 
The motion .for consideration of the Bill, as· paaed l)y .ftajya .Sabh., 

was mowd by Shri Bhagwat Jha Azad. 
The following members took part in the debate:-

(1) Shri J. M. Lobo Prabhu 
(2) Shri Hukam Chand Kachwai 
(3) Shri Indrajit Gupta 
(4) Shri Shiva Chandra Jha 

The discussion was not concluded . 
.. -DilcUMion 'UDder Rule 183 

Shri P. Ramamurti raised a discussion on the 1athi charge in ~ 
thim week of July, 1970 on the students, teachers ad &taft of the Jadav-
pur University by the C~R.P. and the consequent closure of the .Univer-
sity. 

The following members took part in the debate:-
(1) Shri Samar Guha 
(2) Shri S. S. Kothari 
(3) Shri Chandrika Prasad 
(4) Shri Mrityunjay Prasad 
'(A), Shri. 'lndrajit Gupta 
'(6)Shri K. P. 'Singh Deo (Speechunjimmed). 

The discussion was not concluded. 

C. 
\ 

(Lok Sabha adjourned till 11 A.M. on Friday, the 7th AQgUSt. 1970). /. 
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LOK SABRA 

BULLETIN-PART I 
rBrief Beeerd of Proeeediawa] 

Friday. August 7, 19701Srav.ana 16, 1892 (Saka) 

Ne •• 
1. Starred Questioas 

Starred Questions Nos. 2'71. 273. 274, 281 and 282 were orally answered. 
~ea to Starred- QuestiCIIIS NCI)s. 27&-210; 281-294 and 216-300 were 
laid on the Table. 

Z. UDltarred QaestiODS 
Replies to Unstarred Questions Nos. 1801-1824, 1826-1849 1851-

1920, 1922-1980 aDd 1982-2008 were laid on the Table. • 
(Lok Sa.bha ad10urned at 1 P.M. and ,.e-(I8,~bled at 2.05 P.M.) 

3. Papers Laid OD the Table 

:j 

The following papers were laid an the Table:-
(1) A copy of 'Preface to Fourth Five Year Plan'. 

·(2) A copy of the IDCliaD For.t Service, (Pay) First Amendment 
RuleS', 19'1lO pUblished in Notiftcation No. G.S.R. 603 in Gazette 

. of' Jadia dated the, nth April, 1.,0, umier ~b-aectlOft (2) of 
section 3 of the All India Services Act; till; 

(3) A copy Mdt Qf'~bEt, fo114»~ Notihtions (lliadi aad English 
versions) under sub-sedion (2) of section 3 of the All India 
Semou Aot, 1'951:- ' 

(I) The Indian Administrative' Service (Fixation of Cadre 
Strength)'l'hird Alnendmen~ Regulati9~ ~970. pu~li~ 
1ft !ftttfflcatfOft '!fo. G.~.ll. 1042 in Ch28tte of'India dated 
the 18th July, 19'70. 

.. (il) The Sixth Amendment of 1970 to the Indian Administra-
tive Service (pay) Rules', 19M, published in Notification 
No. G.S.R. 1043 in Gazette of India dated the 18th July, 
1970. ' 

(iiO '!'he All India Services (Confidential Bolls~ R.ules, 1970. 
published in Notifieation No. G.S.R. 1078 in Gazette of 
India dated the 25th July, 1970. ---------_ .. _--- _ ........ __ .- ... -_ ... --- ._---_ .. _--

.'l'he notiftcation was previously laid on the Table on the 15th May, 
1m and. was re-Iaid' under Rule 234 (2) of the Rul~ of Procedure. 

llU 
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(4) A copy of the Union Public Service Commission (Exemption 
from Consultation) Second Amendment Regulations, 1970 
(Hindi and English versions) published in Notification 
No. G.S.R. 879 in Gazette of India dated the 6th June, 1970, 
under clause (5) of article 320 of the Constitution, together 
with an explanatory note. 

(5) A copy of the High Court Judges Travelling Allowance (Amend· 
ment) Rules, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 784 in Gazette of India dated the 16th 
May,- 1970, under sub.section (3) of section 24 of the High 
Court Judges (Conditions of Service) Act, 1954. 

(6) A.copy of the Indian Museum Rules, 19710 (Hindi and English 
versions) published in Notification No. G.S.R. 622 in Gazette of 
India dated the 18th April, 1970,-under sub.section (3) of sec· 
tion 15A of the Indian Museum Act, 19W. 

(7) A copy of the Annual Accounts of the Commisdoners for the 
'Port of Calcutta for the year 1968-69 and the Audit Report 
thereon . 

•• Mesl8les from Hajy. Sabha 

Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 4th August, 1970. Rajya Sabha 
passed the Delhi University (Amendment) Bill, 1970. 

(ii) That at its sitting held on the 3rd August, 1970. Rajya Sabha 
passed the Supreme Court (Enhancement of Valuation for 
Civil Appellate Jurisdiction) Bill, 1970. 

5. Billl Paaed by Raj,. Sabha-~ 08 the Table 

, Secretary laid on ·the Table a copy each of the folloWing Billa, II 
passed by Rajya Sabha:-

, (l)'l'he Delhi University (4!neftc1mentl ~m. lftlt). ,.,' ... 
• ~ • . ..' " • • I • • •• ' •• 

(2) The Supreme Court (Enhancement of Valuation for Civil Ap. 
pellate Jurisdiction) Bill. 1~70 . 

.. ,Beport of ~ •. 0.. th~ WeH~ ~f'Sch~u'leci cMtea.' • .d Scheduled 
Tribes 

Shri D. Basumatari presented the Seventh Report (Hindi aind English ~ 
versions) of the Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes regarding action taken by Government on the recom~ 
mendations contained in their Second Report on the Minisfry of Finance 
(Bureau of Public Enterprises) and Ministry of Home Aftairs--Reserva~ 
tions for Scheduled Castes and Scheduled Tribes in Public, Undertakings. 

7. Statement Be. GovernmeDt Business 

The Minister of Parliamentary Affairs ·made a statement. iregar~ 
Government business for the week commencing the 10th August, 1970. 

'\ 
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... tio~ re:SixtJ,;Flfth IIeport of Committee on Private Memberl"Bllls 
aDd ReeoIutlona . 

ShriP. G. Sen moved the following motion:-
"That thJs House do agree with the Sixty-fifth Report of the Com-

...... mittee on Private Members' Bills and Resolutions presented to 
the House on the 5th August, 1970". 

The motion was adopted. 

9. Private Member's Resolution-Adopted 
Discussion on the following Resolution moved by Shri Indrajit Gupta 

on the 1st May, 1§70 and the amendments thereto moved on the 15th May, 
1970, continued:-

J "This House is of opinion that, in the administration of West Bengal 
under President's rule, Government Ihould give top priority 
to solution of urgent economic and social problems such as land 
reform, unemployment, refugee rehabilitation, development of 
Calcutta, etc." 

The following members took part in the debate:-
(1) Shrt Deven Sen 
(2) Shri Chintamani PaniBrllhl 
(3) Dr. Ranen Sen 
(4) Shri Shashi Bhushan 
(5) Shri Shiva Chandra Jha 
(6) Shri Bibhuti Mi5hra 
(7) Shri Prabhu Dayal Himatsingka 
(8) Shri Mohammad Ismail 
(9) Shri Benoy Krishna Daschowdhul'Y 

(10) Shri. Krishna Chandr. Pant 
~~ Shri Indrajit Gupta replied to the debate. 

The amendmenU moved by Shri Deven Seil aDd Shrlmati na Pal· 
choudhuri were withdrawn by leave of the HOUR. 

The Resolution was adopted. 
10. Priv~te Member'1 Resolution-Under Consideration 

On behalf of Shri Surendranath Dwivedy, Shri Nath Pai moved the 
• following Resolution:-

"This House regrets that there has been no improvement in the 
law and order situation in West Bengal even after promulgation 
of President's rule and expresses grave concern at the wide-
sj>read unchecked violent activities throughout the State thus 
endangering life, property, security and democracy in the 
country." 

His speech was not concluded. 
The discussion Wti' not concluded. 

1846 
[p.T.O. 



11. BaU ..... Hour .J)iac .... iOD 011 .. tter. AriIiIII aut af A8awer to __ ..... 

Shri Shri Chand Goyal raised a half-an-hour discussion on points aris-
ing out of the answer given on the 28th July, 1970 to Unstarred Queation 
No. 248 regarding reduction in cement priceft'. 

Sbrl M. R. Krishna replied to the dilCUl8lon. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 10th August, 1970). 

0 ..... .. pI , 

.11' . .. 
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S.L.SHAKDHU, 
Secretary . 
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LOK SABHA 

BULLETIN-PART 1 
[Brief Record of Proceedin$ls] 

Monday, August 10, 1970lSravana 19, 1892 (Saka) 

No. 423 
1. Starred QuestiODS 

Starred Questions Nos. 301,303,305,306 and 309 were orally answered. 
llepJies to remaining questions were laid on the Table. Further supple-
:.mcntaries on Starred Questi-o'll No. 303 were postponed to Mondav. the 
31st August, 1970. 
Z. Unstarred qUestioDS 

Replies to Unstarred Questions Nos. 2001-2026, 2028-2030, 2032-
2038, 2040-2053, 2055-2066. 2068-2079. 2081-2092. 2094-2116, 2118--
2149, 2151-2170, 2172-2193. 2195. 2196. 2199 and 2200 were laid on the 
Table. 

Statement by the Minister of State in the Ministry of Finance cor· 
recting the reply giv~n on the 27th July, 1970 to Unstarred Question 
No. 59 reg~ding Arrears of Income-Tax against Shri Haridas Mundhra 
and his concerns was laid o'n the Table. 

3. Calling Attention 
Shri Samar Guha called the attention of the Minister of Education 

to the reported delay in payment of salaries to the University and Col-
lege teachers in West Bengal and their demand for fulfilment of Gov· 
ernment's assurances regarding their pay scales. 

The Minister of Education made a statement in regard thereto. 
J ' 

4. Papers Laid on the Table 

(1) A copy of the Drugs and Cosmetics (Second Amendment) 
Rowes, 1970 (Hindi and English versions) published in Notifi-
cation No. S.O. 2008 in Gazette of India dated the 6th June, 

) 1970, under section 38 <1f the Drugs and Cosmetics Act. 1940. 

(2) A copy of the Report (Hindi and English versions) on the 
working of the Deposit Insurance Corporation, Bombay. for 
the year ended the 31st December, 1969 along with the 
Audited Accounts, under the sub-section (2) of section 32 
of the Deposit Insurance Corporation Act, 1961. 

(3) A copy of the Notification No. G.S.R. 1062 (Hindi and English 
versions) published in Gazette of India dated the 20th July, 

[p.T.O. 
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1970 issued under the Central Excise Rules, 1944, together 
with an explanatory memorandum. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 955 publisb.~ ,in ,G~ette of India dated the 17th 
June, 1970 together with an explanatory memOTandum. 

(ii) G.S.R. 1034 PJ,lQ;I,Wl¢ i,n. ·~7,e~te .of India dated the Uti-. 
July, 1970 together with an explanatory memorandum. 

(iii) G.S.R. 1054 published in Gazette of India dated the 18th 
July, 1970. 

(5) A . copy eaeh of the following Notifications (Hindi and English 
versivns) under sectionl59 of the Customs Act, 1962 and 
section 38 of the CenR~ ~W!ises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties;~ Drawback 
(General) Forty-second Amepdment Rules, 197.0,pJ.J~Ulhcd 
in 'Notmcation ·No.·G;S~R. 1049 in Gazette of India dated tAt 
18th Jwy,19'70. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Forty-third Amendment R~l~, ),Q70, .p~l~e'!f -.J 
in Notification No. G.S.R. 1050 in Gazette <tf 'India dated the 
18tn .JJ.1ly, . ~970. 

bu) The . Customs aDd Central ·Excise J)uties Export Dr,awb.,ck 
(General) Forty4ourth Amendment Rules, l~O, publisbed 
in Notification No. G.S.R. 1051 in Gazette of India dated the 
18th Jl.lly, 1970. 

I'iv) The .Customs and Central Excise Duties Export Drawback 
-(Ge~l1al) fo~ty·fifth Amendment Rules, 1970, published in 
Notification NO'. G.S.R. 1052 in Gazette of India dated the 
18th July, 1970. 

(v) The Customs and Central ExciSe Duties ~port Draw~ck 
(Gensral) Forty-sixth Amendment Rules, 1970, publisPe~ 

,in Notification No. G.S.R. 1053 in Gazette pf India da~ tJ1,e 
lBth July, 1970. . . . . 

(6) (i) A copy each of the follOWing Notifications (Hindi ;md 
,English versions) under sub-section (9) of section 12 of·the '~ 
Government Savings Certificates !\C;~, 1Q.~:-

(a) The Government Savings Certificates (Fixed Deposits) 
; (Ameruime-nt) Rules, 1970, published in 'Notific~tion No. 
G~S..R. 442 in Gazette pf India dated the 14th March, 1970. 

(,,)The Gpyemment&avings Certificates {Amendment) Rules, I 
1970, published in Notification No. G.S.R. 443 in Gazette 
.of ImHa dated the 14th March, 1970. 

(ti) A statem~t (Hindi and English versipns) "howmg reasons 
. for delay in laying -the ~bove Notification". 

(7) A cop~ ,of -lj'otification No. S.O. 2674 published in Gazette of 
India dated the 8th Aug~st, 1970, declaring ~ny servi~ con-
·nected ·with ,the supply of electrical energy ¥> ~n~ public in '1-
the State of 'West Bengal or with the generation, storage or 
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transmission of electrical energy fur the purpose of such 
.,~ply .to:G,e an ·essel',ltial ,service fotthe pU1'po&es fJf:1IDe Es-

sential Services Maintenance Act, 1968 undeJ' .$llb-section (2) 
of section 2 of the said Act. 

5. 'IntbaatioRs Re. AJoNBtof 'MellllJers 
(i) The Speaker informed the House of a telegram, dated the 9th 

August, ,Ul7,Q, ~ tlt.e Superintendeat of District lail, Varanasi, itttimat-
ing that Shri Madhu Limaye, Member, Lok Sabha, was arrested under 
Sections 151, 107 and 117 of the Code of Criminal Procedure, on the 9th 
MgJ.Js~, 1970 .w was admitted in the District Jail, V.l'anasl. 

@ (ii) The Chairman informed thf" 't1ouse of a telegram, dated the 9th 
.J\1,1gu.~ J970~ frQm the Su})'DivisintU'll M4·g;..trate, Sup.ul,·to the 'Speaker, 
JDt!JD#lti.ng that 8hri Gunanand T1IPlo.ur, Member, 'LokSabba, had been 
an:~ted at 7 A.M. on the 9th Aur'lSt. 1970 at Kariho under Sections 
.lD7111'* of the Cede of CrimiQJlIProced.ure in connection with forcible 

. occupation of lanc1 in village Kuiho ,an.d that he was ·loc\ged :in Supaul 
:.: Jal1. 

".Statements by Minist~ra 
(1) 'rite Mipister of State for He~lth and Family PlinniQg and Works, 

·.JI~ngaQd ·J1rb$n p~velopment laid on t~ Table a stetement correct-
ing the answer given on 'the 11th May, 1970 to the supplementaries by 
Sarvasbri ~agbuvjr 8iogb Shastri and. Shri ,Chanc1 Goyal on Starred 
~tion 'No. 1596 in respect of policy regarding allotment.of Govern-
ment quarters to Government employees. 

(it) 'The Minister of Industrial Development and Internal l'.rade ,made 
a statement regardinli( the manufacture of a car in the public sector. 
(Lok Sabha ad;ou.rn.ed at 1.05 P.M. and re-aBsembleci lit 2.05 P.M.) 
7. Obituary Reference 

The Deputy Speaker made a reference to the ,passmg.awaYDf Maharaj 
Trailokyanath Chakrabarty, freedom fighter of undivided 'India. 

Thereafter, Members stood in silence for a short whUe as, a .mark of 
respect. 
8. Government Bill-PasSed 
The DJek Workers (Regulation of Employment) A'mICndment Bill. ;19i~, 

as paBsed by 'Ra;ya Sabha ' 
ll~llMhlP n" the motion for . consideration of the Bill, as 'Passed by 

~b· •. s.a~,con~inuad. 
The following members took part in the debate:-

(1) Shri Prabhu Dayal Himatsjpgka 
(2) Sbri Samarendra Kundu 
(a) ~Sbri Mohammed Ismail 

.~hJ'i ,ijp.Jls.wat J~ Azad replied to the debate. 
rJ'ho !Alotion for consideration of tbe Bill was adopted and claus,e-by-

clause consideration was taken up . 
. ---. ,,_.- --, - -,_ .. -.--.-_._- _. _. -- -- ' .... -- - _._----_ .. 

@Announcement made at 5-30 P.M. 
[P.T.O .. 
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Clauses 2 and 3 were adopted. 
Clause 1 and the Enacting Formula were adopted, as amended. 
The Long Title was' adopted. 
The motion that the Bill, as amended, be passed was move by Shri 

Bhagwat Jha Azad. 
The motion was adopted and the Bill, as amended, waS' passed. 

9. MotiOils 
* (i) Discussion on the following motion moved by Shri P. Govinda 

Menon on the 20th May, 1970,continued:-
''That this, House takes note of the Sixteenth, Seventeenth and 

Eighteenth Reports of the Commissioner for Scheduled· Castes 
and Scheduled Tribes for the years, 1966-67, 1967-68 and 1968-
69, laid on the Table of the House on'the 24th April, 1968, 15th 
May, 1969 and 30th March, 1970, respectively." . 

*(ii) Shri Suraj Bhan concluded his speech on the f,allowing 
motion moved by him on the 20th May, 1970~-

"That the Report of the Committee on Untouchability.' Economic 
and Educational Development of the. Scheduled Castes (Part 
I-V) along with the connected documents, laid on the Table 
of the House on the 10th April, 1969. be taken lntQ comidera-
tion." 

The following members took part in the combined debate on the 
two motions:-

(1) Dr. Ram Subhag Singh 
(2) Shri D. Basumatari 
(3) Shri Meetha Lal Meena 
(4) Shri M. G. Uikey 
(5) Shri C. K. Chakrapani 
(6) Shri Naval Kishore Sharma 

The discussion was not concluded. 

10. BaU-An-Hoar Discussion on Matter. arising out of Answer to Que.tiOD 
Shri E. K. Nayanar raised a half-an-hour discussion on points arising 

out of the answer given on the 27th July, 1970 toUnstarred Question 
No. 123 regarding alleged involvement of Keral,a Muslim League in 
smuggling racket. 

Shri Vidya Charah Shukla replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 11th August, 1970). 

S. L. SHAKDHER, 
. Secretary. 

*Discussed together. 
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LOK SABRA 

BULLETIN-PART I 
rBrtef Record of Proceedings J 

'l\IeIdq. A~st 11. 19TDISra"aDa 26, 18ft Ulaka) 

No. 424 
1. Starred Quest ..... 
~ .. -
amstarred Questions Nos. 335, 336 and 338-341 ware orally answered. 
Replfes to remaln'ng questions were laid: on the Table. 
2. Vastarred QuMtions 

Replies to Unstarred Questions Nos. 2201-2219, 2221-2255, 2257-
2278, 2280-2287, 2289-2322, and 2324-2400 were laid on the Table. 

3. Short Notiee Question 
Short Notice Question No.3 addressed to the Mintsttn' of Steel and 

Heavy Engineering regardinJil Bandh in Durgapur Steel Plant was oral1y 
aDSWered and supplementaries were Rlso answered thereon. 

4. Callinr Atteation 
Shri Kanwar Lal Gupta called tbe att.antion of tbe Minister of 

External Mairs to the reported decision of the Pakistan Government to 
dispose of Indian property and the reaction of the Government of India 
thereto. 

f The Minister of Extlernal Affairs made a statement in regaN thereto. 
',' The Minister also laid on the Table a copy of the Protest Note dated the 
. ~).31st July, 1970 sent by the Government of India to the Government of 

Pakistan. 

I .• apen Laid OIl the Table 
The following papers were laid on' the Table:-

(1) A copy of Notification No. 8.0. 1980 (Hindi and Englilh ver-
sion&) published in Gazette of India dated the 30th Ma~, J.r7.Q, 
issued under section 6 of the Forward Contracts (RegulatIon) 
Act, 1952. 

(2) (I) A copy of Notification No. 8.0. 228 ,Hindi and . English 
versions) published in Gazette of India dated the 14th J~nu~, 
19'10 making certain amendlDlftU in SchetNle X to ~he Delimi~ 
tation of Parliamentary and Assembly ConstituenCIes Order, 

[P.T.O. 
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1966 in respect of Maharashtra, under sub-section (2) of section 
9 of the Representation of the People Act, 1950. 

(ii) A statement (Hindi and English versions) ~bowing reasons for 
delay in laying the above Notification. 

(3) A copy each of the following papers (Hindi and English ver-
sions) under sub-section (1) of s'ection 619A of the Companies' 
Act, 1956:-

(i) Review by the Government on the working of the National 
Mineral Development Corporation Limited, New Delhi, for 
the year 1968-69. 

(ii) Annual Report of the National Mineral Development Corpo.-
ration Limited, New Delhi, for the year 1968-69 along with 
the Audited Accounts and the comments of the Comj)iroller 
and Auditor General' the~eon. 

(4) A copy of Notificat"on No. G.S.R. 1115 (Hindi and English ver-
siens) publh.hed in Gazette of India dated the 1st AugUst, 1970 
making certain amendment to Notification No. G.S.R. 72 \2 ·ted 
the 1st January, 1966, under sub-section (3) of &ection 637 01 the 
Companies Act, 1956. #1 

(5) A copy each (Hindi and English versions) of the fOllowing legafj 

opinions regarding the Constitutiollal position on the compe-
tency of a State Legislature to make laws for acquisition of 
sugar mills, 'npursuance of an assurance given by the Minis-
ter of Food aild Agriculture on the 4th August, 1970:-

(i) Opinion dated the 18th October, 1969 of the Secretary, Minis-
try of Law. 

(ii) Opinion dated the 18th November, 1969 of the SOlicitor 
General of India. 

(iii) Statement of case for the opinion of Attorney General of 
India and Opinion dated the 19th July, 1970 of the Attorney 
General of India. 

(iv) Opinion of the Advocate General. Uttsr Pradesh. 
(6) A copy of the Annual Report of the National Productivity, 

Council. New Delhi for the year 1968-69. 

I. Intimation Be: Convietion of Member 
The Speaker informed the House of a telegram, dated the 10th August, 

1970, from the Inspector of Police, GamdeviPolice Station, Bombay, in-
timating that Shri Nath Pai, Member. Lok Sabha, was convicted on the 

. 10th Au~ust, 1970 and was sentenced to pay a fine of Rs. 501· in defaqilJ) 
ten days 'Simple imprisonment under Section 135(3), read with bectio~ 

·.31(3) of the Bo.mbay Police Act, 1951. 

7. IDtimations Be: Arrest of Members 
(I) 'fhe Speaker informed the House of. a telegram dated the 9th 

. Au~. ~970,from the Sub-Divisional Magistrate, Madhubani, intimatin~ 
that,Shn BhOgendra Jha, Member, Lok Sabha, was ~JTested on the 9t~ 
:August, 1970, at about 4-30 P.M., for forminji{ an unlawful assembly an. 
entering on fallow land and that he was lodged in Madhubani Sub-Jail. 
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(ii) The Speaker informed the House of a telegram dated the 9th 
August, 1970, from the Sub-Divisional Magistrate. Kha'gadia, intimating 
th.at Shri Kameshwar Singh, Member, Lok Sabha, had been arreSWld under 
Section 143, 341, 447 and 448 of the Indian Penal Code for forming an 
unlawful assembly and making a tresspass and gherao at the residence of 
the Sub-Divi&ional Magistrate, Khagadia. 

8. Statement Be: Supplementary Demands for Grants (General) for 1970-
71 

Shri Vidya Charan Shukla presented a statement showing Supple-
mentary Demands for Grants in respect of the Budget (General) for 1970· 

71. 
9. Statement Be: Supplementary Demands for Grants (Railways) for 

1970·71 
Shri Gulzari Lal Nanda presented a statement showing Supplementary 

Demands for Grants in respect of the Budget (Railways) for 1970-71. 
(Lok Sabha adjourned at 1-35 P.M. and re-assembled at 2-3() P.M.) 

':a!D 10. Statement ),y Minister 
The Minister of Petroleum and Chemicals and Mines and Metals laid 

on the Table a statement on the price:; of Drugs. 
11. Motions 

• (i) Discussion on the following motion moved by Shri P. Govinda 
Menon on the 20th May, 1970, continued:-

"That this House takes note of the Sixteenth, Seventeenth and 
Eighteenth Reports of the Commissioner for Scheduled Castes 
and Scheduled Tribes for the years, 1966-67, 1967-68 and 1968-
69, laid on the Table of the House on the 24th April, 1968, 15th 
May, 1969 and 30th March, 1970, respectively .... 

• (ii) Discussion on the follOWing motion moved by Shri Suraj Bhan 
on the 20th May, 1970, continued:-

"That the Report of the Committee on Untouchability, Economic 
and Educational Development of the Scheduled Castes (Part 
I-V) along with the connected documents, laid on the Table 
of the House on the 10th April, 1969, be taken into considera· 
tion." 

The following members took part in the combined debate on the two 
motions:-

(1) Shri S. M. Banerjee 
(2) Shri R. D. Bh.andare 
(3) Shri Era Sezhiyan 
(4) Chowdhury Sadhu Ram 
(5) Shri Molahu Prasad 
(6) Shri Baij Nath Kureel 

·Dlscu&sed together. 
[p.T.O. 
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(7) Shri S. M. Solanki 
(8) Shri Nathu Ram Ahirwar (Speech unftnished,. 

The discussion was not concluded. 

12. Discussion under Rule 1,93 
Discussion on the large scale migration of Hindu minorities from East 

Pakistan and the steps taken by the Government to check it, continued. 
The following members took part in the debate:-

(1) Shri Deven Sen 
(2) 8bri Prakash Vir Shastri 
(3) Shri F. H. Mohsin 
(4) Shri Samar Guha 
(5) Shri Benoy Krishna Daschowdhury 

S8l'dar Swaran Singh replied to the disculsion. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, ~ 12th August, 1970)~' 
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LOK·SABRA: 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, Au~ust 12, 19701Sravana.21, 11$92' (Saka) 

No. 425 

'!i Obituary Referenee 

• 

The Speaker; Shrimati Indir~ Gandhi; Dr. Ram SubhMt-SinM. 
Sarvashl'i J. M. Lobo Prabhu, S. Kandappan. Shri Chand· aoyal, P. 
Ramamurti, Shiva Chandra Jha. Hem Banal. ,and; P .. kalh; . Vir· Sblstzi 

• made references to the passing away of Shri K. P. Kutti KdshJ1an Nair, 
who was a Member of the Second Lok Babba. . . 

.:) 
Thereafter. Members &100d in silence for a short while as a mark of 

respect. 
Z. Star~ed, Q_stions 

StatTed QueiftioM Nos. 361. 362, 364 and _ wereon1ly anawwed. 
Replies to Starred Questions Nos. 365 and 367-390 were laicl; .~. tile 
Table. 

3. U'llstarred. Questlau 
Replie&' to Unst.arred Q~estions Nos. 2401-2419, 2421-2431_, 2434-

2465, 2415-248£;, 248'.;....24Q6. 2499, 2501 ...... 25fj(). 2512-2697;' 2~ 'and 2600 
were laid on the Table. ' '. 

4. sttori Netiee -Questien 
~t Noti~e Question No. 4 addressed to the MiniaW,r .of Irrigatioll 

• ~hd Power regarding Re-Installation of Satpura Thermal . Plant was 
• rally answered and supplementaries were .... lO:anlweNd .tbareoli.. 

5. Callin, Attention 
Sbri DeveI;l Sen called the attention of the Minister of -PetlGleum 

';J and Chemicals and Mines and Metak to the reported ~Yinl off of .aI;Jout 
50,000 colliery workers by leading coal producers in Asansol area. 

, 

The Minister of State for petroleum and Chemicals and Mines and 
~tals made a statement in regard thereto. 

t. Plilpers 'Laid on the Table 
The following papers were laid on the Table:-..... _-

(1) A copy of the Coir Retting (LiaensiI1l'~' ADlendnutQ.t . Qrder, 
1970 (Hindi and English versions) published in· Nottflcation 
No. 2141 in Gazette of India dated the. 1Q.th June, 1970, -\U1det 

[P.T.a. 
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sub-section (6) of section 3 of the Essential Commodities Act 
1955. I 

(2) A copy each of the following papers under sub-section (1) of 
section 19 of the Coir Industry Act, 1953:-

(i) Annual Report (Hindi version) on the I8ctivities of the Coir . 
Board and the working of the Coir Industry Act, 1953 for the 
year 1968-69. 

(U) HaH-yearly Report (Hindi and English versions) on the acti-
vities of the Coir Board and the working of the Coir Indus-
try Act, 1953 for the period from 1st April, 1969 to 30th 
September, 1969. -

'f. Report of Committee of Privileps 
" 

. Shri R. D. Bhandare presented the Eleventh Report of the Commlttb J 

of PrivUeps. 

;;,
. rt of Wed Committee 

hri R. D. Bhandare prese~ted the Report of the Select Committee on~l 
e Advocates (Second Amendment) Bill, 1968. 

t. Evidence before Select Committee-Laid on the Table 
Shri R. D. Bhandare laid on the Table a copy of the Evidence given 

befoz:e the Select Committee on the Advocates (Sec:ond AmendDaant) 
.BUI, 1968. 

10. Motion Regarding Joint Committee 
Shri N. K. P. Salve moved the following motion:-=-

"That this House do recommend to Rajya Sabba that RaJY18 Sabha 
do appoint a member of Rajya Sabha to the . Joint Commi~tee 
on the Bill to amend the Commissions of Inquiry Act, 1952, in 
the vacancy caused by the resignation of 8hri· Sheel Shadra 
Yajee and do communicate to this House the name of thoa 
member so appointed by Rajya Sabha to the Joint Committe,," 

The motion was adopted. ~ j .' 

11. MotioDi 

·(i) Discussion on the following motion moved by Shrt P. Govindp~~ 
Menon on the 20th May, 1970, continued:- :.. 

"That this House takes note of the Sixteentb, Seventeenth and 
Eighteenth Reports of the Commissioner for Scheduled Castes 
and Scheduled Tribes for the years 1966-67, 1967-68 and 1968· 
69, laid on the Table of the House on the 24th April, 1968, 15th 
May, 1969 and 30th March, 1970, respectively." 

_ • (il) Discussion on the following motion moved by Shri Suraj Bhan 
,',011 'the'2Oth May. 1970, conttnued:- ttf 

·Discussed together. 
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"That the Report of the Committee on Untouchability, Economic 
and Educational Development of the Scheduled Castes (Part 
I-V) along with the connected documents, laid on the Table 
of the House on the 10th April. 1969. be taken into considera-
tion." 

The following members took part in the combined debate on the two 
motions:-

(1) Shri Nathu Ram Ahirwar 
(2) Shri Probhu Dayal Himatsingka 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2..()5 P.M.)' 

(3) Shri Ram Charan 
(4) Shri Panna Lal Barupal 
(5) Shri Kolai Birua 
(6) Shri Dearao S. Patil 
(7) Shri Atamdas 
(8) Shri Rajdeo Singh 
(9) Shri Sheo Narain 

(10) Shri S. M. Siddayya 
(11) Shri R. K. Birla 
(12) Shri Shambhu Nath 
(13) Shri Hukam Chand Kachwai 
(14) Shri Ram Ohan 

[A motion moved by Shri T. H. Sonavane, "That the time 
allotted to the two motions now under discussion be increased 

_ to 20 hours", Wlas adopted]. 

(15) Shri S. Kandappan 

(16) Chaudhuri Randhir Singh (Speech unfinished). 

The di8cUBsion was not concluded. 

12. Intimation Be: Arrest of Member 

The Chairman informed the House of a wireless message, dated the 
11th August, 1970, from the Sub-Divisional Magistrate, Jaunpur, to the 
Speaker, intimating that Shri Sarjoo Pandey, Member, Lok Sabha, was 
arrested on the 11th August, 1970 at Jaunpur at 10-30 P.M., under Sec-
tion 114 of the Code of Criminal Procedure and that he was lodged in 
District Jail, Jaunpur. 
13. BaU.An-Hour Dise1lllion on Matten ArisiDi out of Aalwer to 

Question 
[p.T.O. 
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-Shri N. K. P. Salve raised a hau-an~ disouuioa'en points ariling 
out of the answer given·on the 29th JuJy, 1970 to Staned Question No. 73 
regarding Indo-Nepal trade talks. 

Shri Lalit Narayan Mishra replied to the discussion. 

14: Report of Business Advisory ColDlllittee 
Shri P. Parthasarathy presented the Fifty-second Report .of the Busi-

ness Advisory Committee. . 

(Lok Sabh. adjoJ,1~nedtW 11 AiM. OD Th_sd_y, the· 13th Aupat, 1874ij. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Rencd of. Proeeedinll] 

Thunday, August 13, 1970!Sravana 22, 1892 (Saka) 

Mo. til' ]. Star_ QueetiOlU 

Starred. Ques~1l6 Nos. 391-393, aDd 316 were· orally 8Jlswwed. B.-It plies to Starred Questions Nos. 3g5 and 397-420 were laid OD' the Table. 
Z: UBtternd Cl1lestictDs 

Replies to Unstarred Questions Nos. 2601-2640, 2642-2644; 2648-
2684, 2687-2771 and 2773-2790 were laid on the Table. 
3. ShOl't Notice Question 

Short Notice Question No.5 address to the Minister of Information 
and Broadeastiftg and Communications regardfng Alaknanda Tragedy was 
orally answered and supplementaries WeI\:! ~so aIUilwered thereon. 

4. Calling Attention 
Shri Yashpal Si;ngh called the attention of the Minister of Food and 

Agriculture to the reported purehase of a large number of defective trac-
tors by the Government of India from the German Democ~ Republic 
a· sale of those tractors to the farmers of Punjab through the Punjab 
Agro-Industries Corporation. 

, The Minister of Food and Agriculture made a statement in reeard 
_reto. 
5. Papers Laid on the Table 

~. 

The following papers were laid on the Table:-
(1) A statement (Hindi and English versions) OIl action taken on 

the recommendations contained in Part II of the Report of the 
Committee on Broadcasting and Information Media on 'Coordi-
nation of Media of Mass Communication.' 

(2) A copy of the West Bengal Land Reforms (Amendment) Act, 
1970 (Hindi and English versions) (President's Act No. 18 of 
1970) published in Gazette of India dated the 13th July, 1970, 
under sub-section (3) of section 3 of the West Bengal state 
Legislature (Delegation of Powers) Act, 1870. 

[p.T.O. 
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(3) A copy each of the followin2 Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) The Sugar (Restrictions on Movement) Order, 1970, publish-
ed in Notification No. G.S.R. 1098 in Gazette of India dated the -
22nd July, 1970. 

(ii) The Sugar (Price Determination) Ninth Amendment Order, 
1970, published in Notification No. G.S.R. 1100 in Gazette of 
India dated the 24th July, 1970. 

(4) (i) A copy of the Annual Report on the activities of the Coal 
Mines Labour Welfare Organisation for the year 1967-68. 

(ii) A statement showin~ reasons for delay in laying the above 
Report. n .. 

G. Report of Public Accounts Committee ~ .. 
Shrimati Sucheta Kripalani presented the HundNd and twenty-third 

Report (Hindi and English versions) of the Public Account&' Committee 
OD Excesses over Voted Grants and Charged Appropriations as disclosed • 
in the Appropriation Accounts (Civil), (Posts and Telegraphs), (Rail- . 
ways) and (Defence Services) for 1968-69 and action talten byGov~ent 
on the recommendations contained in the Eighty-third Report of the 
Committee. 
7. Intimations Be: Arrest of Memben 

(i) The Speaker informed the House of a wireless message, dated the 
12th August, 1970, from the Di6trict Magistrate, Muzaftarnagar, intimating 
that Maulana Ishaq Sambhali, Member, Lok Sabha, had been arrested on 
the 12th August, 1970, for apprehension of breach of peace under Sections 
151, 107 and 117 (3) of the Code of Criminal Procedure and that he was 
lodged in the Mazaftarnagar Jail. 

(ii) The Speaker informed the House of a telegram, dated the 12th 
August, 1970 .. from the Deputy Superintendent of police, Sadar, Purnea, 
intimating tnat Shri S. M. Joshi, Member, Lok Sabha, was arrested at 
about 10 A.M. on the 12th August, 1970, for leading an unlawful aAembly 
and causing trespass on land, under Section 1441447 of the Indian Penal 
Code and that he was lodged in Purnea Jail in Bihar. 

8. Motion Be: Fifty-Second Report of Business Advisory Commlt&.~ 
Shri K. Raghuramaiah moved the following motion :-

"That this House do agree with the Fifty-second Report af. the 
Business Advisory Committee presented to the House on the. 
12th August, 1970." 

An amendment that the Report be referred back to the Commit· 
tee to re-consider its recommendations regarding cancellation of lunch 
hour with effect from the 18th August, 1970 and fixation of additional 
sitting on Saturday, the 29th August, 1970, was moved' by Shri B. P. 
M~da1. 

The motion was adopted as follows:-
"That this House do agree with the Fifty-second Report of thE" 

Business Advisory Committee presented to the House on the 
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12th August, 1970, subject to the modification that paragraphs 
3 and 4 of the Report be omitted." 

(Lok Sabha adjourned at 1.42 P.M. and re-assembled at 2.50 P.M.) 
9. Statement by Minister 

The Minister of Railways made a statement regardi~ the accident 
of Train Nos. 40 Down Delhi-Howrah Janata Express and 7 Up Toofan 
Express near the down distant signal of Khaga station of Northern 
Railway on the 12th August, 1970. 

10. Motions 
• (i) Discussion on the following motion moved by Shri P. Govinda 

Menon on the 20th May, 1970, continued:-
"That this House takes note of the Sixteenth, Seventeenth and 

Eighteenth Reports of the Commissioner for Scheduled Castes 
and Scheduled Tribes for the years 1966-67, 1967-68 and 1968-
69, laid on the Table of the House on the 24th April, 1968, 15th 
May, 1969 and 30th March, 1970, respectively." 

• (ii) Discussion on the following motion moved by Shri Suraj Bhan 
on the 20th May, 1970, continued :-

"That the Report of the Committee on Untouchability, Economic 
and Educational Development of the Scheduled Castes 
(Part I-V) along with the connected documents, laid on the 
Table of the House on the 10th April, 1969, be taken into 
consideration." 

The following members took part in the combined debate an the two 
motions :-

(1) Chaudhuri Randhir Singh 
(2) Shrimati IIa Palchoudhuri 
(3) Shrimati J ayaben Shah 
(4) Shri K. Ramani 
(5) Shri Yamuna Prasad MandaI 
(6) Shrimati Tarkeshwari Sinha 
(7) Shri Kartik Oraon (Speech unfinished) 

The discussion was not concluded. 

11. DlseuuioD under Rule 193 
Shri Hem Barua raised a discussion on devastat:an caused by the reo 

cent floods in Assam and the measures taken by the Government to 
meet the situation. 

The following members took part in the debate:-
(1) Rr. Ram Subhag Singh 

·Discussed together. 

1862 
[P.T.O. 



(2), Sbri UJ.adhar KQtoki 
(3) Shri Shri Chand Goyal 
(4) Shri Bedabrata &rua 
(5) Shri N. K. Somani 
(6t Shri Dhireswar KaUta 
(7) Shri D. Baaumatari 
(8) Shri Jyotirmoy Bosu 
(9) Shri Shiva Chandra Jha 

(10) Sbri N. R. Laskar 
(11) Shri Benoy Krishna Daschowdhury 
(~ Shn. Lakhan Lal Kapoor 

Dr. K. L. Rao replied to th~ discussion. 
(Lok Sabha adjoumed· till 11. A.M:oa; FdIdaf, tile It4Il August, 1970). 

S. L. SHAKDHER, . 
Secretary. 

j 
1863 

lMGIPND-LS 1-1760 (D) L8-13-8-70-810. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, August 14, 1970lSravana 23, 1892 (Saka) 

· ~i 1. Starred Q1wtlDDa 
No. 4Z'l 

Starred Questions Nos. 421, 422, 424, 425, 427 and 428 were orally 
answered. Replies to remaining Questions were laid on the Table. 
1. Starred Questions 

• Replies to Unstarred Questions Nos. 2791-286~L. 2865-2869, 2871-
2874, 2876-2894. 2897-2903, 2905-2928, 293~~, 2946-2967 and 

'. 

2969-2990 were laid on the Table. I 

A statement by the Minister of Education and Youth Services cor-
.recting the replies given to the following questions was laid on the 
Table:-

(i) Unstarred Question No. 1898 on the 1st August, 1969 regarding 
appointments in the National Fitness Corps Directorate; and 

(ii) Unstarred Question No. 5133 on the 3rd April, 1970 regarding 
filling up of posts after imposition of ban on promotion in 
the National Fitness Corps Directorate. 

3. Short Notice Question 
Short Notice Question No.6 addressed to the Minister of' Education 

and Youth Services re,garding Admission to St. Xavier's College, Cal-
cutta was orally answered and supplementaries were also answered 
thereon. 

~ '4. Calling Attention 
Shri A. K. Gopalan called the attention of the Minister of Irrigation 

and Power to the reported flood havoc in Kerala espl'Cially in Canna-
nore and Calicut districts resulting in large-scale damage to houses and 

· properties. 
... The Deputy Minister of Irrigation and Power made a statement in 

re~ard thereto. 
5. Papers laid On the Table 

The following papers were laid on the Table:-
(1) A Copy of Report of the Reviewing Committee. (headed by 

Dr. V. S. Jha) on the National Library, Calcutta. 
(2) A copy of statement showing action taken on the recom-

mendations of the Reviewing Committee on National Library, 
~ , Calcutta. 

(3) A copy of Report of the Chief Labour Commissioner on the 
National Library, Calcutta regarding strained relations bet-
ween Administration and Employees. 

[p.T.O. 
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(4) A copy of report of the Committee (G. D. Khosla Committee) 
to enquire into the str~lined relations among the members of 
staff of the National Library, Calcutta. 

(5) A copy of Statement showing action taken on the recommen-
dations of the Kh88la· CGmmittee on National Library, Cal-
cutta. 

(6) A copy each of the following Notifications (Hindi and English 
versions) uncIer' sub-section (2)" of section 3 of the All India 
Services Act, 1951:-

(i) The Eighth Amendment of 1970 to the Indian Administrative. ) 
Service (Pay) Rulelj. 1~, published in Notification No. 
G.S.R. 1075 in Gazette of India dated the' 2Bth July; 1970. . 

(ii). T1:Ie Indian Police Service (Appointment by Promotion) 
Third AmemimeRt Regulations, 1970, published in Notifica-
tion No. G.S.R. 1076 in Gazette of India dated. the 25th July, 
1MQ ~ 

(iii) The Indian Administrative Service (Appointment by Promo-
tion) Third Amendment Regulations, uno, published in ') 
Notification No. G.S.R. 1077 in Gazette of India dated the 
256: July., 197Cl; 

(iv) The Indian Adhlinistrative Service (Fixation of Cadre 
Strength) Amendment ~gulationlj 1910, ~ublilhed in Noti-
fteatien,· No. G.S.R. 1079 10 Gazette of India dated the 25th 
July, 19'10; 

(v) The Indian. Police Service (Fixation of Cadre Strength) 
Fourth Amendment Regulations, 1970, published in Notifica-
tion No. G$R. 1080 in Gazette of India dated the 25th Ju.ly, 
1970. 

fvi) The Ninth Amendment of 1970 to the Indian Police service 
(Pay) RUles, 1954; published in Notification No. G.S.R. 1081 
in' Gazette of India dated the 25th July, 1970. 

(7) A copy of the Calcutta Metropolitan Development Authority '.~ 
Act, 1970 (Hindi and English versions) (PresideDt's A~t No. 
17 of: UWG) published' In Gazette of India dated the 16th July, 
1m,. under' sub·seetion (3) of' section 3 of the West BengaJ 
State Legildature (Delegation of Powers) Act, 19'10. 

(8) A copy each of the following Notifications (Hindi and Inrlish ~ 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 1033 published in Gazette of India dated the 11th 
July, 1970 together with an explanatory memorandum. 

(ii) G.S.R. 1095 published in Gazette of India dated the 25th 
July, 1970· together. with an explanatory memorandum. 

(Ii) A copy of the Delhi MOtor Vehicles (Amendment) Rules, 
1970 (Hindi and English versions) published in Notification 
No. F. 3(54)169-7()"TPr in· Delhi. Gazette dated the 7th July, ~' 
19'10, under sub-section (3) of section 133 of the Motor 
Vehicles Act, 1939. 

(11}) k. copy of the CaICu.tta Tramways Company (Taking over of 
Mkitagement) Amendmeat Act, 19'10 (Hindi and English 
versions) (President's Act No. 15 of 1970) published in 
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Gazette of India dated the 9th July, 1970, under sulHection 
(3) of section 3 of the West Bengal State Legislature (Dele-
gation of Powers) Act, 1970. 

(11) A copy of the Annual Accounts of the Cochin' pOrt Trust fOr 
the year 1968-69 and the Audit Report thereon, under sub-
se-ction (2) of section 103 of the Major Port Trusts Act, 1963. 

(12) A copy of the Annual Accounts of the Bombay Port TrUit for 
the year 1968-69 apd the Audit Report thereon. 

(13) A copy of the Annual Account. of the Madras. Port Trust: for 
the year 1968-69 and'the Audit Report thereon. 

S. ASMmt to Btll 
Secretary laid on the Table the Supreme Court (Enlargement of 

Criminal Appellate Jurisdiction) Bill, 1970, passed by the HouseS' of 
Parliament during the current session and asaented to. 
7. Report of Committee on· the Welfa~ of Scheduled Castes and Sche-
duled Tribes ' 

~hri D. Basumatari presented the Eighth Report (Hindi and, English 
versions) of the Comm;,ttee on the Welfare of Scheduled Castes and 
Scheduled Tribes regardIng action taken by Government on the recom-
mendations contained in their Third Report on the Department of Social 
Welfare-Post-Matric Scholarship Scheme for Scheduled Caste and 
Scheduled Tribe students for studies in India. 
8. Statement Be: Government Business 

The Deputy Minister of Parliamentary Affair.s made a statement 
regarding Gvernment business for the week commencing the 18th 
August, 1970. 
B. Statement by Minister 

The Minister of External Affairs made a statement regarding the 
Treatv signed between the Federal Republic of Germany and the USSR 
in Moscow on the 12th August, 1970. 

(Lok Sabha adjourned at 1-15 P.M. and re-assemblq at 2-20 P.M.) 
10. The West Bengal Budget 

Shri Vidya Charan Shukla presented a revised statement of esti-
mated receipts and expenditure of the State of West Bengal for the 
year 1970-'11. 
11. Motions 

• (i) Discussion on the following motion moved by Shri P. Govinda 
Menon on the 20th' May, 1970, continued:-

"That this House takes note of the Sixteenth, Seventeenth and 
Eight~entti Report!? of the Commissioner for SchedWed: Castes 
and Scheduled Tribes for the years 1966-67, 1967-68 and 1968-
69j laid on the Table of the House on the 24th April, 1968, 
15th May, 1969' and 30th March, 1970, respectively." 

.(11) Discussion on the following motion moved by Shri Sura; Shan 
on the 20th May, 1970, continued:-

"That the Report of the Committee on Untouchability, Economic 
and' EdUcational· Development of the Scheduled Castes (Part 
I-V) along with the connected documents, laid on the Table 
of the House on the 10th April, 1969, be taken into conSidera-
tion." 

·Discussed together. 
[P:T.O. 
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Shri Kartik Orlan took part in the combined debate on the two 
motions. 

The discussion was not concluded. 
12. Private Members' Bills-Introduced 

(1) The Constitution (Amendment) Bill, 1970 (Amendment of 
article 74 and insertion of new articles 74A, 74B, etc.) by Shri Hardayal 
Devgun. 

(2) The Constitution (Amendment) Bill, 1970 (Insertion of new 
articles 23A, 23B and 23C) by Shri Hardayal Devgun. 

(3) The Constitution (Amendment) Bill, 1970 (Sub,titution of arti-
cle 370) by Shri Hardayal Devgun. 
13. Private Member's Bill-Under Consideration 
The Constitution (Amendment) Bill, 1970 (Amendment of articles 330 

and 332) by Shri Sura; Bhan 
Discussion on the motion for consideration of the Bill moved by Shri 

Suraj Bhan on the 31st July, 1970, continued. 
The following members took part in the debate:-

(1) Shri Abdul Ghani Dar 
(2) Shri Baij Nath Kureel 
(3) Shri Molahu Prasad 
(4) Shri Panna Lal Barupa! 
(5) Shri Ram Charan 
(6) Chaudhuri Randhir Singh 
(7) Shri B. P. MandaI 
(8) Dr. Ram Subhag Singh 
(9) Shri Tulshidas Jadhav 

(10) &hri S. M. Banerjee 
(11) Shrimati Minimata Agam Dass Guru 
(12) Shri Bharat Singh Chowhan 

[A motion moved by Shrimati Sharda Mukerjee, "That the debate 
on the Bill be adjourned to the next day allotted for Private 
Members' Bills", was negatived]. 

(13) Shri S. M. Siddayya (Speech unfinished) 
The discussion was not concluded. 

1'. Balf-AD-Bour DiscWlSion on Matters arisilll out of Answer to 
QuestioQ 

Shri Samar Guha raised a half-an-hour discussion aD points arising 
out of the answer given on the 29th July, 1970 to Unstarred Question 
No. 425 regarding supply of Soviet arms to Pakistan in defiance of 
assurance. 

Sardar Swaran Singh replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 18th August, 1970). 
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LOK SABRA 

BULLETIN-PART I 
IBrief Record of Proceedings] 

Tuesday, August 18, 1970lSravana 27, 1892 (Saka) 

N9·428 
1. Starred QuestioDs 

. Starred Questions Nos. 452, 454-457, 459 and 461 were arally 

.al'llwered. Replies to remaining questions were laid on the Table. 

t'. 
2. U .. tarred qu .. tiODS 

Replies to Un.tarred Questions Nos. 2991-3026, 3028-3034, 3036-
30'14, 30'16-3102, 3104-3118 and 3120-3190 ware laid on the Table. 

A statement by the Deputy Minister of Industrial Development and 
Internal Trade correcting the reply given on the 28th April, 1970 to 
UDStarred Question No. 7755 regarding Allowances drawn by Chairman 
of Khadi and Villa,e Industries Commission was laid on the Table. 

3. Cam., AtteDUon 
Shri K. Lakkappa called the attention of the Minister of Food and 

Apiculture to the reported drought conditions prevailing in My~ore, 
Andhra Pradesh, Bihar, Rajasthan, Kashmir and other parts of the 
country. 

:i The Minister of Food and Agriculture made a statement in regard 
" ~reto. 

4. Pa,.... Laid on the Table 
The following papers were laid· on the Table:-

(1) A copy each of the following Notifications· (Hindi and Eng-
lish versions) under sub-section (3) of section 67 of the Mono-
polies and Restrictive Trade Practicer; Act, 1969:-

(i) The Monopolies and Restrictive Trade Practices Rules, 1970 
published in Notification No. G.S.R. 1037 in Gazette 01 
India dated the 10th July, 1970. 

(U) The Monopolies and Restrictive Trade Practices Commis--
sion (Conditions of Service of Chairman and Members) 
Ruler;, uno, published in Notification No. G.S.R. 1122 in 
Gazette of India dated the 2nd August, 1970. 

(2) A copy of the Cost Audit (Qualification) Rules, 1970 (Hindi 
and English versions) published in Notification No. G.S.R. 
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i048 in Gazette of India dated the 18th July, 1970, under 
sub-section (3) of section 642 of the Companies Act, 1956. 

(3) (i) A copy. of the India Tourism Dewlopment Corporation 
~alg~atlo~ Or~er, 1970 (Hindi and Englis.h version&) pub~ 
lished. In NotificatIon No. S.O. 1199 in Gazette of India dated 
the 28th March, 197(), under sub-section (5) 'of section 396 of 
the Compa!lies Act, 1956. 

.~""._~_. __ .. .......-......e' 

(ii) A statement (Hindi and English versions) showing reasons 
for delay in laying the above Notification. 

(4) A copy each of the following papers' (Hiadi and English ver-
sions) un~er sub-section (1) of section 619A of the Compan.~ ... 
Act, 1956.- f!""J 

(i) Review by the Government on the working of the National 
Small Industries Corporation Limited, New Delhi, for the 
year 1968-69. 

(ii) Annual Report of the National Small IndustrIes Cor~ 
tiOD Limited, New Delhi, for the year 1968-69 along ·witli 
the Audited Accounts and the comments of the Comptrol-
ler and Auditor General thereon. .. 

5. Mel ... from BlUya Sabha 
Secretary reported a message from Rajya Sabha that at its sitting 

held on the 5th August, 1'970, Rajya Sabha passed the Indian Medicine 
Central Council Bill, 1970. 
6. Bill Passed by Rajya Sabha-Laid on the Table. 

Secretary laid on the Table a copy of the Indian Medicine Central 
Council Bill, 1970, as passed by Rajya. Sabha. 

'I. Paper Relating to Committee on Public Undertakings 
8hri M. B. Rana laid on the Table a Statement showing ~plies to 

recommendations in Chapter V of the Fifty-seventh Report- of the Com-
mittee on Public Undertakings whic.'-l were not furnished by GovJl-
ment in time for inclusion in the Report. 
8. Intimations Re: Release of Member .. 

(i) The Speaker infonned the House of a telegram, dated the 17th 
August, 1970, from the Superintendent of Jail, Motihari, intimating t~ 
Shri Kamla Misra 'Madhukar', Member, Lok Sabha, had been relea. 
from custody on the 17th August, 1970. 

(ii) The Speaker informed the House of a wireless message, dated 
the 17th August, 1970, from the Deputy Superintendent of Police, Prod-
datur i~mating that Shri Y. Eswara Reddy, Member, Lok Sabha, who 
was ~rrested on the 16th August, 1970, under Section 151 of the Code 
of Criminal I>.roeed\11"e for leading a batch of 41 persons from Neela-
pUram villa~ with a ~iew to occupy Reserve Forest banjar land near 
Neelapuram in Proddatur Taluk, was produced before J.S.C.M., Pr{t~· 
d&tur and was released on bail after havine: produced the neces'.~ 
surety. 
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9. Statement by Minister 
The Minister of Industrial Developm~talid':. Intemlt11fiade- m~de' 8 

:".~;EB.l!tDt ~.diIlj{,Jh~ Scooter"Project: i~' the,Public::Seetor; ,.:,' ~ 
- , '10. ffi,~~iBm--..M~ti,~n .Re: mitid~.w.l 

'a _ ....... '.. .... . ' 

Shri Jagan8th_,:R~~: ,l'l,)~v~ the. follo.wi.ni, motiQn:-:- ", . ... -, "'. . 
"That this House recommj:!Dds to RajYil , Sabha., that. Rajya Sabha 

do agree to leave being"'grarited 'by this '1toi.ts~ to withdraw 
the Bill further to amend,the Advocates Act, 1961, which was 
passed by Rajya Sabha on, ,the 16th' DeCember, 1966 and laid 
on the Table of this House on tpe, 18thFebr~ry. 1969." 

The motion was· adopted. 

(Lok Sabha adjourned at 1 p),r, and re.-a33em.bled at!·05 P;M.) 
11. -Motioiis ... , . 

~ .... ~ , 

* (i) Discussion on the following motion moved by Shri P. Govinda 
Menon ,on the 20th May, 1970, continued:-

"That' thii House takes note of the Sixteenth, Seventeenth and 
Eighteenth Reports of the ..commissioner for Scheduled Castes 
and Scheduled Tribes for the years 1966-67, 1967-68 and 1968-
69, laid on the Table of the House on the 24th April, 1968, 
15th May, 1969 and 30th March, 1970, respectively." 

* (ii) Discussion on the following motion moved by Shri Suraj Bhan 
on the 20th May, 1970, continued:-

"That the Report of the Committee on Untouchability, Economic 
and Educational Development of the Scheduled Castes (Part 
I-V) along with the connected documents, laid on the Table 
of the House on the 10th April. 1969, be taken into consi-
deration." 

The following members took part in the combined debate on the two 
motions:-

(1) Sbri Nageshwar Dwivedi 
(2) Shri Niral Enem Horo 
(3) Shri Dinkar Desai 
(4) Shri T. Ram 
(5) Shri R. S. Vidyarthi 
(6) Shri K. M. Koushik 
(7) Shrimati Minimata Agam Dass Guru 
(8) Shri Shiv Kumar Shastri 
(9) Shri Abdul Ghani Dar (SPeech unfinished). 

The discussion was' not concluded. ---- .. _----_ .... 
*Discuss'ed together. 
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12. Diseaut. Uuder Rule 1. 
Shri S. M. Banerjee raised a discusaion on the growing discontent 

amongst the Central Government employee' throughout the CO\lDtry 
because of abnormal delay in the payment of interim reHef. 

The following members took part in the debate:-
(1) Shrimati Tarln!shwari Sinha 
(2) Shri Prem Chand Verma 
(3) Shri J. M. Lobo Prabhu 
(4) Shri M. L. Sondhi 
(5) Shri G. Viswanathan (Speech unfon.iahed). 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 19th August, 

1970). 
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LOK SABRA 

BULLE1mi-P ABT I 

[Brief Record of Proceedings] 

Wednesday. A~ 11. 19!1.01Sravana IB, 1192. (81'kei) 

No ••• 
1. Starred Questions 

{' Starred· -Qpe~ . Nos. 481-483, d86 and .a7 ·lNlIe orally answered. 
. Replies to remaining questioll6' were laid OIl the Table . 

. '~ Z. tiD....., .... ttoas 

Replies 't6 Umtured Questions Nos. 'J,g1-3215, 3217, 3219-3228, 
3230-3233, 3235-3279, 32M~3868, '808-3313, 3315, 3317, 3318, 3320-
3323, 3325-337D, 3372 and 3373 were .laid aD ·tAeTable. 

3. Callinl Att_tion 

Shri D. N. F.,tottie. caHed the atteution of theM1nis.ter of Horne Affairs 
to the Atmamath 1'flgrtmage -mishap resutting intbe death ;gf a large 
number of perIODS. 

The t.firIister of State 'for Home 2\tlatrs made a statement in regard 
thereto. 
\ 

• ~. Papers Laid on the Table 

The following papers were laid on the Tab~:-
(1) A copy ,each gf the 'faHowmg NotHlcaUoal (tilndi ·8ftd ~ 

versions) wued under ~ .Central·Exo1le .awes, I94+.-

(i) G.S.R. 1096 ,published til Gazette .of lda :.dateci 'the '1Mb 
July, 1970 together with an explanatory memorandum. 

(ii) G.S.R. 1097 published in Gazette of India dated the 25th 
July, 1970 together with an explanatory memorandum. 

!iii~ .G.S.R . .Illl .puhUehecl in GaaUe :of Iadla ,daW t*he 1st 
.August, 1910 :together with aD ·explaaatQ17 m8ll1.Umllum. 
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(iv) G.S.R. 1121 published in Gazette of India dated the 1st 
August, 1970 together with an explanatory memorandum. 

, (2) A copy each of the following Notifications (Hindi and English 
i versions) under section 159 of the Custom&' Act, 1962:-

r 

(i) G.S.R. 1112 published in Gazette of India dated the 1st 
August, 1970 together with an explana·tory memorandum. 

(ii) G.S.R. 1118 published in Gazette of India dated the 30th 
July, 1970 together with an explanatory memorandum. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of &ection 17 of the Export 
:(Quality,Control and Inspection) Act, 1963:- Crt 

(i) The Export of Inorganic' Chemicals (Inspection) Amend-
ment Rules, 1970, published in Notification No. S.O. 2538 
in Gazette of India da,ted the 28th July, 1970. 

(ii) The Export of Coir Products (Inspection) Amendment Rules, 
I' . ,- 1970~ publWted in Notification No. S.O. 2595 hi Gazette of ". 

;1' 

India dated the 29th July, 1970. 
(4) (i) A copy of the Certified Accounts (Hindi and EDgliah ver-' 

sions) of the Cardamom Board, Ernakulam for the year 1968-
69 and the Audit Report thereon, under sub-aection(4) of 
section 19 of the Cardamom Act, 1985. 

(ii) A statement showing reasons for dela'Y in laying the above 
document. 

(5) A copy of the Certified Accounts (Hindi and English versions) 
,of the Coir .Board, Ernakulam, for the year 1968-69 and the 
Audit Report thereon, under sUb-section (4) of section 17 of 
the Coir Industry Act, 1953. 

5. Report of Committee on Private Members' Bills and Bemlutiona 
Shri G. G. Swell presented the Sixty-sixth Report of the Committee 

on Private Members' Bills and Resolutions. ;,1 
\. 

•. Statement by Minister 
The Minister of Defence made a statement on the inve8tig~tions into 

reports about air dropping of Chinese language leaflets in certain parts 
of Rajasthan in pursuance of assurance given on the 31st July, 1970, 
during proceedings on Calling Attention matter regarding intrusion of. 
BI Pakistani Plane into Indian territory over Jaiselmer. 

7. Government Bill-Introduced 
The Khadi and Other Handloom lnd'UBtries Dwelopment (Additional Ex-

. dse Duty on Cloth) Amendment Bill, 1970. 
The motion for leave to introduce the Bill moved by Chowdhary 

Ram',Sewak was opposed: The motion was adopted and ·the Bill was 
introduced . .. . ,., 
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8. MOtioDS 
*(i) Discussion on the following motion moved by Shri P. Govinda 

Menon on the 20th May, 1970, continued:-
"That this Hou&e takes note of the Sixteenth, Seventeenth and 

Eighteenth Reports of the Commissioner for Scheduled Castes 
and Scheduled Tribes for the years 1966-67, 1967-68 and 1968-
69, laid on the Table of the House on the 24th April, 1968, 15th 
May. 1969 and 30th March, 1970, respectively." 

* (ii) Discussion on the following motion moved by Shri SurajBhan 
on t,. 20th May. 1970, continued:- -

"That the Report of the Committee on Untouchability, Economie 
and Educational Development of the Scheduled Castes (Part 
I-V) along with the connected documents, laid on the Table 
of the House on the 10th April, 1969, be taken into COD-
sideration. " 

The following members took part in the combined debate on the two 
motions:-

(1) Shri Abdul Ghani Dar 
(2) Shri Janeshwar Misra (Speech unfinished) 

The discussion was not concluded. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

I. Diseussion UDder Rule 1&3 
Shri Sama,r Guha rai&'ed a discussion on land reform measures and 

the recent movement started by certain political parties for occupation 
of land. 

The following members took part in the debate:-
(1) Dr. Ram Subhag Singh 
(2) Shri Bibhuti Mishra 
(3) Shri N. G. Ranga 
(4) Chaudhuri Randhir Singh 
(5) Shri Atal Bihari Vajpayee 
(6) Shri Naval Kishol'e Sharma 
(7) Shri V. Krishnamoorthi 
(8) Shri Kommareddi Suryana·rayana 
(9) Shri Yogendra Sharma 

(10) Shri Vikram Chand Mahajan -----------_. __ ._- .. --- . __ .. _ .... __ .. _---_ .. _--
-Discussed together. 
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(11) Shri R. Umanath 
(12) Shri Sitaram Kesri 
(1~) Syed Badrudduja 
(14) Shri Ram Sew.ak Yadav 
1:1.5) Shri Prem ChlMld Venna 
(18) Shri Ra(lbuvir Singh Shastl!i 
(17) Shri N.P. C. Naidu 
r(lS) Shri Sbashi BhuJhaa 

Shri Fakhruddin Ali Ahmed replied .to the discussion. 

tLok Sabhaadjwmed 1iU 11 A.M. -on Thurs'day, the 20th August, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

I' Thursday, August 20, 1970lSravana 29, 1892 (Saka) \ 

, No." 
~.,·Starred· 'QueatiOllS 

Starred Questions Nos. 511-514, 516, 517 and 519 were orally answer-
ed. Replies to remaining questions were laid on the Table. 

!~. Unstarred Questions 
Replies to Unstarred Questions Nos. 3374-3403, 3405, 3406, 3408-

. t 3430, 3432-3471, 3473, 3475-3505, 3507-3509, 3511-3521, 3523, 3524 and 
3526-3548 were laid on the Table. 

3. Calling Attention 
Shrimati Sharda Mukerjee called the attention of the Minister of 

Home Affairs to the reported statement of the Chief Minister of Tamil 
Nadu about his letter to the Prime Minister regarding a separate Bag for 
Tamil Nadu. 

The Minister of State for Home Affairs made a sta.tement in regard 
thereto. ' 

4. Papers Laid on the Table 
The following papers were laid on the Table:-

• \~), (l)A statement regarding setting up of the Cashew Corporation. 
(2) A copy of the Audit Report, Posts and Telegraphs, 1969 

(Hindi version) under article 151(1) of the Constitution read 
with sub-section (3) (it) of section 3 of the OftIeial Languages 
Act, 1963. 

" 

(3) A copy of Appropriation Accounts, Posts and Telegraphs for 
1967-68 (Hindi version). 

(4) (a) A copy each of the following Notifications (Hindi and 
En·glish versions) under sub-section (4) of section 10 of the 
Indian Wireless Telegraphy Act, 1933:-

(i) The Indian Wireless Telegraphy (Possession) Amendment 
Rules, 1969, published in Notification No. G.S.R. 2179 in 
Gazette of India dated the 13th September, 1969. 
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(ii) The Indian Wireless Telegraphy (Possession) Amendment 
Rules, 1969, published in Notification No. G.S.R. 2281 In 
Gazette of India da,ted the 27th September, 1969. 

(b) Two statements (Hindi and English versions) showing reasons 
for delay in the layi~; th~ ·ttbove Notifications. ! 

5. Messa,. from Rajya Sabha 

4 , , 

Secretary reported the following messages from Rajya Sabha: 

• , .,1 

(i) That at its sitting held on the 18th August, 1970, Rajya Sabha 
agreed to the amendments made by Lok Sabha on the 10th. 
Auguat, 1970, in the Dock- Workers (Regulation of EmployJ) 
ment) Amendment Bill,.-1967.-

(ii) That at its sitting heldl'on tite 18th August, 1970, Rajya Sat-'W 
agreed to the amendments made by Lok Sabha on the • ..D 
August, 1970, in the Delhi Shops and Estab'fishments (Amend-
ment) Bill, 1969 . 

(iii) tat. at its sitting held on the 18th August, f970; Rajya Sabha 
assed a motion refeITing the Prevention of Water Pollutio-.. \ I ill, 1969, to a Joint Committee of the Houses consisting oiW V 36 members, 12 members. from Rajya Sabba, namely:-

(1) Shri Nawal Kishore 
(2) Chaudhary A. Mohammad 
(3) Shri M. H. Samuel 
(14)' Shri Balram Das 

: (5) Sbri.Baharul Islam 
(6) Shri Kalyan Chand 
(7) Shri Jagdish Prasad Mathur 
(8) Shri U.K. Lakshmalla Gowda-
(9) Shri G. A. Appan 

(10) Shri Salil Kumar Ganguli 
(11) Shri U.N. Mahida 
(12) Shri M. M. Dharia. 

and 24 members from' Lot Sabha a1ld recommended tliat I. ~ 
Sabha do join ·in the' saiG' Joint: Committee and- communicate 
to that House the Dames, of members to be· appointed by Lok 
Sa~ to the said Joint Committee. 

6. Statements by Minister , 
(i) The Minister of Education and Youth Ser~ces made a statemen 

regarding Students' partici'Pation in the affatrs of universities . 
. (ii) The Minister of Education and Youth Service&. made a .. tement 

rqarding postPonement of examinations in the Banaras Hindv Universi-
ty. . 

1. ~ for ~ to Committee 
SthJr Lalit Narayan Mishra Dloved the foIlo"ing motion:- J 

I "That in pursuance of sub-section (2) (b) of Section 4 of the Coffee 
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Act, 1942, the members of this House do proceed to elect, in 
such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Coffee Board 
for the next term commencing from the date of election, sub-
ject to the other provisions of the said Act". 

The motion was adopted . 

• 8. The west 8811181 Buclaet 
The following items of business were taken up:-

(i) General Discussion on the Revised Budget for the State of West 
Bengal for 1970-71. 

(ii) Demands for Grants Nos. 1 to 9, 11 to 47, 50 to 52 and 54 in 
respect of the Revised Budgp.t for the State of West Bengal for 
1970-71. 

Nineteen cut motions [No~. 1 to lP] relating to the Demands far 
Grants in respect of the Revised BIldget for tht> State of West Bengal 
for- 197&171, were moved . 

... Statutory BesolutioD 
Shri Ram Niwas Mirdha moved the following Resolution:-

"That this House approves the continuance in force of the Pro-
clamation dated t.he 19th March, 1970, in respect of West Ben-
gal issued under article 356 of the Constitution by the Presi-
dent, for a further period of six months with effect from the 
1st October, 1970." 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M.) 

The following members took part in the combined debate on the West 
Bengal Rudget and the Statutory Resolution:-

(1) Shrimati Sucheta Kripalani 
(2) Shri A. K. Sen 
(3) Shri N. K. Somani 
(4) Shrimati lIa Palchoudhuri 
(5) Shri Yajna Datt Sharma 
(6) Shri R. D. Bhandare 
(7) Shri G. Viswanathan 
(8) Shri P. Venkatasubbaiah (Speech u'I'J,jinished). 

The discussion was not concluded. 

10. DileuuiOD Under Rule 1. 
Shri Shri Chand Goyal raised a discussion on the hardship caused by 

the abnormal rise in prices cf drugs used by the common man. 
--_._---_ .. _---_. ---- . __ ._--- --
·'Discussed together. 

[P.T.a. 
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The following members took part in the debate:-
(1) Shrimati Tarkeshwari Sinha 
(2) Shri Era Sezhiyan 
(3) Shri Bedabrata Barua 
(4) Shri N. K. Somani 
(5) Shri Tenneti Viswanatham 
(6) Shri Ramavatar Shastri 
(7) Shri Jyotirmoy Bosu 
(8) Shri D. K. Kunte 
(9) Shri Shiva Chandra Jha 

(10) Shri Manubhai Patel 
Dr. Triguna Sen replied to the discussion. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 21st August, 1970) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceeding.] 

Friday, August 21, 1970lSravana 30, l892 (Saka} 

No. 431 
1. Stund QuestMNu , 

Starred Questions Nos. 541-544 were orally 
,~ remainin'g questions were laid on the Table. 

auwered. RepUes to 

Z. UlUltarred Questions 
. ~ Rl!plies to Unstarred Questionr.' Nos. 3549-3595, 3597-3599, 36Q1-

3618, 3620-3633, 3635-3716, 3718, 3720-3'136, 3738 and 3740-3748 were 
laW on the Table. 
I. CaRlile Attention 

Shd M. L. Sondhi called the attentiOn of the Minilterof Tourism and 
Civil Aviation to the reported strike by the workers of Ashoka Hotel. 

The Minister of Tourism 8l1d Civil Aviation made a statement in 
regard thereto. 
4. Papers Laid on the Table 

A copy of the Annual Rleport of the Indian Institute of Management, 
Ahmedabad, for the year 1969-70 together with a statement regarding 
not laying the Hindi version of the Report, waS' laid on the Table. 

• ... lI'ilwlcial Cammitteew .... .,. (A Revlew)-LaicI 011 the'!'aMe 
Secretary laid on the Table a copy of the "Financial CQrIUDittees, 

1969-70 (A Review)". 
' ......... from Bajy.a Sabha 

~ Secretary reported the following messages from Rajya Sabha:-
(i) That at its sitting held on the 18th Augus~ 1970, Ra,jya Sabha 

agreed without any amendment to the Indian Post Oftlce 
(Amendment) Bill, 19'10, passed by Lok Sabba 0I'l the 3Mb 
July, 1970. 

(li) That at its sitting held· on the 19th AUglllt, 1.870, Raj}'a s.w.a 
agreed without any amendment to the Contract Labour (Regu-
laion and Abolition.) Bill, 1970, passed by Lok Sa.,bba on the 
5t.b August, 1970. 

7. Statement Re: Government Business 
The Minister of Parliamentary Affairs made a statement regarding 

Government businer.s for the week commencing the 25th August, 1970. 
[P.T.O. 
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8. Personal Explanation Under Rule 357 

Shri Bal Raj Madhok made a personal explanation regarding certain 
statements about him made in the House bv Shri Shashi Bhushan on the 
20th May, 1970. 

(LDk Sabha adjourned at 1-20 p.m. a'nd re-assembZed at 2-35 p.m.) 

••. The West Bengal Budget ' 
Discussion on the following items of business continued:-

(i) General Discussion on the Revised Budget for the State of 
West Bengal fat 1970-71. 

(ii) Demands for Grants Nos. 1 to 9, 11 to 47, 50 to 52 and 54 in 
respect of the Revised Budget for the State of West Beng~ 
for 1970-71. and the cut motions thereto moved on the 20tt.3 
'August, 1970. 

Forty-nine more cut motions (Nos. 20 to 68) relating to the Demands 
(for Grants in respect of the Revised Bud~t for the State of West Ben-
gal for 1970-71, were moved. 

*10. Statutory Resolution 
Discussion on the following Resolution moved by Shri Ram Niwas 

MiTdha on the 20th August, 1970, continued:-
"That this House approves the continuance in force of the Pro· 

clamation dated the 19th March, 1970, in respect of West Ben-
gal issued under article 356 of the Constitution by the Presi· 
dent, for a further period of six months with effect from the 
1st October, 1970." 

The following members took part in the combined debate on the West 
Bengal Budget and the Statutory Resolution:-

(1) Shri P. Venkatasubbaiah 
. (2) Shri Krishna Kumar Chatterji (Speech unfinished). 

The discussion was not concluded. 

• 

11. Motie. Re: Sbty.Sixth Report of Committee on Private 1IeIIlhe'rA 
Bills and Resolutions - ·v 

Shri Naval Kishore Sharma moved the following motion:-
"That this House do agree with the Sixty-sixth Report of the 

Committee on Private Members' Bills and Resolutions present-. 
ed to the House on the 19th August, 1970." 

The motion was' adopted. 
:J,2. Private-Member's Resolution-Under Consideration 

Shri Nath Pai concluded his speech on the following Resolution 
moved by him on the 7th August, 1970:- . 

"Thio House regrets that there has been no improvement in the 
law and order situat,ion in West Bengal even after promul- ~ 
gation of President'!> rule and expresses grave concer:n at the 

, ·Discussed together. 
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wide-spread unchecked violent activities throughout the State 
thus endangering life, property, security and democracy in the 
country." 

Four amendments were moved by Sarvashri Bibhuti Mishra, J. M. 
Lobo Prabhu, Tridib Chaudhuri and B. P. MandaI. 

The following members took part in the debate:-
(1) Shri Onkar Lal Bohra 
(2) Shri Mrityunjay Prasad 
(3) Pandit D. N. Tiwary 
(4) Shri D. N. Patodia 
(5) Shri Virbhadra Singh 
(6) Shri B. P. MandaI 
(7) Chaudhuri Randhir Singh 

A motion moved by Shri Prem Chand Verma that the time allotted 
for discussion of the Resolution be extended by three hours, was adopted. 

On a motion moved by Shri Nath Pai, that the House do continue to 
sit for three hours after 6 P.M. today, the House divided, Ayes 49; Noes 
88. The motion was accordingly negatived. 

The discussion on the Resolution was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 25th August, 1970) 
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LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, August 25, 1970lBhadra 3, 1892 (Saka) 

No. 432 
, 1. Starred QuestiOlls 

Starred Questions Nos. 571, 576-578, 580, 583 and 587 were orally 
answered. Replies to remaining questions were laid on the Table. 

2. Unstarred Questiobs 

Replies to Unstarred Questions Nos. 3749-3773, 3775--3788, 3790-
3796, 3798-3849, 3851-3879 and 3881-3948 were laid on the Table. 

3. Calling Attention 
Shri Y~shpal Singh called the attention of the Minister of Irrigation 

and Power to the reported damage caused to crops and ,'losu:-e of Power 
houses due to siltation of sand in the upper (Northern) Ganges Canal at 
Hardwar. 

The Deputy Minister of Irrigation and Power made a r.tatement in 
regard thereto. 

4. Intimation Re. Arrest of Members 
The Speaker informed the House of a communication, dated the 23rd 

t\,ugust, 1970, fro~ ~h~ Su~-Divisional Ma~istr~te, ~arliament .Stre.et 
'tourts, New Delhi, mtlmatmg that Sarvashrl ArJun Singh Bhadorla and 

Shiva Chandra Jha, Members, Lok Sabha, were arrested at W-ehraulf, 
under Section 143 of the Indian Penal Code, for being members of an 
unlawful assembly and were produced before the Sub-Divisional Magis-
trate, Parliament Street Courts, New Delhi, on the 23rd August, 1970 at 
1-30 P.M. on their refusal to furnish personal bond for Ra. 1,0001- each, for 

It' being released on bail, the Members were remand~d to judicial (ustody 
till the 5th September, 1970 and that they wrre lodged in the Central Jail, 
Tihar. Delhi. 

*5. The West Bengal Budaet 
Discussion on the following items of business continued:-

(i) General Discussion on the Revised Budget for the State of West 
Bengal for 1970-71 . . __ ._._---_ .. ---_ ... _. __ ._. __ . __ ._------_ .. _--.-.-- ------ -_.- -.. -

* Discussed together. 
[p.T.O 
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~ Grants Nos. 1 to 9,11 to 47,50 to 52 and 54 in 
~~~ of !he Revised Budget for the State of West Bengal for 

_---- 1970-71 and cut motions thereto moved on the 20th al)d 21st 
August, 1970. . 

The cut motions moved on the 20th and 21st August, 1970, were nega-
tived. 

All the Demands for Grants in respect of the Revised Budget for the 
State of West Bengal for 1970-71, as shown under column 4 of the printed 
List of Demands for Grants (West Bengal) for 1970-71, were voted in full 
after discussion as indicated under para 6 below. 

"'6. Statutory Resolution-Adopted 
Discussion on the following Resolution moved by Shri Ram Niwas 

Mirdha on the 20th August, 1970, continued:-
"That this House approves the continuance in force of the Procla-

mation dated the 19th March, 1970, in respect of West Bengal 
issued under article 356 of the Constitution by the President, for 
a further period of six months with effect from the 1st October, 
1970." 

The following members took part in the combined debate on the West 
Bengal Budget and the Statutory Resolution:....,-

(1) Shri Krishna Kumar Chatterji 
(2) Shri Indrajit Gupta 
(3) Shri Deven Sen 

(Lok Sabha adjourned at 1 P.M. and Te-assembled at 2-05 P.M.) 
(4) Shrimati Uma Roy 
(5) Shri P. Ramamurti. 
(6) Shri Chandrika Prasad 
(7) Shri Sardar Amjad Ali 
(8) Shri S. R. Damani 
(9) Shri Samar Guha 
(10) Dr. (Mrs.) Maitreyee Bose 
(11) Shri Prakash Vir Shastri \.... 
(12) Shri Prabhu Dayal Himatsingka 
(13) Shri Benoy Krishna Daschowdhury 
(14) Chaudhuri Randhir Singh 
(15) Shri Vidya Charan Shukla spoke (by way of reply to the West 

Bengal Budget). t 
(16) Shri Krishna Chandra Pant spoke (by way of reply to the 

Statutory Resolution) 
The Resolution was adopted. 

7. Government Bill-Introduced 
The West Bengal Appropriation (No.2) Bill, 1970. -- .... _--_. - --_._--------------

"'Discussed together. 



S. Government Bill-Passed 
The West Bengal Appropriation (No.2) Bill, 1970 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

The motion for consideration was adopted and clause-by-clause consi-
deration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the BilI be passed was moved by Shri Vidya Charan 

Shukla. 
The following members took part in the debate:-

(1) Shri Kanwar Lal Gupta 
(2) Shri Vidya Charan Shukla 

The motion was adopted and the Bill was passed. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 26th August, 1970) 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 26, 1970lBhadra 4, 1892 (Saka) 

No. 433 

1. Starred QuestiODll 
Starred Questions Nos. 601, 602 and 604-607 were orally answereu. 

Replies to Starred Questions Nos. 603, 608-619 and 621-630 were laid 
on the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 3949-3967, 3969-4002, 4004-
4059, 4061, 4062, 4064-4090, 4092-4108, 4110-4117, 4119 and 4120 were 
laid on the Table. 
3. Short Notice Question 

Short Notice Question No.7 addressed to the Minister of Defence 
regarding Frigates purchased from U.S.S.R. was orally answered and 
supplementaries were also answered thereon. 
4. Papers Laid OR the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) on 

the Council of Scientific and Industrial Research for the year 
1969, along with the Audited Accounts for the year 1968-69. 

(2) A supplementary statement on the flood situation in the 
country. 

(3) A copy of the Annual Report (Hindi and English versions) of 
the Garden Reach Workshops Limited, Calcutta; for the 
year 1968-69 along with the Audited Accounts and the com-
ments of the Comptroller and Auditor General thereon under 
sub-section (1) of section 619A of the Companies Act, 1956. 

(4) A copy of the Export of Jute Bagging for Wrapping Cotton 
Bales (Inspection) Rules, 1970 (Hindi and English versions) 
published in Notification No. S.O. 2672A in Gazette of India 
dated the 6th August, 1970, under sub-section (3) of section 17 
of the Export (Quality Control and Inspection) Act, 1963. 

[P.T.O. 
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.I, (5) A copy of the Passports (Amendment) Rules, 1970. (Hindi and 
English versions) publis'hed in Notification No. G.S.R. 1061 in 
Gazette of India dated the 18th July. 1970 under sub-section 
(3) of section 24 of the Pasports Act, 1967. 

5. Messages from Rajya Sabha 

Secretary reported the following messages' from Rajya Sabha:-

(i) That at its sitting held on the 19th August, 1970, Rajya Sabha 
passed the Prevention of Food Adulteration (Amendment) 
Bill, 1970. 

(ii) That at its sitting held on the 21st August. 1970, Rajya Sabha 
concurred !n the recommendation of Lok Sabba t9 appoint a 
Member of Rajya S~bha to the Joint Committee of the Houses 
on the Commissions of Inquiry (Amendment) Bill, 1969, in 
the vacancy caused by the resignation of Shri Sheel Bhadra 
Yajee and appointed Shri Ram Niwas Mirdha, Member of 
Rajya Sabhs, to the said Joint Committee to fill the vacancy . • I. BiD ,Paseed by Rajya Sabh~Laid on the Table 

S~retary laid on the Table a cOj)y of the Prevention of Food AdUi-
ter!tlion (Amendment) Bill, 1970, as passed by Rajya Sabha. 
~~/ 
,7. A1aDouae.emeat by Speaker 

The Speaker made an announcement regarding fixation of sitting of 
the House on Thursday, the 3rd September, 1970. 

8. Intimation Re: Arrest of Member 
The Speaker informed the House of a wireless message, dated ,the 25th 

August, 1970, from the Superintendent of Police, Puri, OrisH, intimating 
that Shri Rabi Ray, Member. Lok Sabha, was arrested on the 25th 
August, 1970 at about 3-45 P.M. for leadinJl: a procession to occupy Raj-
bhavan, Puri and a case under Sections 143, 447 and 511 of the Indian 
Penal Code registered against him. On his refusal to go on bail, the 
Member was remanded to jail custody and lodged in Puri jail. 

9. Intimation Re: Conviction of Member 
The Speaker informed the House of a telegram, dated the 25th 

August, 1970, from the District Magistrate, Barabanki, intimating that •• 
Shri Jharkhande Rai, Member, Lok Sabha. was sentenced on that day 
to undergo simple imprisonment for seven days under Section 188 of 
the Indian Penal Code read with Section 144 of the Code of Criminal 
Procedure. 

10. Report of Joint Committee 
Shri K. Narayana Rao presented the Sixth Report of the Joint Com-

mittee on OfBces of Proftt. 

11. Gevernllleat BilI-IatrtNhacecl 
The National Service Bill, 1970. 
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12. Motion Reprdiqg Joint Committee 
Shri Y. B. Chavan moved the following motion:-

"That this House do resolve that the membership of the JOlnt Com-
mittee of the Houses on the Bill to determine the conditions of 
service of tbe Comptroller and Auditor-General of India and 
to prescribe his duties and powers' and for matters connected 
therewith or incidental thereto. be increased by 3 members, 2 
from this House, namely:-

(1) Shri Y. B. Chavan 

(2) Shri Vidya Charan Shukla 

and 1 from Rajya Sabha; and 
that this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to appoint 1 more member from Rajya Sabha 
to the said Joint Committee and communicate to this House 
the name of the member so appointed to the Joint Com~ 
mittee." 

The motion was adopted. 

13. Supplemental'y DellUlDCls for Grants (General) for I,WO-l1 
Discussion on the Supplementary Demands for Grants Nos. 30, 33, 35, 

60, 69, 70, 78, 100, 108, 111, 112, 114, 117 and 127 in respect of the Budget 
(General) for 1970-71. commenced and was concluded. 

Forty-four cut motions rNos. 1 to 31 and 34 to 461 were moved and 
negatived. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-05 P.M.) 

All the Supplementary Demands for Grants in respect of the Budget 
(General) for 1970-71. as shown under column 3 of the printed List of 
Supplementary Demands for Grants (General) for 1970-71, were voted 
in full. 

14. Government Bill-Introduced 
The Appropriation (No.3) Bill, 1970. 

15. Government Bill-Passed 
The AppTop1'iatiO"n (No.3) Bm. 1970 

The motion for consideration of the Bill was moved by Shri Vidya 
Charan Shukla. 

Shri Ramavatar Shastri took part in the debate. 
Shri Vidya Charan Shukla replied to the debate. 

The motion for consideration was adopted and clause-by-claute 
consideration was taken up. 

Clauses 2 and 3 and the Schedule were adopted. 
[p.T.O. 
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Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Vidya Charan 
Shukla. 

The motion was adopted and the Bill was passed. 

16. Supplementary Demand for Grant (Railways) for 1970·71 
Discussion on the Supplementary Demand for Grant No. 2 in respect 

of the Budget (Railways) for 1970-71, commenced. 
Sixteen cut motions rNos. 1 to 8 and 12 to 191 were moved. 
The discussion was not concluded. 

17. Calling AttentiOD 
Shri Kanwar Lal Gupta called the attention of the Minisber of Ex-

ternal Affairs to the reported sale of a large number of girls from Kcrala 
and other parts of the country to Europe to make them nuns forcibly 
and the steps taken by Government to check it. 

The Minister of External Affairs made a statement in regard thereto. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th August, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, August 27, 1970lBhadra 5, 1892 (Saka) 

No. 434 
~F 1. Starred QuestiOllS 
" . .' Starred Questions Nos. 633-635, 637-641 and 643 were orally 

answered. Replies to remainjng questions were laid on the Table. 
2. Un.tarred Questions 

Replies to Unsta~d Questions Nos. 4121-4313 and 4315-4320 were 
laid on the Table. 

A statement by the Minister of State in the Ministry of Information 
and Broadcasting and Communications correcting the reply given on 
the 20th March, 1969 to Unstarred Question No. 3854 regarding Advance 
Increments to Engineering Supervisors in All India Radio was laid on 
the Table. 
3. Short Notice Question 

Short Notice Question No.8 addressed to the Minister of Information 
and Broadcasting and Communications regarding Students' Attempt to 

>""\Seize Sarnath Radio Station was orally answered and supplementarles 
• '--\\tere also answered thereon. 

4. Calling Attention 
Shrimati Tarkeshwari Sinha called tht., attention of the Minister of 

External Affairs to the reported expulsion of the B.B.C. Correspondent 
" and the decision to close down B.B.C. unit in India. 
• The Deputy Minister of External Affairs made a statement in regard 

thereto. 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Registration of Newspapers (Central) Amend .. 

ment Rules, 1970 (Hindi and English versions) published in 
Notification No. G.S.R. 721 in Gazette of India dated the 2nd 
May, 1970, under sub-section (2) of section 20A of the Press 
and Registration of Books Act, 1867. 
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(2) A copy of the TaxeS' on Entry of Goods into Calcutta Metro-
politan Area Act, 1970 (Hindi and English versions) (Presi-
dent's Act No. 18 of 1970) published in Gazette of India dated 
the 13th August, 1970, under sub-section (3) of section 3 of 
the West Bengal State Legislature (Delegation of Powers) 
Act, 1970. 

(3) A copy of the Annual Report (Hindi and English versions) of 
the Food Corporation of India for the year 1968-69 along with 
the Audited Accounts, under sub-section (2) of section 35 of 
the Food Corporations Act, 1964. 

(4) A copy of the Revised Estimates for the year 1969-70 and 
Budget Estimates for the year 1970-71 (Hindi and English 
versions) of the Employee&' State Insurance Corporation 
under section 36 of the Employees' State Insurance Act, 1948, 

\ 

5. Intimation Be: Arrest of Memlter 
The Speaker informed the House of a telegram, dated the 2f5th August, 

1970, from the District Magistrate, Barabanki, intimating that Shri Ram 
Sewak Yadav, Member, Lok Sabha, was arrested on the 26th August. 
1970 at 2 P.M. at Barabanki City, under Section 188 of the Indian Penal 
Code, for violating orders under Section 144 of the Code of Criminal 
Procedure and that he was sent to District Jail, Faizabad. 

7. Supplementary Demand for Grants (RaHways) for 117£1-'71. 
Discussion on the Supplementary Demand for Grant No. 2 in respect 

of the Budget (Railways) for 1970-71 and the cut motions thereto moved 
on the 26th August, 1970, continued and was concluded. 

(Lok Sabha adjourned at 1-10 P.M. and re-assembled at 2-15 P.M.) 
The cut motions moved on the 26th August, 1970, were negatived. 
The Supplementary Demand for Grant in respect of the Budget (Rail-

ways) for 1970-71, as shown under column 3 of the printed List of Sup-
plementary Demand for Grant (Railways) for 1970-71, was voted in fulL 

8. Government Bill-Introduced 
The Appropriation (Railways) No. 3 Bill. 1970. 

t. o-_nmeat BilI-Pall8ed 
The Appropriation (Railways) No.3 Bill, 1970 
The motion for consideration of the Bill was moved by Shri Guban. 

Lal Nanda. 

The following members took part in the debate:-

(1) Shri Kanwar Lal Gupta 
(2) Shri Ramavatar Shastri 
(3, Shri Shiva Chandra Jha 

The motion for consideration was adopted and clause-by-clause con-
sideration was taken up. 
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Clauses 2 and 3 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Shri Gulzari Lal 

Nanda. 
The motion was adopted and the Bill was passed. 

10. Half·an.hour Discussion on Matters Arising out of Answer to 
Question 

Shri Hem Barua raised a half·an-hour discussion on points arising out 
of the answer given on the 31st July, 1970 to Starred Question No. 122 
regarding increase of Naxalite activities in the country. 

Shri Krishna Chandra Pant replied to the discussion. 
11. Discussion Under Rule 193 

Shri Shri Chand Goyal raised a discussion on the statement laid on 
the Table by the Minisler of Foreign Trade on the 31st July, 1970 regard-
ing establishment of Cotton Corporation of India. 

The follOWing members took part in the debate:-
(1) Shri M. R. Masani 
(2) Shri Deorao S. Patil 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Friday. the 28th August, 1970). 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, August 28, 1970lBhadra 6, 1892 (Saka) 

No. as 
1. Obituary Reference 

The Speaker; Shrimati Indira Gandhi; Dr. Ram Subhag Singh, 
Sarvashri N. G. Ranga, J. M. Lobo Prabhu, Bal Raj Madhok, S. Kandap-
pan, Yogendra Sharma, Hem Barua, Shriva Chandra Jha and Benoy 
Krishna Daschowdhury made references to the passing away of Shri K. B. 
Jivaraj Hegde, who was a Member of the Central Legislative Assembly. 

Thereafter, Members stood in silence for a short while as a mark of 
respect. 

2. Starred Questions 
Starred Questions Nos. 661-663, 669, 671 and 672 were orally 

answered. Replies to Starred Questions Nos. 664-668, 670, 673-687, 
689 and 690 were laid on the Table. 

3. Vnstarred Questions 
Replies to Unstarred Questions Nos. 4321-4390, 4392-4417, 4419-

4439, 4441-4461 and 4463-4520 were laid on the Table. 

4. Short Notice! Question 
Short Notice Question No.9 addressed to the Minister of Information 

and Broadcasting and Communications regarding Super-Power Trans-
mitter in Calcutta was orally answered and supplementaries were e::.lso 
answered thereon . 

.J 5. Calling Attention 
Shri Samar Guha called the attention of the Minister of External 

Affairs to the repor1:led decision of the Government to bring ashes sup-
posed to be of Netaji Subhash Chandra Bose from Japan to India .. 

The Minister of External Affairs made a statement in regard thereto. 

6. Papers Laid on the Table 
The following papers were laid on the Table:-

(1) A copy of the Audit Report (Hindi and English versions) on 
the account~ of the National Council of Educational Research 
and Training for the year 1968-69. 
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(2) A copy of the Aircraft (Amendmenl) Rules, 1970 (Hindi and 
English versions) published in Notification No. G.S.R. 594 in 
Gazette of India dated UIe '1111\ April, 1970 under section 14A 
of the Aircraft Act, 1934 together with a;" explanatory note. 

(3) The following statements showing the action taken by Gov-
e~nment on var~':'8 assura~ces, promis.es and undertakings 
gIven by the Mimsters durIn~ the variOus sessions of Fourth 
Lok Sabha:-

(j) Supplementary Statement Nos. Tenth Session, 1970. 
V and VI 

(ii) Supplementary Statement No. 
VII 

Ninth Session, 1969. 

(ilt) Supplementar'y Statement No. Eighth Session, 1969. 
IX 

(iv) Supplementary Statement No. Seventh Session, 1869. 
XIX 

(v) SUpplementary Statement No. Sixth Session, 1968. 
XIV 

(vi) Supplementary Statement No. Fifth Session, 1918. 
XXI 

<yii) Supplementary Statement No. Fourth Session, 1968. 
XXVII 

(viii) Supplementary Statement No. 
XXI 

(4) A copy of the Union Public Service CommiSEtion (Exemption 
from Consultation) Supplementary Regulations, 1970 (Hindi 
and En·gUsh versions) under clause (5) of article 320 of the 
Constitution, together with an explanatory note. 

(5) A copy of the Annual Accounts of the Kandla Port Trust for 
the year 1968-69 and the Audit Report thereon, under sub-
section (2) of section 103 of the major Port Trust Act, 1963. 

7. Minutes of Committee on Private Members' Bills and Resolutions-
Laid on the Table 

The Minutes of the Sixty-fifth to Sixty-seventh sittings of tbc! Com-
mittee on Private Members' Bills and Resolutions held during the CU1'-
rent session, were laid on the Table. 
8. ·Menage from Rajy. Sahha 

Secretary reported a message from Rajya Sabha that Rajya Sabha 
had no recommendations to make to Lok Sabha in regard to 'the West 
Bengal Appropriation (No.2) Bill, 1970, passed by Lok Sabha on the 
25th August, 1970. 
t. Report of Committee on Government AuUI'Ulces 

Shri K. Anbazhagan presented the Ninth Report of the CommIttee on 
Govel'Dment Assuran.ces. 
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10. Statement Be. DemaDCIs for Excess Grants (General) for 1968·69 
Shri Vidya Charan Shukla presented a statement showing Demands 

for Excess Grants in respect of the Budget (General) for 1968-69. 
11. Statement Be. Government Business 

The Minister of Parliamentary Affairs made a statement regarding 
Government business for the week commencing the 31st August, 1970. 

12. Statement by Minister 
The Minister of State for Home Affairs laid on the Table a statemt~nt 

clarifying certain information given to the House on the 30th July, 1970 
in response to a Calling Attention regarding the killing of four Harijans 
in village Tamdi in Sambalpur District of Orissa. 

(Lok Sabha ad;ourned at 1-30 P.M. and re-assembled at 2-35 P.M.) 

13. Government BUI-Introduced 
The High Court Judges (Conditions of Service) Amendment Bill, 1970 

The motion for leave to introduce the Bill moved by Shri Ram Niwas 
Mirdha was opposed. The motion was adopted and the Bill was in-
troduced. 
·14. Statutory Resolution 

Shri Kanwar Lal Gupta moved the following Resolution:-
"This House disapproves of the Delhi University (Amendment) 

Ordinance, 1970 (Ordinance No.4 of 1970) promulgated by the 
President on the 20th June, 1970." 

.15. Government Bill-Under Consideration 
The Delhi University (Amendment) Bill, 1970. as passed by Rajya Sabha 

The motion for consideration of the Bill, as passed by Rajya Sabha, 
was moved by Dr. V. K. R. V. Rao. His speech was not concluded. 

The discussion was not concluded. 

16. ,Private Membel"8' BUla-lntroduced 
(1) The Constitution (Amendment) Bill, 1970 (Amendment of a1'ticZe 

163) by Shri Om Prakash Tyagi. 

(2) The Utilization of Laid Adjoining Railway Track Bill, 1970 by 
Shri Raghuvir Singh Shastri. 

(3) The Code of Criminal Procedure (Amendment) Bill, 1970 (Am-
endment of Section 488) by Shri Raghuyir Singh Shastri. 

(4) The Constitution (Amendment) Bill, 1970 (Amendment of Third 
Schedule) by Shri Shiva Chandra Jha. 

--_. --- .-.~--.-.- -_. __ .. - -_. --_ .. " -_._-, .. ---- .... _ ... __ ._--_ ... -.-. -_ .. _ .... _ .. _._---_ .. -

-Taken up together. 
{P.T.O. 
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(5) The Constitution (Amendment) Bill, 1970 (Amendment of article 
74) by Shri Om Prakash Tyagi. 

(6) The Members of Parliament Legislative Proposals Bill, 1970 by 
Shri Raghuvir Sin.gh Shastri 

(7) The Constitution (Amendment) Bill, 1970 (Insertion of new 
article 16A) by Shri Nath Pai. 

(8) The Constitution (Amendment) Bill, 1970 (Substitution of articZe 
370) by Shri Yashwant Singh Kushwah. 

17. Private Member's Dill-Under Consideration 
The Constitution (Amendment) Bill, 1970 (Amendment of articles 330 
and 332) by 8hri Suraj Dban 

Discussion, on the motion for consideration of the Bill moved bv Sbri 
Suraj Bhan on the 31st July, 1970, continued. . 

A motion moved by Shri Kanwar Lal Gupta that the discussion on the 
Bill be· extended by another 3 hours, was adopted. 

The following members took part in the debate:-
(1) Shri S. M. Siddayya 
(2) Shri Atamdas 
(3) Shri Tayappa Hari Sonavane 
(4) Sbri Shiva Chandra Jha 
(5) Shri R. D. Bhandare 
(6) Shri S. Kandappan 
(7) Shri Debananda Arnat 
(8) Shri D. Basumatari 
(9) Shri Shiva Chandika Prasad 

(10) Shri Shiv Charan Lal 
(11) Shri Onkar Lal Berwa 
(12) Shri Ramavatar Shastri (Speech unfinished). 

The discussion was not concluded. 
18. Half-an-hour Discussion on Matters Arising out of Answer to Question ( 

Dr. Sushila Nayar raised a half-an-hour discussion on pOints arising 
out of the answer given on the 28th July, 1970 to Starred Question No. 34 
regardin2 restriction on Indians to take wine in big hotels In Delhi. 

Shri K. Hanumanthaiya replied to the discussion. 
19. Motion under Bule 388 

Shri R. Umanath moved the following motion:-
"That rule 338 of the Rules of Procedure and Conduct of Business 

in Lok Sabha in its application to the motion for fixing a sitting 
of the House on Saturday, the 29th August, 1970, be suspend-
ed." 

The motion was adopted. 
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(i) Shri R. Umanath moved the following motion:-
"That the House do rescind the decision taken by the House on the 

13th August, 1970 that. there will be no sitting of the House 
on Saturday, the 29th August, 1970." 

The motion was adopted. 
(ii) Shri R. Umanath moved the following motion:-

"That the House do also sit on Saturday, the 29th August, 1970, 
for consideration and passing of the Patents Bill, 1967, as re-
ported by the Joint Committee." 

The motion was adopted. 
(Lok Sabha adjourned till 11 A.M. on Saturday, the 29th August, 1970). 
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LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Saturday, August 29, 19701Bhcr.dra 7, 1892 (Sa.ka.) 

No. 431 
GOVERNMENT BILL-PASSED / 

" The Patents Bill, 1967, as reported by JOint Committee \,r"" 
The motion for consideration of the Bill, as reported by the Joint 

Committee, was moved by Shri Dinesh Singh. 
The following members took part in the debate:-

(1) Dr. Sushila Nayar. 
(2) Shri Prem Chand Verma. 
(3) Shri N. Dandekar. 
(4) Shri K. Ananda Nambiar. 
(5) Shri H. N. Mukerjee. 
(Lok Sabha adjourned at 1·05 P.M. and re-a&,embled at 2-05 P.M.) 
(6) Shri Tulshidas Jadhav. 
(7) Shri Kanwar Lal Gupta. 
(8) Shri S. Kandappan. 
(9) Shri K. N. Tewari. 

(10) Shri Shiva Chandra Jha. 
(11) Shri Samar GUha. 
(12) Chaudhuri Randhir Singh. 
(13) Shri Tenneti Viswanatham. 
(14) Shri Bhola Nath Master. 
(15) Shri Sheo Narain. 

The Dinesh Singh replied to the debate. 
The motion for consideration was adopted and clause-by-clause consi-

deration of the Bill was taken up. 
Clauses 2 to 52 were adopted. 
On amendment No. 21 to Clause 53 moved by Shri Shiva Chandra 

Jha, the House divided, Ayes 11; Noes 119. The amendment was 
accordingly negatived. 

An amendment to Clause 53 was adopted. 
Clause 53 was adopted, as amended. 
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On amendment No.5 for insertion of new Clause 53A, moved by Shri 
N. K. Somani, the House divided, Ayes 18; Noes 133. The amendment 
was accordingly negatived. 

Clauses 54 to 87 were adopted. 
Clause 88 was adopted, as amended. 
Clauses 89 to 99 were adopted. 
Clause 100 was adopted, as amended. 
Clauses 101 to 106 were adopted. 
Clause 107 was adopted, as amended. 

Clauses 108 to 141 were adopted. 
Clause 142 was adopted, as amended. 
C1auses 143 to 163 and the Schedule were adopted. 
Clause 1, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill, as amended, be passed was moved by Shri 

Dinesh Singh. 
The following members took part in the debate:-

(1) Dr. Sushila Nayar. 
(2) Shri Beni Shanker Sharma. 

The motion was adopted and the Bill, as amended, was passed. 
(Lok Sabha adjourned till 11 A.M. on Monday, the 31st August, 1970). 
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LOK SABRA 

BULLETIN-PART 1 
fBrief Record of Proceedingsl 

Mond~y, August 31, 1970lBhadra 9, 1892 (Saka) 

No. 437 
1. Starred QlIeStiODS 

Starred' Questions Nos. 692-696 were orally answered. Further Sup-
plementaries were also answered on SQ. No. 691~ which was orally ans-
wered on the 10th Augu&t, 1970 and was held ' over them, by the Chair for 
further Supplement aries. Replies to remaining questions were laid on 
the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 4521-4629', 4631-4683 and 4685-
4720 were laid on the Table. 

A statement by the Minister of State in the Ministry of Health and 
Family PlanninJ;( and Works, Housing and Urban Development correcting 
the reply given on the 27th July, 1970 to UllStarred Question No. 89 re-
prdini CiJt in expenditure of Ministers' and Officers' furniture, electri-
city, stationery etc. was laid on the Table. 
3. CaJ,linc Attention 

Shri Indrajit Gupta called the attention of'the M1nilfter of Petroleum 
and Chemicals and Mines and Metals to the reported pilfering and destruc-
tive activities on Haldia-Barauni Oil Pipeline near West Beng,u-Bihar 
border. 

The Minister of Petroleum and Chemicals and Mines and Metals nl.de 
a statement in regard thereto . 

... .• apen LaW.. OIl tIae Table 
The following papers were laid on the Table:-

(1) A copy of Annual Plan Progress Report-1968-69 (Hindi and 
English versions). 

(2) A statement (Hindi and English versions) regarding the setting 
up of a Commission of Inquiry into the affairs of the Pipelines 
Division of Indian Oil Corporation. 

(3) (i) A copy of the Report of the Enquiry (N~ S. Rau's Report) 
into circumstances leading to Government's decision to 
re-align the Haldia-Barauni pipeline laid over the coalfield 
area. 
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reasons lor not laymg the Hindi version 01 Ule -report--
Simultaneously. 

(4) A copy each of the following papers (Hindi and English ver-
SIOns) under sub-section ~l) 01 sectlon bl"A 01 the l,;ompames 
Act. 1956:-

(i) Review by the Government on the working of the National 
J:Suitdmgs Consu'ucuon ~orporatlon l..lDll~eU, J.'IIew Delnl, lor 't 
the year 1YtiH-t;II. 

(ii) Annual Report 01 the National Huilc1lDgs Construction Cor-
poratlOn L.lInlteu, l'llew J.Jelnl lOr tne year llltiH-bl:l a.1ong 
wiUl tne Auwtea Accounts l:Ula the comments 01 t.ne Comp-
trailer ana Auultor uenera.1 tnereon. 

(5) A copy ot the Annual HePOl't 01 the Uil and Natural Gas 
COIllIIllSSlon lor the year llioti-Oll togetner WIth me AUcUtea 
Accounts unaer SUD-~ectlOn ~,j) 01 St!C~lon :la read WiUl SUb-
seCtIOn ~4) 01 SeCl.IOn ~2 01 tue UlJ. ana J.'IIatw'81 liasL:omnlls-
sion Act, 1909. 

(6) A copy ·of the AnnUa.1 Heport oi tne Hyarocarbons India pri-
vate l..lIIlitea, l'lleW lJe.1ll1, lor t,ue year 11:10tS togetner wltn me 
Audited Accounts. 

(7) A copy 01 the Review by tile LTovernment on the Reports 
mentlonea at (0) ana (oJ above, 

(8) A copy each 01 the 10.1iuwmg J.'IIotilications (Hinai and English 
verSlons) under SUb-SeCtlon \U) oj. Becnon ,j 01 the l!:ssentiaJ. 
L:ommoQltieS Act. 11100):-

(i) The Synthenc Rubber, (.Price ContrOl) Urder, 1909, publi&hed 
in l'llotilication .No. i:l.U. 'il:l~~ in uazette 01 Inwa Wl1.ea the 
.1titn lJecember. ll:ltill, 

(ii) The ~ynJ.oneuc rtubber (rrice L:onl.l'ol) Amendment Order, 
lY'/U, pUbl.1SheCi. m l'llO~itlcatlOn .1.'110. ::;',U. lUll'! In LTazet1.e 01 
mdUl .dated the lOUl IVlarch, 11:1, u. 

(II) A copy eacn 01 the 10110wing J. ... otmcations issued under the 
:syntnetic Kubber (.t"nce L:ontrOl) uraer, .1l1ti9:-

(i) ~.O, 49:l:i published m Gazette ot lJlilia dated the 16th 
.1Jecember, lYoY liXmg me 1>81e prices 01 synthetic rubber, I 

(ii) ~.O. 4924 published in Gazette of lndia dated the ltith() 
December, 19b9. 

(iii) S.O. 1092 published in Gazette of India dated the 16th March, 
1970 making certain amendment to .Notification No. S.u. 49:la 
dated the 10th December, 1969. <-

(iv) S.O. 1093 published in Gazette of Ir.dia dated the 16th March. 
1970. 

(v) S.O. 2669 published in Gazette of India dated the 4th August, 
1970. 

(10) A &tatement (Hindi and English versions) showing reasons for 
delay in laying the Notifications mentioned at (8) (9) above. ~ 
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(11) A co;>y each of the following Notifications (Hindi and Eng-
lish versions) under sub-section (1) of section 28 of the Mines 
and Minerals (Regulation and DeveloDment) Act, 1957:-

(i) ':file m~neral Concession (Amendment) Rules, 1970, published 
In Notification No. G.S.R. 1116 in Gazette of India dated the 
1st August. 1970. 

(ii) The Mineral Concession (Second Amendment) Rules 1970 
published in Notification No. G.S.R. 1117 in Gazette of Indi~ 
dated the 1st August, 1970. 

(12) A copy of Notification No. G.S.R. 1153 (Hindi and English 
versions) Dublished in Gazette of India dated the 15th August, 
1970 issued under the Central Excise Rules, 1944, together with 
an explanatory memorandum. 

(13) A copy each of the followin/l Notifications (Hindi and English 
versions) under section 159 of the CUstoms Act, 1962:-

(i) G.S.R. 1142 Dublished in Gazette of India dated the 8th 
August, 1970. 

(U) G.S.R. 1143 published jn Gazette of India dated the 8tJr 
August, 1970. 

(iii) G.S.R. 1177 published in Gazette of India dated the 12th 
August. 1970 together with an explanatory memorandum. 

(iv) G.S.R. 1178 published in Gazette of India dated the 14th 
August, 1970 together with an explanatory memorandum. 

(14) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962 and sec-
tion 38 of the Central Excises and Salt Act, 1944:-

(i) The Customs and Central Excise Duties Export Drawback 
(General) Forty-seventh Amendment Rules, 1970, published 
in Notification No. G.S.H. 1092 in Gazette of India dated th~ 
25th July, 1970. 

(ii) The Customs and Central Excise Duties Export Drawback 
(General) Forty-eighth Amendment Rules, 1970, published 
in Notification No. G.S.R. 1093 in Gazette of India dated the 
25th July, 1970. 

(iii) The Customs and Central Excise Duties Export Drawback 
(General) Forty-ninth Amendment Rules, 1970, published 
in Notification No. G.S.R. 1094 in Gazette of India dated the 
25th July, 1970. 

(iv) The Customs and Central Excise Duties Export Drawback 
(General) Fiftieth Amendment Rules', 1970, published in 
Notification No. G.S.R. 1139 in Gazette of Lndia dated th6 
8th August, 1970. 

(v) The Customs and Central Excise Duties Export I?rawba~k 
(General) Fifty-first Amendment Rules, 1970, pubhshed In 
Notification No. G.S.R. 1140 in Gazette of India dated the 
8th August, 1970. 

[P.T.O. 
1902 



(vi) The Customs and Central Excise Duties Export Drawback 
(General) Fifty-secosd Ameadment RU!les, 1-970, pultlished 
in Notification No. G.S.R. 1141 in Gazette ollndia dated the 
8th August, 1910. 

(vii) The Customs and Central Exeise Duties Export Drawback 
(General) Fifty-third Amendment Rules, 1970, published 
in Notification No. G.S.R. 1175 in·Gazette of India dated the 
15th August, 1970. 

I. · ..... genom aajya Sabha 
Secretary reported a message from Rajya S'lbha that at its sitting held 

cmtBe 25th August, 1970, Rajya Sabha passed the Indian Telegraph (Am-
endment) Bill, 1970. 

6. Bill Passed by Bajya Sabha-Laid on the Table 
Se~ laid on the Table a copy of the Indian Telegraph (Amend-

ment) Bill, 1970,as passed by Rajya Sabha. 

T. Intimation Be. Conviction of Member 
The Speaker informed the House of a telegram, dated the 29th August, 

1970, from the Additional Sub-Divisional Magistr.abe, Lakhimpur, Dis-
trict Kheri, intimatinJl that Shri Jageshwar Yadav, Member, Lok Sabha, 
presently ledged in District Jail, Kheri, was tried under Section 188 of the 
Indian Penal Cede, for violating orders promulgated under Section 144 of 
the Code of Criminal Procedure and was sentenced to simple imprison-
ment for three days on the 29th August, 1970. 

8. Report of Committee on Absence of Members 
Shri G. C. Naik presented the Fifteenth Report of the Committee on 

Absence of Members from the Sittings of the House. 

I. Statement He. Demaads fer Excess Grants (Railways) for 1168·69 
Shri Guizari Lal Nanda presented a statement showing Demands for 

Excess Grants in respect of the Budget (Railways) for 1918-69. 
H. Statemeeta· by MiDistel's 

(1) The Minister of State for Finance made a statement correcting thE'~~ 
answer given on the 27th July, 1970 to Starred Question N.o. 6 :regarding-
search of baggage of officers accompanying the President by customs 
wthorities at Palam on 22-6-1970. 

(ii) The Minister of Tourism and Civil Aviation made a statement re· ti 
garding Indian Airlines Fokker Friendship aircraft VT·DWT missing since 
the 29th August, 1970. 

·11. Motion.Regarding Repert .f Select Collllllitt-ee 
Shri R. K. Amin moved the following motion:-

"That this House do extend the time appointed for the presentation 
of the Report of the Select Committee on the Bill further to 
consolidate and amend the law relating to customs dutie&· upto 
the 1st April, 1971." 

The motion was adopted. 
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12. Govemmeat :BiI18--Intredllead 

(1) The Prevention of Insults to N ationa! Honour Bill. 1970. 
(2) The SUPreme Court Judges (Conditiona of Ser-uiee) Amendnwnt 

• BHZ,1970. 

o 

The motion for leave to introduce the Bill moved by Shri Bam.Niwas 
Mirdha was of)posed. The motion was adopted and the Bill was in-
tl'od.ueed. 
*11. Stat1atory Reeoluti __ Witbdrawn 

Discussion on the followiDJl Resolution moved by Shri K'anwar La] 
Gupta on the 27th August, 1970, continued:-

"This House disapproves of the Delhi University (Amendment) 
Ordinance, 1970 (Ordinance No.4 of 1970) promUlgated by the 
Pre&ident on the 20th June. 1970." 

The Resolution was withdrawn by the leave of the House after discus-
sion as indicated under para 14 below. 

*14. Government Bill-Passed 
The Delhi University (Amendment) Bill, 19'70, as passed by Rajya Sabhu 

Dr. V. K. R. V. Rao concluded his speech on the motion for considera-
tion of the Bill, as passed by Rajya Sabha, moved by him on the 27th 
August, 1970. 

The following members took part in the combined debate on the Re-
solu~on (Vide para 13 above) and the motion for consideration of the Bill: 

(1) Shri C. K. Bhattacharyya 
(Lok Sabha adjourned at 1 p.m. and re-assembled at 2-05 P.M. 
(2) Shri K. P. Singh Deo 
(3) Shri Yadav Shivram Mahajan 
(4) Shri Ramavatar Shastri 
(5) Shri Shiva Chandra Jha 
(6) Shri R. D. Bhandare 
(7) Shri Prakash Vir Shastri 
(8) Shri Bal Raj Madhok 
(9) Shrimati Ila Palchoudhuri 

(10) Shri Samarendra Kundu 
(11) Shri S. Kandappan 
(12) Shri Abdul Ghani Dar 
(13) Shaudhuri Randhir Singh 
(14) Shri Janeshwar Misra 

Dr. V. K. R. V. Rao replied to the debate. 
Shri Kanwar Lal Gupta spoke (by way of reply to the Statutory Re-

solution). -------------------------
·Discussed together. 
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The motion for consideration of the Bill was adopted and clau8e~by­
clause consideration was taken up. 

On amendment No. 1 to Clause 2 moved by Shri Shiva Chandra Jha, 
the House divided, Ayes 34; Noes 120. The amendment was accordingly t 
negatived. 

Clauses 2 and 3 were adopted. 
Clause I, the Enacting Formula and the Long Title were also adopted. 
The motion that the Bill be passed was moved by Dr. V. K. R. V. Rao. 
The motion was adopted and the Bill was passed. 

15. Motion Be. Contempt of the Bouse 
Shri K. Raghuramaiah moved the following motion:-

This House resolves that the persons calling themselves (1) 
Swami Yogeshwara Nand Giri and (2) Shri Raj Kumar Jain 
who raised slogans from the Visitors' Gallery at 12.45 P.M. 
today and whom the Watch Bnd Ward Officer took into cus-
tody immediately have committed a grave offence and are 
guilty of the contempt of this House. 

This House further resolves that they be sentenced to simple im-
prisonment till 6 P.M. on Tuesday, the 1st September, 1970 
and sent to Tihar Jail, Delhi." 

The motion was adopted. 
16. Intimation Be: Release of Member 

The Chairman informed the House of a wireless message, dated the 
31st August, 1970, from the Sub-Divisional Judge, Barabanki, to the 
Speaker, intimating that Shri Jharkhande Rai, Member, Lok Sabha, was 
released today after serving seven days' sentence. 
17. Motions 

.. (i) Discussion on the follOWing motion moved by Shri P. Govinda 
Menon on the 20th May, 1970, continued:-

'That this House takes note of the Sixteenth, Seventeenth and ' 
Eighteenth Report of the Commissioner for Scheduled Castes lA, 
and Scheduled Tribes for the years 1966-67, 1967-68 and 1968· ... 
69, laid on the Table of the House on the 24th April, 1968, 
15th May, 1969 and 30th March, 1970, respectively." 

.. (ii) Discussion on the following motion moved 'by Shri Sural ... 
Bhan on the 20th May, 1970, continued:-

"That the Report of the Committee on Untouchability, Economic 
and Educational Development of the Scheduled Castes (Part 
I-V) along with the connected documents, laid on the Table 
of the House on the 10th April, 1969, be taken into con~i­
deration." 

Shri Janeshwar Misra took part in the combined debate on the two 
motions. His speech was not concluded. .,. 

The discussion was not concluded. 
------.. -.--- .-._-- ---

"Taken up together. 
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Discussion on the growing discontent amongst the Central Govern-
ment employees throughout the country because of abnormal delay in 
the payment of interim relief, continued. 

The following members took part in the debate:-
(1) Shri R. Umanath 
(2) Shri Deven Sen 
(3) Shri Samarendra Kundu 
(4) Shri Chandrika Prasad 
(5) Shri Sheo Narain 

Shri Vidya Charan Shukla replied to the discussion. 

18. Statement by Minister 
The Minister of Railways made a statement regarding the closure 

of S.S. Light Railway. 
,Lok Sabha adjourned till 11 A.M. on Tuesday, the 1st September, 1970). 
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LOK SABHA 

BULLETIN-PART I 
fBrief Record of Proceedings 1 

Tuesday, September I, 1970lBhadra 10, 1892 (Saka) 

No. t38 
1. Starred Questions 

Starred Questions Nos. 721-723 and 720.-728 were orally answered. 
Replies to remainin~ questions were laid on the Table. 
Z. Unstarred Questions 

Replies to Unstarred Questions Nos. 4721-4920 were laid on the Table. 
A statement by the Minister of Railways correcting the reply given 

on the 5th May, 1970 to Unstarred Question No. 8510 regarding Distinc-
tion between personnel of Railway Protection Force and Special Force 
was laid on the Table. 
3. Calling AtteBtion - Shrimati Tarkeshwari Sinha called the attention of the Minisber of 
Food and Agriculture to the reported drought conditions in Bihar, 
Eastern U.P. and other parts of the country. 

The Minister of Food and Agriculture made a statement in regard 
thereto. 
4. Question of Privilege 
. The Speaker informed the House that in regard to the question of 
privilege given notice of by Shri Shiva Chandra Jha on the 17th August, 
1970, against the Editor of the "Indian Nation", Patna, for publishing a 
distorted version of the speech made by the Member in the House on 
the 12th August, 1970, in its issue of the 13th August, 1970, the Editor 
of the said newspaper in his reply dated the 21st August, 1970, had ex-
plained the circumstances under which the mistake occurred and ex-
pressed his regret and in view of that he had directed the Editor to 
publish his regret and clarification in his newspaper and the matter was 
being treated as closed. 
5. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Fortieth Report of the Law Commission on Law 

relating to the Attendance of Prisoners in Courts. 
(2) A copy of the Kerala University (Second Amendment) Ordi-

nance, 1970 (Kerala Ordinance No. 3 of 1970) promulgated by 

[P.T.O. 
1907 



the Governor of Kerala on the 20th April, 1970, under article 
213(2) (a) of the Constitution read with clause (c) (iii) of the 
Proclamation dated the 4th August, 1970, is'sued by the Presi-
dent in relation to the State of Kerala. 

(3) (i) A copy of the Kerala Public Service Commission (Addi-
tional Functions as respects certain Corporation and Com-
panies) Ordinance, 197G (lterala Ordinance No.4 of 1970) 
promulgated by the Governor of Kerala on the 24th April, 
1970, under article 213{2) (a) of the Constitution read with 
clause (c)(iii) of the Proclamation dated the 4th August, 1970, 
issued Jly the President in relatitm to the State of Kerala. 

(ii) A statement (Hindi and English versions) explaining the 
reasons for laying the OrciiJ18nce. 

(4) A copy of the Kerala General Sales Tax (Amendment) Ordi-
nance, 1970 (Kerala Ordinanee No.9 of 1970) promulpted by 
the Govex;nol' of Kerala on the 14th May, 1970. Ulldel' .artide 
213(2) (a) of the Constitution read with clause (c) (iii) of the .-i 
Proclamation dated the 4th August, 1970, issueci by the Presi-
dent in relation to the State of Kerala. 

_. 

(5) (i) A copy each of the following NotificatiOJls under sub-sec-
tion (3) of section 15 of the GoverDmoent Savings Banks Act, 
1873:-

(a) The Post Office Savings Banks (Amendment) Rules, 1969, 
published in Notification No. G.S.R. 956 (Eng1J.ib verJion~ 
and G.S.R. 958 (Hindi version) in Gazette of India dated the 
26th March, 1969. 

(b) The Post Office Savings Bank (Second Amendment) Rulal, 
1969, published in Notification No. G.S.R. 957 (English 
version) and G.S.R. 959 (Hindi version) in Gazette of India 
dated the 26th March, 1969. 

(ii) A statement (Hindi and English venioDs~ IhowiDg 1IIlUODS 
for delay in laying thoe above Notifications. 

(6) A capy each of the following papers under sulHecti_ (I). of.: 
section 103 of the Major Port Trusts Act, 1963:-

(i) Annual Accounts of the Mormugao Port Trust for the year 
1968-69 and the Audit Report thereon. 

I ) 

(ii) Annual Accounts of the Visakhapatnam P-ort Tnnt for the ... : 
year 1968-69 and the Audit Report thereon. 11 

•. Minutes of Committee on Absence of Members I.id on the T .... 
The Minutes of the Fifteenth sitting of the Committee OIl ~ of 

Members from the Sittings of the House held on the 28th August, 1970, 
were laid on the Table. 
"f. Leave ef Absence 

The following Members were granted leave of absence from the sit- •. 
*18 Of the House for the periods mentioned against each :-

(1) Shri MaharBj Singh Bharati 27th July to 3rd September, 1970 
. (Eleventh Session). 
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(2) Shri .T. Rameshwar Rao 

(3) Shrt K". Jaggajah 

(4) Shrimati Sudha V. Reddy 

(5) Maharani Ga7*J Devi of 
Joaipur 

(8) Shri Kuahok Bakula 

(7) Maharani Vljayamala Raja-
ram Chhatrap8\i Shonsale 

(8) Shri S. K. Patil 

21th 1&11y to 3r.d geptemNr, IIFlO 
(Eleventh session). 

24th April to 20tb May, 1970 (Tenth 
Session). 

27th July to 3rd September, 1970 
(Eleventh session). 

27th July to 3rd September, 1970 
(Eleventh Session). 

27th .July to !8th August, uno 
(Eleventh Session) . 

27th July to 2nd September, 1970 
(Eleventh Session). 

27th July to 25th August. 1970 
(Eleventh Se.ton). 

B. Report of Committee on Petitions 
Shrt S. Supakar presented the Eighth Report of the Committee on 

Petitions. 
I. Statement by Minister 

The Minister of Tourism and Civil Aviation made a statement regardin~ 
accident to Indian Airlines Fokker Friendship aircraft VT-DWT on the 
29th August, 1970. 

to. Motions Regarding Joint Committees 
(i) Shri N.K.P. Salve moved the following motion:-

"That this House do appoint Shrimati Indira Gandhi, Sarvashri 
Krishna Chandra Pant and Sunder Lal to the Joint Committee 
on the Bill to amend the Com~sions of Inquiry Act, 1952 in 
the vacancies caused by the resignations of Sarvashri Y. B. 
Chavan, Vidya Charan Shukla and BishwBDath Roy." 

The motion was adopted. 
(ii) Shri J. M. Imam moved the following motion:-

'That this House do appoint Shri Paokai Haokip to the Joint Com-
mittee on the Bill to determine the conditions of service of the 
Comptroller and Auditor General of India and to prescribe his 
duties and powers and for matters connected therewith or 
incidental thereto vice Shri Prakashchand B. Sethi resigned." 

The motion was' adopted. 
11. Motion Regardinl Select Committee 

Shri F. H. Mohsin moved the following motion:-
"That this House do appoint Sarvashri Vidya Charan Shukla and K. 

R. Ganesh to the Select Committee on the Bill to consolidate 
and amend the law relating to central duties of excise in the 
vacancies caused by the resignations of Sarvashri Prakub-
chand B. Sethi and B. R. Bhagat." 

The motion was adopted. 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 

[p.T.O. 
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12. Government Bill-Under Consideration 
The Constitution (Twenty-fourth Amendment) Bill, 1970 

The motion for consideration of the Bill was moved by Shrimati 
Indira Gandhi. 

Four motions for reference of the Bill to Supreme Court for its opi-
nion, were moved by Sarvashri J. M. Imam, Abdul Ghani Dar, P. K. Deo 
and H. H. Maharaja Sriraj Meghrajji Dhrangadhra. 

Five amendments for circulation of the Bill for the purpose of elicit-
ing opinion thereon, were moved by Sarvashri B. P. MandaI, J. M. Imam. 
Abdul Ghani Dar, Beni Shanker Sharma and Yashpal Singh. 

Four amendments for reference of the Bill to Select Committee, were 
moved by Sarvashri Kanwar Lal Gupta, Bal Raj Madhok, Abdul Ghani 
Dar and Raghuvir Singh Shastri. 

The following members took part in the debate:-
(1) Shri Morarji Desai 
(2). Shri Amrit Nahata 
(3), H. H. Maharaja Sri raj Meghrajji Dhrangadhra 
(4) Shri R. D. Bhandare 
(5) Shri S. A. Dange 
(6) Shri Chandrajeet Yadava 
(7) Shri Atal Bihari Vajpayee 
(8) Shri Rajdeo Singh 
(9) Shri Era Sezhiyan 

(10) Shrimati Sushila Rohatgi 
(11) Shri J. B. Kripalani 

The discussion was not concluded. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 2nd September, 

1970). 
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LOK SABHA 

BULLETIN-PART I 
['Brief Record of ProceedtQes1 

Wednesday, September 2, 19'M1Bhadra 11, 1882 ('88a) 

No.'" 
1. 8 .......... 1 

Starred Que$tions Nos. 751-754, 756-759 8Ild 763 .l'f orally 
aDlWereci. Replies to remaining questions were le.id QIl the· Table. 

%. U.-.u ... · Qu""" 
Replies to Unstarred Questions Nos. 4921-5118 were Wd on the 

Table. 
3. Short Notice question 

Short Notice Queltion No. 10 addressed to the MlnistEif of Informa-
tion and BI'oadcasting and C'ommunicatiom regarding OI'WM of Yuoo 
Vani Centre by AI.R., Calcutta was orally answered and supplemen-
taries were also allswered thereon. 
4. .CIiI1i~ Attentloa 

ShriDeor.ao S. Patil called tae aUentiDll of tee Mtnistef of Irrigation 
and Power to the reported heavy raiDs and 11.- in Gujuat, Maha-
x:ashtra and Andhra Pradelh and the resultant IDa of ti1Je1lRCl property. 

The Deputy Minister of Jrrigation and Power rude a &tatement in 
regard thereto. 
5. Papers Latd on the Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Plan, 19'1O-'11 (Hindi and J;~UIb 

versions). 
(2) A copy of the Annual Report (Hindi .8J)d English versions) at 

the Praga Toolfil Limited, Secunderabad, for tp. 7'ar 1868-69 
along with the Audited Accounts and the comments of the 
ComptroUer aDd Auditor G8Ileral theNon, UDdar ·sab.section 
(1) of section 619A of the Companies Act, ItM. 

(3) A statement correcting the answer given on the 11th May: 
197() to UnsteI'r.ed QlI8Itioo No. 9Z18 l'8Iardq duties :attachea 
to the post of Hindi Officer in the Mmiltl'Y of l'tIumee. 

(4) (i) A copy of the Certified Accounts (Hindi and English ver-
.siorls) of the Colee Board for the year 1 .... aad h Audit 
Report· thereon. 

[P.T.O 
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(ii) A statement regarding delay in layin~ the above document. 
(5) A copy of the Certified Accounts (Hindi and English ver-

sions) of the Textiles Committee for the year 1968-69 and the 
Audit Report thereon, under sub-section (4) of section 13 0) 
the Textiles Committee Act. 1963. 

(6) ~ copy each of the ~ollowing papers (Hindi and English ver~ 
&10ns) under sub-secbo!) (1) cif section 619A of the Companiel 
Act, 1956:-

(i) Review by the Government on· the working of the Minerals 
and Metals Trading Corporation of India Limited New 

. Delhi, for the year 1968-69. . ' 
(ii) Annual Report of the Minerals and Metals Trading Corpo~ 

ration of India Limited, New Delhi, for the year 1968-69 
along with the Audited Accounts and the comments of the 
Comptroller and Auditor General thereon. 

(7) A copy of Government Resolution No. 2(10)Plant(A)170 (BC) 
dated the 24th July, 1970 (Hindi and English versions) noti-
fyin~ Government's decisions on the recommendations 'of the 
P. C. Borooah Committee on the Tea Industry. 

(8) A copy of the Export of Steel Tubes and Tubulars (Quality 
Control and Inspection) Rules, 1970, (Hindi and English ver-
sions) published in Notifications No. S.O. 2743 in Gazette of 
India dated the 13th August, 1970, under sub-section (3) of 
section 17 of the Export (Quality Control and Inspection) Act, 
1963. 

(9) A copy of the Kerala Agricultural Workers' Payment of Pres~ 
cribed Wages and Settlement of Agricultural Disputes Ordi-
nance, 1970 (Kerala Ordinance No.5 of 1970) (Hindi and 
English versions) promulgated by the Governor of Kerala on 
the 25th April, 1970, under article 213(2) (a) of the Constitu-
tion read with clause (c) (iii) of the Proclamation dated the 
4th August, 1970, issued by the President in relation to the 
State of Kerala. 

6. Papers relating to Estimates Committee-Laid on the Table 
The following statements showing replies to the recommendations of 

the Estimates Committee, which were not furnished by Government in 
time for inclusion in the relevant Action Taken Reports, were laid on 
the Table:-

(i) Statement flhowing the replies of Government to the recom-
mendations noted in Chapter V of the 46th Report of the 
Estimates Committee (Fourth Lok Sabha). 

(it) Statement showinll the replies of Government to the recom-
mendations noted in Chapter V of the 62nd Report of the 
Estimates Committee (Fourth Lok Sabha). 

(iii) Statement shOWIng the replies of Government to the IEcom-
mendations noted in Chapter V of the 64th Report of the Esti-
mates Committee (Fourth Lok Sabha). 

(iv) Statement showing the replies of Government to the recom-
mendations noted in Chapter V of the 71st Report of the Esti-
mates Committee (Fourlh Lok Sabha). 
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(v) Statement showing the replies of Government to the recom-
mendations noted in Chapter V of the 97th Report of the Esti-
mates Committee (Fourth Lok Sabha). 

(vi) Statement showing the replies of Government to the recom-
mendations noted in Chapter V of the 107th Report of the 
Estimates Committee (Fourth Lok Sabha). 

(vii) Statement showing the replies of Government to the recom-
mendations noted in Chapter V of the 113th Report of the 
Estimates Committee (Fourth Lok Sabba). 

7. Minutes of Estimates Committee-Laid on the Table 
The Minutes of the sittings of the Estimates Committee relating to 

Hundred and twenty-ninth Report on the Department of Atomic Energy 
-Atomic Power, were laid on the Table. 

8. Messages from Rajya Sabha 
Secretary reported the following messages from Rajya Sabha:-

(i) That at its sitting held on the 1st September, 1970, Rajya 
Sabha concurred in the recommendation of Lok Sabha to 
appoint one more member of Rajya "Sabha to the Joint Com-
mittee of the Houses on the Comptroller and Auditor-Gene-
rars (Duties, Powers and Conditions of Service) Bill, 1969 
and appointed Shri V. B. Raju, Member of Rajya Sabha, to the 
said Joint Committee. 

(U) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Appropriation (No.3) Bill, 1970, passed 
by Lok Sabha on the 26th August, 1970. 

9. Intimation Re: arzest and relQ85e of Member 
The Speaker informed the House of a telegram, dated the lst Sep-

tember, 1970, from the Commissioner of Police, Madras, intimating that 
Shri S. K. Sambandhan, Member, Lok Sabha, was arrested at 13.45 hours 
on the 1st September, 1970 for assaulting the policemen on duty and for 
attempting to commit criminal tresspass and that he was released on 
b'lil immediately. 

10. Statement by Minister 
The Minister of ForeiRn Trade laid on the Table a statement correct-

ing the answer given on the 4th March, 1970 to a supplementary by Shri 
Mabaraj Sin~h Bharati on Starred Question No. 214 regarding export of 
jute to European Economic Community. 

11. Motion regarding Select Committee 
Shri Tridib Chaudhuri moved the following motion:-

"That this House do appoint Shri Inder J. Malhotra to the Select 
Committee ('In the BiU to consolidate and amend the law re-
lating to customs duties in the vacancy caused by the reSig-
nation of Shri Bali Ram Bhagat." 

The motion was adopted. 

[P.T.O 
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u. GH_saaeat:llill-Paaed 
The Constitution (Twenty-fourth Amendment) Bill. lU70 

Discussion on the motion for consideration of the Bill aad the 
rnotionslamendments thereto moved 011 the 1st September, 1970, conti-
nued. 

The following members tookt>art in the debate;-
(1) Shri Y. B. Chavan 
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2 P.M.) 
(2) Shri f. Ramamurtt 
(3) Shri S. M. Joshi 
(4) Dr. Karan Singh 
(5) Shri Surendranath Dwivedy 
(6) Dr. Karni Singh 
(7) Shri Prakash Vir Shastri 

Shrimati Indira Gandhi replied to the debate. 
The motion for reierenee of the Bill to Supreme Court for its opinion, 

moved by Shri J. M. Imam was negatived. 
The remaining motions for reference of the Bill to Supreme Court 

for its" opinion, moved by Sarvashri Abdul Ghaai Dar, P. K. Deo and 
H. H. Maharaja Sriraj Meghrajji Dhrangadhra, were bar.eci. 

The amendment for circulation of the Bill for the purpose. of eliCiting 
opinion thereon, moved by Shri B. P. MandaI was negatived. 

The rPomaning amendments for circulation of the Bill for the purpose 
of eliciting opinion thereon, moved by Sarvashri J. M. Imam, Abdul 
Ghani Dar, Beni Shanker Sharma and· Ynhpgl Singh, were barred. 

The amendment for reference of the Bill to Select CommiUee, moved 
by Shri Kanwar Lal Gupta was negatived. 

The remaining amendments for reference of the Bill to Select Com-
mittee, moved by SarvasAfi Bal Raj M'8dhak, Abdul Ghani Dar aM 
Raghuvir Singh Shastri, were barred. 

On the motion for consideration of the Bill, the Houae divided, Ayu 
336; Noer, 155. The motion was adopted by a majority of the total mem-
bership of the House and by a majority of not less than two-thirds of 
the Members present and voting. 

Clauae-by-clause consideration was then taken up. 
On the motion for adoption of Clause 2, the House divided, Ayes .339; 

NoE's 152. 
Clause 2 was adopted by a majority of the total membeJ!lhip of, 'the 

House and by a majority of not less than two-thirds of the Members 
present and vonn'g. 

On the motion for adoption of Clause 3, the House divid.eti, Ayes 336; 
Noes 153. 

Clause 3 was adopted by a majority of the total membership ~of the 
House and by a majority of not less than two .. thlrds of the Members 
present and voting. 
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An amenament to Clause 1 was adopted. 
On the motion for adoption of Clau&e I, as amended, the House divid-

ed, Ayes 338; Noes 152. 
Clause 1, as amended, was adopted by a majority of the total member-

ship of the House and by a majority of not less than two-thirds of the 
Members present and voting. 

The Enacting Formula and the Long Title were adopted. 

The motion that the Bill, as amended, be par-sed WRS moved by Shri-
mati Indira Gandhi. 

Shri Abdul Ghani Dar took part in the debate. 
On the motion the House divided, Ayes 339; Noes 154. 
The motion was adopted by a majority of the total membership of 

the House and by a majority of not less than two-thirds of the Memberr 
present and voting and the Bill, as amended, war. passed. 
(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd September, 1970) 
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BULLETIN-PART I 
IlJrief Beeord of. Rrooeedi~! 

ThW'a4ay •. September 3, 1970lBhadra 12..1882 (Saka) 

~)i. Pape~s Laid on the Table 
The following papers were laid on the Table;-

(1) A. copy of the Report. (Hindi version) on the Midterm. General 
El~cttl:)n6 in Indta;.l96a,.;eg;....Volume I (General). 

(2) I A\ eopy each ofl the· followin~ Notifications' (BlDdii and: 1li1IJi-
versions) making certain amendments in Sclt*le: VIII to :tIl. 
Delimitation of Parliamentary and A&sembly, Constituencies 
Order, 1966 in respect of Kerala, under su~lf!t:fton(!'r of· 
section 9 of the Represelltation of· the People. Act, l~:-

(1) S.O. 2Y5S published! in GHette of Ihdia ctatedt the- 18th 
August, 19'10. 

(ti) S. O. 2816 published in Gagette of; India, dMej, the .28tlt 
AUiUSt, 1970. 

(3). A ropy· of tm- Indian. Adminiatr&tive· SeJ.'1I'iees· (Pay), Eleventh 
Amendment Rules, 1970, (Jiindi! amt~ Eilliish VereMum) p. 
lished in Notification No. G.S.R. 1164 in Gazette of India dated 
the 15th August, 1970, under wb-&emioaJ (~ GI 1Htioft, 3~ 01 
the all India Services Act, 1951. 

(4) A copy of the Kerala Drugs (Unlawful PossesaiGa)·Ordinanee. 
1970 (Kerala Ordinance No.8 of 1970) (Hindi and English ver-
sions) promulgated by the Governo:r, ot·.K.alatCJIl-.tQe 15th 
May, 1970, under article 213(2) (a) of the Constitution read 
wittl.dause (e)"(lii) of the Pi'oeUamatten· ciated''-the 4th August, 
1970. issued by the President in relation' tb· the State of 
Kerala . 

. (5') . A statement' clarifying certain information given to the 
HoUR' on the ,4th Augult. uno in reply to· Uhstarred Question 
No. 1101 Ngardtn~ Personnel of' Board of Dtreetol'tl of Indian 
Oxygen I;;tmited. 

(6) A copy of Notification No. G.S.R. 1179 (Hindi and English ver-
siona)' published, in. Gazette of India dated tbe· 15th, August, 
19:79 'rescindin~ thtt Madhya Pradesh Rioe Proeurement (Levy) 
Order. 1960r under .6U~ecti01l· (6) . of sectiOIl 3· of the F.ssentfal 
Commodities. Act, 1955. 
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(7) A copy each of the following Ordinances under article 213(2) 
(a) of the Constitution read with clause (c) (iii) of the Pro-
clamation dated the 4th August, 1970, issued by the President 
in relation to the State of Kerala:~ -(i) The Agricultural Income-tax (Amendment) Ordinance, 1970 

(Kerala Ordinance No. 6 of 1970)· promulgated by the Gov-
ernor of Kerala on the 26th April, 1970. 

(ii) The Kerala Surcharge on Taxes (Am~ndment) Ordinance, 
1970 (Kerala Ordinance No.7 of 1970) promulgated by the 
Governor of Kerala on the 26th April, 1970. 

(8) A copy of the Certified Accounts (Hindi' and English versions) 
of the National Cooperative Development COli'Oration, New 
Delhi for the year 1968-69 JlIld the Audit Report thereon, 
under sub-section (4) of section 17 0.1 the National Cooperativ~ 
Development Corporation Act, 1962. ,,' . 

Z. Meuap from Rajy. Sab .. 
~retary reported a message from Rajya Sabha th.t Rajya Sabha 

had no recommendations to make to Lok Sabha in regard to the Ap-
propriation (Railways) No. 3 Bill, 1970, passed by Lok Sabha 'on the 
27th AugUst, 1970. 
3. Auent to Bill 

Secretary laid on the Table the West Bengal Appropriation (No.2) 
Bill, 19'10 passed by the Houses of Parliament during the current session 
and assented to. 
t. PresentatiOD of Petition 

Dr. Ram Subhag Singh presented a petition signed by Shri K. L. 
More regarding unempl9yment in the country ancJ the condition of Sche-
duled Caste~ and Scheduled Tribes. . 

I. stateliumt by Prime Minister 
The Prime Minister made a statement regarding Statehood to Mani-

pur an<J Tripura.· ' . 

•. Statements by MinIsters ~ 

(I) The Minister of State for Home .Affairs made 'a statement 
, regarding Himachal Pradesh. , ) 

(ii) The Minister of Education and Youth Services made a state-
ment clarifying certain information given to the House on the 
10th August, 1970, in response to Calling Attention regarding. 
the delay tn payment of salaries to the University aild College 
teachers in West Bengal and their de.mand for fulfilment of 
Government's assurances regarding their pay scales. 

,(iii) The Minister. of State for Finance made a statement clarifying 
. certain. inf?rmation given to the HQuse on the 19th May, 1970, 

in response tt;l the Calling Att!!ntion. regarding the reported, 
misappropriation at tpe London Branch of the Central Bank ' 
of India. 

1917 



7. Government BlIi-Motion for 'Introduction withdrawn 
The Criminal Law (Second Amendment) Bill, 1970 

'Tl)c motion for leave to introduce the Bill moved by Shri Ram Niwal 
M1rdha was opposed. 

(Lok Sabha ad;O'UTned at 1 P.M. and Te-asBembled at 2 'P.M.) 

After some discussion. the moti<1n for introduction of the Bill was 
withdrawn by leave of the House. 

8. Motion 
Shri Kanwar Lal Gupta moved the following motion:-

"That this Houle disapproves theaetlon of the Government in not 
sending protest note in writtn~ to U.S.S.R. Government for 
shoWing large chunks of Indian territory as' part of China in 
Russian Encyclopaedia." 

Two amendments were moved by Sarvashri Shri Chand Goyal and 
S. M. Banerjee. 

'nle following members took part in the debate:-
(1) Shri Sant Bux Singh 
(2) Shrimati Tarkeshwari Sinha 
(3) Shri Tulsidas Dasappa 
(4) Shri R. K. Amin 
(5) Shri R. K. Sinha 
(6) Shri S. Kandappan 
(7) Shri Bh~gendra Jha 
(8) Shri R. Umanath 
(9) Shri Janeshwar Misra 

(10) Shri Chandrajeet Yadava 
(11) Shri Pr.akash Vir Shastri 
(12) Shri Piloo Mody 
(13) Shri Hem Barua 
(14) Shri J. B. Kripalani 
(15) Dr. Karni Singh 
(16) Shri Syed Ahmed Aga 
(17) Shri R. D. Bhandare 
(18) Chaudhuri Randhir Singh 
(19) Dr. Sushila Nayar 
(20) Shri B. P. MandaI 
(21) Shri S. M. Banerjee 
(22) Sardar Swaran Singh 

Shri K.anwar Lal Gupta replied to the debate. 
The amendment moved by Shri Shri Chand Goyal was negatived. 
The amendment moved by Shri S. M. Banerjee was adopted. 

.'-. 
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The motion ... WN, _ptea in the folloWiIlJ{ amendedform:~ 
UThat· this House in view of the Government of India'. action to 

ban those U.S.S.R. maps which show large. chunks of Indian 
. territory as. paTt of China, recommends to the Government .. 
ban or suitably black out all such maps pubHshed by foreign 
countries wherein any Indian territory has been·shown as 
either disputed or in China or Pakistan." 

.. ReI*1' of'Commltteeon Subordinate Leplatioa 
Shri Shri Chand Goyal presented the Sixth Report of the CommUte-=., 

on Subordinate Legislation. . .' 
10. Intimations Bel :Rei .. , offMeBtben 

The Speaker irdonned the, Ho1ll8 of'wireless metsiaie'.and'teIegram, 
dated the 2ncl.Se,,1Jaanber,19'70,. irom,the Sua,..otvniolbll'Jua~; Jaunpur, 
and. D~ict Maaistrate, Barebanld, resileet1wIy, tn't~atf~g' f.ljat-

(1) Shri Sarjoo Pandey, Member, Lok Sabba, was released from 
jaitOJvthe 2nd SeptemBer, 19'1i); . 

(2) Shri Ram Sewak Yadav, Member. Lok Sabha, was sentenced 
till rising of the Court on the 2nd Segtember~ 1970.;. UIIIIer 
Section 188 'of· the Indian Penal' Code, read with Section 144 of 
the Code of Criminal Procedure" __ ~ WMl releaieclt altel" under-
going the same. 

lL~. t Bill-Motion for Befereaee· te 5eIi!d c.-lttee-
opted. 

The Central Sales Tax (Amendme"~iB.m, 1970' 
'rhe motion for reference of the Bill to a seH!et,eommitt~e was moved 

by Shri Vidya Charan Shukla. 
The motion was adopted as follows:-

"That the Bill further to amend the, Central. S!llea Tax.. Aot,. 1956, 
be referred to a S~lect Committee consisting of 30' members, 
namely:-

(1) Shri R. K. Amin 
(2) Shri Arjun Singh Bhadoria 
(3) Shri Bashweshwar Nath Bhargava 
(4) Shri Y. B. Chavan 
(5) Shri Ram Dhani Das 
(6) Shri C. C. Desai 
(~) Shri Devinder Singh Garcha 
(8) Shri B. K. Gudadinni 
(9) Shri Lakhan Lal Gupta 

(10) Shri Prabhu Dayal Himatsingka 
(11) Shri S. Kandappan 
(12) Shri Latafat AU Khan 

. (t3)- Shri Yashwant Singlr' K-ushwah 
(14), Slu:i Maharaj, Singh' 

r; \ ~h ri Meetha Lal Meena 
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(16) Shri Srinibas Mishra 
(17) Shri S. N. Misra 
(18) Shri Mohammed Ismail 
(19) Shri F. H. Mohsin 
(20) Dr. Sushila Nayar 
(21) Shri Deorao S. Patil 
(22) Shri T. Ram 
(23) Shri P. Antony Reddi 
(24) Shri Dwaipayan Sen 
(25) Shri M. R. Sharma 
(26) Shri Shiv Kumar Shastri 
(27) Shri Mudrika Sinha 
(28) Shri R. S. Vidyarthi 
(29) Shri Tenneti Viswanatham; and 
(30) Shri Vidya Charan Shukla 

with instructions to report by the first day of the next session." 
12. Extension of SeMion 

The House decided to sit a18O' on Friday, the 4th September, 1970. 
(Lok Sabhs adjourned till 11 A.M. on Friday, the 4th Septembel, 1970) 
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LOK SABRA 

BULLETIN-PAT I 
rBrief Record of Proceedings 1 

Friday, September 4, 1970jBhadra 13, .1892 (Saka) 

No ... I 
~. Paper Laid on the Table 

A copy of the Annual Report (Hindi version) of the Agricultural Reft-
• nance Corporation, Bombay for the year ended the 36th June, 1969, along 

with the Audited Accounts, was laid on the Table UDder lub-6ecti.on (2) 
cf section 32 of the Agricultural Refinance Corporation Act, 1963. 

f 

2. Government Bill-latrodueed 
The Delhi KiIk Supply t!erperatioa Bin, mo. 

The motion for leave to introduce the BUI moved by Shri Annasahib 
P. Shinde was opposed. The motion was adop~ed and tbe Bm was 
introduced. 
3. MotiOns 

*(i) Discussion on the followin" motion moved by Shri P. Govfnda 
Menon on the 20th May, 1970, continued:-

"That this House takes note of the Sixteenth, Seventeenth and 
Eighteenth Reports of the CommisaiOll8t for Seheduled. Castes 
and Scheduled Tribes for the years 19fJ1..87, 1961-88 and 1968-69, 
laid on the Table of the House on the 2& April, 1168, 15th May, 
1969 and 30th March, 1970, respectively." 

The motion was adopted. after discussion as indieatJed UDder sub-para 
(u.) below. 

l'l * (ii) Disc:uE()n on the following motion moved by Shri Suraj Bhan on 
"the 20th May, 1970. contiDued:-e "That the Report of the Committee on Untouchability, Economic 

and Educational Development of the SCheduled Castes (Part I-
V) along with the connected documeats, laid on the Table of 
the House on the 10th ApriJ, 1969, be takeB into cOlHlideration." 

• 

The following members took part in the combined debate OIl the two 
motions:-

(1) Shri Janeshwar Misra 
(2) Shri Ram Niwas Mirdha 
(3) Shri Morarji Desai 

(Lok Sabha adjourned at 1 P.M. and re-ase'lftbled CIt Z P.M.) 

*Discussed together. 
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(4) Dr. Sankta Prasad 
(5) Shrimati Indira Gandhi 
(6) Shri Viswasrai Narasimha ltao 
(7) Shri Tayappa Hari Sonavane 
(8) Shri V. Mayavan 
(9) Shri Tulsiram Dashrath Kamble 

(10) Shri Ramavatar Shastri 
(11) Shrimati Savitri Shyam 
(12) Shri Ramji Rani 
(13) Shri G. C. Naik 
(14) Shri Arjun Shripat Kasture 
(15) Dr. (Mrs.) Maitreyee Bose 
(16) Shri Liladhar Kotok1 
(17) Shri Jageshwar Yadav 
(18) Shri B. P. Mandai 

Shri Jaganath Rao replied ,to the debate. v!:i Suraj Bhan spoke (by way of reply to his motion). 

4. otion re: Joint Committee on Government Bill-Adopted 
e Prevention of Water Pollution Bill, 1969 
The motion for concurrence in the recommendation of Rajya Sabha for 

reference of the Bill to a Joint Committee of the Houses was moved b)' 
Shri B. S. Murthy. 

The motion was adopted as follows:-

" 

"That this House do concur in the recommendation of Rajya Sabha 
that the House do join in the Joint Committee of the Houses 
on the Bill to provide for the prevention of water pollution and 
the maintaining or restoring of wholesomeness of water, fOl 
the establishment, with a view to carrying out the purpose~ 
aforesaid, of Prevention of Water Pollution Boards, for con· 
ferring on such Boards functions relating thereto and for mattera 
connected therewith, made in the motion adopted by Rajya 
Sabha at its sitting held on the 18th August, 1970 and communi· 
cated to this House on the 19th Augu&t, 1970 and do resolve' 
that the following twenty-four members of Lok Sabha be no· 
minatE!d to serve on the said Joint Committee, namely:-

(1) Shri Maganti Ankineedu 
(2) Shri Ram Singh Ayarwal 
(3) Shri N. T. Das 
(4) Shri Gangacharan Dixit 
(5) Shrimati Ganga Devi 
(6) Shri Tukaram Hurji Gavit 
(7) Shri Y. Gadilingana Gaud 
(8) Shri Samar Gauba 
(9) Kumari Kamla Kumari 

(10) Shri G. Y. Krishnan 
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(11) Hazi Lutfal Haque 
(12) Shri Yamuna Prasad Manda! 
(13) Shri Dhuleshwar Meena 
(14) Shri Mohan Swarup 
(15) Shri B. S. Murthy 
(16) Shri Shri Kedar Paswan 
(17) Shri Ram Charan 
(18) Shrimati Tara Sapre 
(19) Shri Ramavatar Shastri 
(20) Shri T. M. Sheth 
(21) Shri Satya Narain Singh 
(22) Shri P. Sivasankaran 
(23) Shri Ramachandra Ulaka 
(24) Shri Tenneti Viswanatham" 

S. Statement by Minister 
The Deputy Minister of Irrigation and Power laid on the Table the 

second supplementary statement on the flood situation in the country. 
6. Diseussion under Rule 193 

Shri Jyotirmov Bosu raised a discussion on the acute &hortage ot fish 
supply in West Bengal and Assam causinJ! serious deficiency in the usual 
diet, arising out of failure on the part of Government and Central Fisheries 
Corporation. 

His speech was not concluded. 
The discussion was not concluded. The House was adjourned for want 

of quorum. 
(Lok Sabha adjourned sine die at 6-31 P.M.) 
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